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PROF. SAUGATA ROY (DUM DUM): Madam, I have given a notice for
Adjournment Motion on the assault on federal structure by the Government. ...
(Interruptions)

HON. SPEAKER: Hon. Members, I have received notices of Adjournment Motion
from Prof. Saugata Roy and Shri Deepender Singh Hooda.

The notice tabled by Prof. Saugata Roy seeks to raise many issues. Under
Rule 56 of the Rules of Procedure and Conduct of Business in Lok Sabha, a
definite matter of Urgent Public Importance may be raised through an
Adjournment Motion. Further, under Rule 58 (2), an Adjournment Motion shall
not raise more than one matter on the same motion. Whatever you have written is
not according to this. Therefore, the notice of Adjournment Motion from Prof.
Saugata Roy is inadmissible.

The matter sought to be raised in the notice of Adjournment Motion of Shri
Deepender Singh Hooda can be discussed through other opportunities. I will allow
him after Question Hour and we will see to it. Therefore, I have disallowed both
the notices of Adjournment Motion.

... (Interruptions)
11.02 hrs

At this stage, Shri Abhishek Banerjee and some other hon. Members
came and stood on the floor near the Table.

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Hon.
Members, go back to your seats during Question Hour. ... (Interruptions) Madam,
other hon. Members are losing their opportunities of raising questions during

Question Hour. ... (Interruptions)
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ey SN, B N1 e Pl fSed B BT Dl AdAd 8] ol... (FI) Ig ST B AT

AT R RE ©l...(eT) dagd #eaqul fdg ® 3k 99 W ==l 841 d1b! &, ST 89 Bl

VIRl T QY. (@IEE™) 3R &1 88 ol &I A9 T8l &, dl 89 T HR Fahd
21... (cgas)
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11.02 V% hrs.
ORAL ANSWERS TO OUESTIONS

HON. SPEAKER: Shrimati Anupriya Patel — Q. No.321

(Q.321)
SHRIMATI ANUPRIYA PATEL : By the Government’s definition, a Central

Public-Sector Enterprise (CPSE) is considered sick if its accumulated loss in a
Financial Year is equal to or more than 50 per cent of its average net worth in the
four immediately preceding years, and/or if it can be termed sick by the meaning
given in the Sick Industrial Companies (Special Provisions) Act, 1985.

The Public Sector Enterprises Survey for 2012-13 shows that the number of
CPSEs was 90 in 2004-05, came down to 66 in March 2012, but again climbed to
79. In all the PSUs the reasons of losses are surely not one but many which need to
identified.... (Interruptions)

My first question to the hon. Minister is, in the interest of the country, what
are the options the Government wants to undertake to treat the sickness of the
CPSEs? Is disinvestment the only option in the eyes of the Central Government or
is the Government thinking of reviving sick PSUs by making some structural
changes at managerial level and staffing pattern or in any other aspects that need

to be done?... (Interruptions)

$it e TIR™ M seme WRIGdT, AT Wl 7 BAR Sl Aad dld S RN g,
I aN H = S ©, 9 g 59 fawn 9 deea gl .. (aem)

Jredel Heledl, H 3MUc WeAH W W US Wad bl US AU BRI ARl § b
feagaveic BN dIs URIRS! 981 8, Ragad ® IR § WaR YR g1 89 oo § WarR °
®s H IO &l .. () S gl U B, S T U B IR H A SHD! BN & B
DR B g FPad w0 @ I8 v fhar 1 je1 ® b ot Wbt Sew, el g7 Rarga
TR AHd g, S forv fead w0 & v By AL, (@raer)
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SHRIMATI ANUPRIYA PATEL : Madam, my second question to the hon.
Minister pertains to the workers who are employed in these sick PSUs. ...
(Interruptions) As per my knowledge, the combined strength of the employees in
all the loss-making PSUs is around 2,50,000, which is a very huge number. ...
(Interruptions) What is the Government’s plan and responsibility towards these
employees in case of sale and disinvestment of these sick units? ... (Interruptions)
How their interest is going to be protected? ... (Interruptions) I am particularly
asking this question in respect of Triveni Structurals Limited, which is located at
Naini, Allahabad in the Purvanchal Region of Uttar Pradesh. ... (Interruptions)

sit e TTRM MA: 3rege ARIGAT, AN Sl 9N A& ST €. (JFau) SUSA § STD
HUAIRGT Bl AT WDHR DI 2 ... (FagH) AT B qul A, TT9T 2004-05 A A A

Rid Jed €, I HHAAIRAI B 89 AR da9 od AN ... (Faes) AT qaedn o

WrRER vl wrarew fotfiics @ IR § warer fhar g1 I8 Arel SIRTerd § 8 iR <Immerd
F Oifdee faadiser &1 Frgea e 2. (@Eam) safay & of AR 3 S8 ar #
R ot Bl L. (@rage) @f AR T BruRe IRt W W oW & fiv ' wer 2. (e )
TN I W HIUNT JHIF A ARN 21 S & 73100 DI S9D! I v BRft, a9 & Fraof
wFR fafics & HHaRal & 309 & I # fiftgd w1 3 fota fean S|

it Seu yam Rig : A sreder HBIedl, U gl dle &1 99y faan, swa forg # amaet
gRAIE <A gl O A WA S 7 Sfae H Fel © 6 S diuwyE 8 wN oS R
ESWIY B, 9! Heg B & oY 8 I IR o % 2. (FraeT)

AT 3fede weled], H 3fud HegH ¥ HA S § Y HRAl dredl g (b gAN
WRBRI &3 H 1 ’1e H GUAgd ol 8 8, S [0 AR ARBR o DIRY Bl & & S g
NTHGH ©§, ITh] AGG B Bl B Bl | Ig ARBR B AT 5. (Fae™) TRbN &F B
SE & AW § WRAR & We i ¥ 3R 39 a0 9 89 Jgnd Wt € 5 e IReR 'R
YA BR JE gl B S MR diUEgE €, Sdl SRl K W M 6 fy A aR @
gl (@aum) gua foy onft IR T & T 32 IS JUY B AGE WRBR W @

2l... (cgas)
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AR 3ree Heledl, H aMus HIH ¥ S dredl g (3 Sl uigde daex § S
SR-FIR HHATRAT B, < BT WS 7 K gY U SEN Dl Aqlde! 3R dAlF o & dla
ot &3 @ I SEdT 31U Bl WR B HR el il #R 98 R <A §, . (gau) R
HHAIRAT BT o, (@) BAR HH B dTdd Sl IHd g, SAdl W &fa i

2l... (cgas)

AT Sfedel Weledl, § A HAl S W AS HIEH I Al dredl g b
WHR B HIg N & 5 Frof & § S fR S & ST R BIS 39 Haw I, B
o fFota o ifi? s e B ORI BT Y BEM B 918 Ao SEfg 9 R H Bl Y
Tl I E MR TR S HHAN §, SAHT THAM TR I 2., () RN IRBR I
Heg o ol Py T Hf?

Y e TR i Tey WEIG, 3 WAt &1 ol U ¥ DIS Gag & 2| S A U g,
T8 WHN IR & F<d ¥ g 3R A Fe 1 ol el & IR § JMerN 9r8l 2l
.. (ag) PR 39 F<¥ H SMeN @1fgy dl 4 Wad 0 H a1 & Fhd o AR Ig I
SEURT HATAT | ST g3 2l ... (@e) I8 qee WX A & S g1l 78 7 ... (Taum)
39 IS T I il Al S9! SR fead wu & smue! ferft| g=garg] ... (@ragm)

PROF. K.V. THOMAS : Madam, HMT Holdings Limited has five units out of

which Kochi Unit is the only one which is making a profit. The consultancy firm
which has been appointed has recommended to the Government that the Kochi
Unit should be separated and it should be developed. Will the hon. Minister take a

positive decision on the Kochi Unit at Kalamassery?

Y e TIRM M : A, A e T O TGN & €, 98 aRad § 99 gl o
TI.GA.S. B UrE JeH 8 STH Difed e FATHT B I 2| S=H Difed Jie B e
PR D IR A G AT T IRE S J@l W S g A g 9 W # [¥ad w0 d
farR &A1 . (eraem)

11.12 hrs

At this stage, Shri Abhishek Banerjee and some other
hon. Members left the House.
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SHRI BHARTRUHARI MAHTAB : Madam Speaker, a review was made relating
to the Department of Heavy Industries at end-March 2012. With a gross block of
Rs. 16,639 crore, employing 88,894 people, they generated a profit of Rs. 5,611
crore. This is not bad at first sight, but on a closer look, the accumulated losses of
23 of these Public Sector Enterprises were Rs. 22,976 crore and only nine had
accumulated profits. Seventeen of the 32 Central Public Sector Enterprises had
negative growth. If this is the case, would the Government agree that these
seventeen Public Sector Enterprises are promoting growth-less jobs?

S I TIRW WA 2 JEIGT], AT GG 1 Sl TEHN & 8, SHA H I8 aRe I F8qd
g1 S & Rip e € S 23 Selill & R S e A2 fr s ae d g w €
I HIC ¥ TR Matem & fou w3 fhar o @1 § R 39 e # WaR fdegpd 9o 2

N wia R Freat @ AEET, § oMU Hiemw § A HA S | gen drear § 6 a8
S

AT 37eA& : U e @il
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11.14 hrs.
SUBMISSIONS BY MEMBERS

(i) Re : Union Government acting against federal principles

... (Interruptions)

et et @3, srmaw 3iv vEdt TR SuvmE H@aAl qun WWe @i wat (St wH. deam
TAG) ¢ A AU IE Wi § 6 A' S ugfy € AR o, mierl <, ife q¥ 9w #
ATsq fApRe Te &1 &, 9D de fhY qrex ST, S99 89 ol &1 J9ST <7 9red o7 8
U AR 97d S ArEdl g {6 URaT WhA & daw, WLAlSTS. & AIER & i H Hed
IR 3Mh & HREICYIA IqDb AT & Fwaw ¥ Afq 989 dley A 89 IR ol... (aem)

They cannot accuse the Government and go away, Madam. The
Government is ready to discuss the issue. I want to put it on record. Corruption
cannot be shielded by ‘federalism’ slogans in the House. That is what I want to
say. Let them give a notice and let there be a debate in the House. The
Government is ready for a debate any time, whatever you decide. On Sarada scam,

let there be a debate, but this is not the way. ... (Interruptions)
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11.15 hrs.
ORAL ANSWERS TO QUESTIONS-Contd...

HON. SPEAKER: Shri Koshyariji.

... (Interruptions)
2w Rig Pt @ AR ege S, § aus Hiegd WA HA Sl | S arsdn g
W8T # UF.UA. 8. BT HREM 2. (2ragm)

SHRI MALLIKARJUN KHARGE : Madam, such things can be raised not in the
Question Hour. It can be taken up at other time. How can the Parliamentary
Affairs Minister raise it? ... (Interruptions)
HON. SPEAKER: He is only pointing out.

... (Interruptions)
SHRI MALLIKARJUN KHARGE: How can he do so? You never allowed us. ...
(Interruptions)
HON. SPEAKER: I have allowed him.

... (Interruptions)
HON. SPEAKER: It was not a Point of Order or clarification or anything. No. He
wanted to put it on record that they are ready to discuss it. I have allowed him.

... (Interruptions)
HON. SPEAKER: Nothing will go on record.

(Interruptions) ... ~
it wa Re st @ F arEg @3 S @ S ared g€ 6w aF d A e s
o &g Al 9 49 gl ... (ag™) |7 A w13 S ga. gl s §oafedt e @
ATl ... (aET) AT A e Iga-AR He-goi g1 W&l 8l RAT JHMSHT DUl & FHI
PR, AT WML BB SH BT Pl b A ATe], HRaAT UIGH ATfh BT Seh A Tl b 3R
AOQYl 1 JHAM A 8, < B JHAM 7 87

* Not recorded.
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St I TIRM WA 2 AT e ST, YA.UAS a1 ® dN H A 9eR | o
S 2l ... (FagE) Se ged Ry gl L. (FeuE) WeR 39 e # o wR @
... (cTagm) # " wew @ fva famsm fé e Afead v 9 s foy wam
SN | .. (FIeE)
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(Q. 322)
SHRI MULLAPPALLY RAMCHANDRAN : Madam, the hon. Home Minister

while addressing the Conference of DGPs and IGPs in Guwahati at the end of last
month stated that the growing threat of Islamic State or ISIS is the biggest
challenge faced by our country especially in the wake of some Indian youths being
lured by these forces. Yesterday, hon. Home Minister had made a suo motu
statement in this very House regarding the case of a young engineer from
Bengaluru arrested by Intelligence Agencies for his role in circulating ISI material
through a twitter account. We also have the case of a Mumbai youth brought back
from ISIS to India. The other day, hon. Home Minister made it clear in Guwahati
that Al Qaeda had recently announced the formation of a new outfit, that is,
Qaeda-al-Jihad with the intention of specially targeting Gujarat, Assam, Bihar,
Jammu and Kashmir and Bangladesh. Under these circumstances, I wish to know
from the hon. Home Minister what effective steps have been taken by this
Government to check the threat of terrorism being posed by ISIS and Al Qaeda ...
(Interruptions)
HON. SPEAKER: Yes, Mr. Minister.

... (Interruptions)
SHRI KODIKUNNIL SURESH : Madam, the Home Minister should reply. ...
(Interruptions)
HON. SPEAKER: He is also capable.

... (Interruptions)
SHRI KODIKUNNIL SURESH : It is such an important question....
(Interruptions)
HON. SPEAKER: How can you say? He is also a young man from North East.

... (Interruptions)
AW temet ¢ fHT Jgar /5 B oMY Y AHR Fahd ©°

... (cgaym™)
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A 3eeT : U qAT 9A19 o B oY JIR E, 3T S9H! THhR W gl aus o, s it
0.K?
... (Interruptions)

SHRI KIREN RIJIJU: Madam, the question being raised is very important. The
agencies especially dealing with the subject on which the question is being raised,
are dealing with it. This subject is very very sensitive. That is why, the detail of
the subject is not possible to be discussed here. But to mention the points on which
the hon. Member wanted to know specifically about the steps being taken by the
Government of India, there are series of action being initiated right from
augmentation of the strength of the Central Armed Forces to creating and
enhancing the capacity of various agencies like the National Security Guards and
the Multi Agency Centre (MAC) which is there, which is working as a coordinated
agency between the Central and the State agencies to share the intelligence
information and the steps to be taken thereafter, the tightening of the immigration
control, effective border management and so on. There are series of actions that
are in place. There is nothing much to worry about. At the same time, the two
cases which the hon. Member mentioned, that are not being found, are about a
large number of Indians particularly from that community who have been taking
part in ISIS activities in Iraq and Syria. That being the case, we need not very
much worry about the situation which is prevailing at the moment.

SHRI MULLAPPALLY RAMCHANDRAN : Madam, my question has not been
fully answered. My question was specifically about Qaedat al-Jihad, a formation
which is targeting Gujarat, Assam, Bihar and Jammu and Kashmir. It was a
statement made by the hon. Home Minister while he was attending the Conference

of the DGPs and IGPs at Guwahati at the end of the last month.



16.12.2014 21

e WA (3ft o (i) o oteme wWElewn, H Wed Bl W HRA1 dredl g (b el 9@
& Rad® fomn gl 97 w9 g 5 onsuwesuy @ wfafaf’ll # wRd & Wi o At
arerar fpdt 71 fondt A d& ddg @ dTal Fagadl bl W= gehd © o # & AHhdT §
foo Anfociga 21 I8 M T@ B WU TE B SN FhHaT B SABT SMIUASMEUA 3R
JMSUHSNSTH D AT 3 gdicatic 2| # Ferd 31U k% I 7Y S Bl AANREIS Bl
TS T FTEAT § 3R I U SR WY Sy vl aTedl & b S99 S &f AgHRa, S
Jaeh fSFATSOIOE ¥ UHIfAd BB g9 <€ W SRR, A8 WIRAT B AT WP T,
JAMEUANEA B AT § AT A1 =Med €, SADI SHBS B BT B TN fegea™
AIgeics 4R HRIISH & W &, a8 9ol 81 TdRore 81 8l 8, offd gl ® Arorari ol
I BIER R AR Sl ATGAIRE B F 37 &, 347 Fedi Dl [SHBIS DA BT B B
<

# AT Hew Bl g8 |l W B o AR § (b AMSYRATSTH D irraferai sai
B T & AN ST H URY §s, BAT qud SUdT BRI ol 81 Ul Hed I8 Sorl TR
& o 39 ded 1 wRa # wiEfRa &R o g1 6w vae @ agd ufeefaa e g,
H IqH AFBN W ST A AP YA Hdee srisie vae 62 © dgd I8
yfydfda 81 T gl S Ude B d8d BH-ee 9 SiHeee ufadfia fhu i, Sua

Wge 33 W I41AT AT & —

“Organisations listed in the schedule to the UN Prevention and
Suppression of Terrorism Implementation of Security Council
Resolution Order 2007 made under section 2 of the United Nations
(Security Council) Act 1947 and amended from time to time.”

I AT 3 et Ufrdfd B T 2l SMSuweEyy ®t ufafafet ¥t T e U, swe forg
W & O TRE | O 21 AN 8 I HA 8 fva Refie] 7 9gd & wel qann © P Jwt
I8 wfafaferdi g 7 urg srear Al e $Y IR Bl © Al U b b U FT Shided
W B G ©, B WG] 7 99 W IR fdaR A g ok snavad dwed W 39
gl
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SHRI MULLAPPALLY RAMCHANDRAN : Madam, while I do not contradict
what the hon. Home Minister stated here, I have some apprehension about some
matters. It has been widely reported that ISIS is spreading its wings across the
world and they have a very strong financial backing to carry on their activities.
Lashkar-e-Tayyiba and Indian Mujahideen, it has been admitted by the Home
Ministry itself, are very active in our country. Reports say that some radical
youngsters were recruited from Kerala and elsewhere and given training in
terrorism by Pakistan-sponsored modules in Kashmir. A couple of years back, |
remember there was a discussion in this very House, two boys from Kerala had
been killed in an encounter with Army in Kashmir. May I know from the hon.
Minister whether any radical groups from Kerala or any other southern State have
any connection with the ISIS? If the Government has some information, I would
request it to share it with this august house.

SHRI KIREN RIJIJU: Madam, as stated earlier, two cases have come into the
public domain. One is of the four youths from the State of Maharashtra who had
been to ISIS of which one young boy has come back, and then there is the case
reported recently about the Twitter handler’s case in Bengaluru. Besides that there
are no specific cases in hand to disclose about the involvement of any youths from
South India in the activities of ISIS.

AN IR.B.RE : vy TESw, IR GRAID ABT A 9T AT g1 & I8 ATSTAASYA
g, S9! Bl © {6 98 5l i S0 & Sl PRIcycs e Pl A8l AaTl 98 g3
g W Erfome wftd &-a &1 R @ 21 8m ARG 9 98 oW fhar @ f6 39
R JmHTEeRE feaeR ax a2 ok 39 Jiit & Rega 4 s far & afes as
3aeds 2 fb 39 a B HRYIde fHar Sy, <o d i bl qaqrr oY fb I8 9gd &
GARATH ATdd! TS 8, 3TW e T 2l 39 foly 9 wede o =@1fey, 98 g =1al
S Bl g 91d I8 © [ SMSUNSSUd &1 JaR ggsid HISAT Sl e edidhd |se &,
D g & W B, I W AN BT BIg 70 TE g, Rife FR arex 1 et ff wa




16.12.2014 23

o1 reret HIREAT W S AR B RET § S W R g g

At I R : etede AT, BR B Wdhed 7 39 WaTd @ 48T 2l gafoy § St o
& folg Wl g g1 S8l d 39 SMSUESUd RS TSR &l fafafi 4 <21 &l
A BRI 3R W BRI P FATA 8, 59 Ha8 H 9 SIS Bishd Sl arere! 4 gs off,

I Y B A (U Y9 H 3BT Sl [hAT o foh I8 Uh WdRATh IS ©, s9db AT

& 1 fvar et fhar o 6 98 e ue uig ggl T8 S uTe, g 91d 31 wE gl
39 919 WR AdY FJad fBar ® fp 3w A & gnt 59 ) wfafafei S g <@ g1 afe
AER W B A1 Uo7 I2i Gl [ha1 8, I8 980 & 1R U2 gl Agak | &I AffeRa
& foru S ff 59 99T BRT Rived B, SHB! 3R IMfd AT B B SR 8, sAD! DA
od fhar ST 9dar € s9d v A9 3RSl U BT 9919 &I d1d hg o §, Ivdad:
FHHS 99 T3 BEN A $B Al 7 a9 MG, 39 W AR e, dEdR WH B AW
AIERT 8, I8 81 SRR B3|

HON. SPEAKER: Shri Sultan Ahmed. Not Present.

SHRI V. ELUMALALI : Hon. Speaker Madam, the ISIS is raising support in India

through social networking websites. There was open support to ISIS in a few
parts of the country. What action was taken by the Government in this matter?
SHRI KIREN RIJIJU: As I have stated earlier, action is already initiated on the
incidents which have come into public domain. Moreover, such incidents are
happening in the virtual world, in the world of computer or internet. It is difficult
for us to really get into the bottom of things because we need to enhance the
capacity of the intelligence. At the same time, we need to be very vigilant. At this
point of time, it is very difficult to tell in this House about specific cases and
incidents of this kind happening in virtual world.

A JEhET @ AT a8 [ H 8, ATST W e, 3o AT 0 &

SHRI E. AHAMED : Hon. Speaker Madam, I am very eager to put a question
here. I just would like to say all the responsible organizations of the minority

community, specially my community, my party condemns the activities of ISIS as
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they have exhorted the community in the name of Islam. Nobody will associate
with them. I assure on behalf of my party that we will never allow anybody to
support ISIS. We will always oppose it tooth and nail because they are doing
everything against the principles of Islam. At the same time, I would request the
hon. Home Minister to see to it whether any innocent Muslim has been jailed in
the name of ISIS activities. The former Home Secretary is here. He knows it very
well; he did mention this the other day. Innocent people are now being jailed in the
name of ISIS. I assure, on behalf of my Party, that we will never support ISIS; we
will support all the activities of the Government of India, to oppose and suppress
ISIS.

HON. SPEAKER: So, there is no question, but only assurance from your side.
Thank you.

SHRI E. AHAMED : I would like to have an assurance from the Home Minister
that he will see that no innocent Muslim will be put to difficulties in the name of
ISIS. ... (Interruptions)

HON. SPEAKER: Please take your seat, Ahamed Ji.

it wore fig ;. Srener AeieaT, Ud Iwiiicl davad & Rwls <d 993 39 U8 & W $Y
fem o f6 gaR <w B ASAIRES $U aRIER fSHHIS DA BT B R I8! 2| g1 B agd
AR SaTS Hool, IR w0 I R $Go, a8 Wi, ST, . A1 Q.U 8, 98 |
ITB BRATS Wol & ST 3ol PR Ll B, lfbd WRA DI AGARSS VA FISari bl

fSABIST B BT B B T ol I8 49 U8 8 A Bl a1 gl

H AT WS 5. 3f8HS AT Pl IMea HRAT dredl g fob fhd ff ey Tagas
arerar fopelt afad & RaaTs dis HRATE & 8t IfS o9 § Hal WX 3BT SH UHR B
SFHN T Bl § A1 Y g3 SHE diforg| # [feaq w0 & SHET S o &k 9

dde § S WY IMaTId HeH ISM BRI, SH 8H SO . (TIET)
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(Q.323)
SHRI ABHIJIT MUKHERIJEE : The reply of the hon. Minister is incomplete with

respect to my queries.

My supplementary question is this, is there any plan or scheme to
compensate fishermen who cannot go for work, either maybe in deep sea or sea or
rivers, due to bad weather or any other natural cause, either by way of insurance or
any other way? If not, why?

P FAem # Iow WA (SF. dolla aiferam) @ A oremd wElewn, o9 R & forg
A 7EM BT o diRTS B 8, SUD U U8cl A € URA ARBR DI Yeb Whid - AT HA
Refls SR 21 I e 2800 WY & oI 8, frd 9 #89 & fog 900 0 fheR 49
P WH I AR, 900 ITY W Td-He Bl B I 3R 900 TR A TaHc & kB A
IR | TBHR B I WA U8l 4 & I 5

SHRI ABHIJIT MUKHERIJEE : Is there any joint mechanism between India and

Bangladesh, where there is Padma River and many other rivers, as also between
Bengal and Assam and other States? Generally, the fishermen, due to the reason of
‘no milestone’ on the river itself, they stray into other countries and are caught by
the respective security forces. Is there any joint mechanism to release them and
compensate them for their cache, etc.? Do you have any such plan?

Sl Wotta arfera™ ¢ WY Siemer wElSAl, QAT Blg Sige Abfrod anfl 9 Hivg e gl
STEt 9@ fHIRAT B HRAGYE < B 9 g, Wb § AR 91 fhIRANT Udhs O W) E,
I forg anft I& a9 <z Jeadc I o v & HiE Bl

HON. SPEAKER: Shri Sunil Kumar Mondal — Not present.

2t YW A= fwre @ srewer wEGYT, § SMUBT g&T W AR Yhe BRal gl # Y U TGN
gl ... (aym)

AEA & ¢ H D! gafely U9 yu § el gl

2 W ARF e @ sreme ASEd, d Sue AW | AR HIAT S W e aredn g (B
HRA TRBR BT Yb AGINRT 3MATH HedT0T Aol 8, FORF 50 BIAl THT RA ARBR <l ©
3R 50 BIFE TFT ITR Yo WHR <l 2] AfhT 3T T HRA ARbR A S Tar 11, 39
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50 TR H ¥ 50 RRAce W ofwrelt &1 T8 fiem 8k T & uey WeR W Us 9T ot |

... (cgagT)

3ETE HEIGA], W A U S A ST © [ MOl & q1§ A WRA WRBR BT Yb
3T DAl drs o, R fUoell Tawdic 9 20 A U8 d R feanl # amus Aemd 9
AR A S 9 e A1 Arear § 6 drs @1 R 9 Rarga fhar Sy sfR wger smard
TSI BT AT Tl WRDBR A W el o1 et |
ST, Wolla arfera™: A 3fegel S, 114 @1 H 65 ARPR g 3ard & ey 50,000 3UY
B FBAAT ST | W $B Yo« DRI Bl aRB A e a1 o1 b g9 Ferr 3,50,000
JUY H] AT WT| 3,50,000 FUU T UG el AT oAb U QBN 75,000 BUT B AT 1T
gl iR amar IS W AT 75,000 JUY T R THH W B} AT AT 2| SES A DE
DR H e RIS I HISE ¢l 89 FHI-990 TR Ua¥ WRBR DI TSaTssl § Fabd o

DR. P. VENUGOPAL : Madam, I would like to know from the Minister whether
there is any scheme with the Ministry of Agriculture to protect the lives of our
fishermen in the southern coasts of Tamil Nadu because attacks on fishermen,
looting of their catches and capturing of their boats are continuing. The lives of
fishermen and their families are in great trouble. Our Navy and Coast Guards do
not seem to protect our fishermen from the Sri Lankan Navy.

I would like to know whether the Union Ministry of Agriculture will come
up with additional funds and a package to help the fishermen to continue their
traditional occupation of livelihood because this is necessary in the wake of
damages done to their boats and nets.

ST, ¥t aiferd™: A e Sfl, ¥ Adhe AR I &l fUsell IR siicier § <
g7, Ao #3Te™ g1 qdld R AW Dl G BT YA SR} @ 7| BN RS
T et # aRad= fy 7 € ok AgeRi @ Jerat & fov $8 &R uRadT &= o
{HG Bl U8l 20 HIR Bl FIC 3relrSs ATl 3fd 3H HCHR 15 ISR fHAT AT 8l Bg ARBR &
P FATeT g1 WA § Il 21 3R fheRAT W # w8l Udhe Sal § SWa foy 39

SiNe 3R Reeiiers fbar 2|
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£ SR AT TRV ¢ A JLET Sfl, HOeAl IeuaT H ARG B T QIR M 2| BARI
3w fawg 3§ 9§ AR B dTell <9 §l HRA © WERIRI B AT T 1.45 RIS Bl
T A1 < & HGRAR| I Jfaem vd Jef T8l et ureil 2l

# oy Awewd W A G @ gor @med g {6 At <o | enft 9o ot foha
HGARI DI D& [HAT TAT 87 WBR §7¢ GO D (Y AT PHRIATE! PR &l 27
S, Wofta arferam: w1 sreger o, a1t T8 Slel WY U doldd el © b fbeT < A
feper AgRTR s Y €7 § g srer fHorar g
st <ren A R @ A etemet SN, ol WE arolt e ' 6 sfidiet IeR 7 R <9 &
IR AGIARI BT BIRA Bl Aol @ & | IR A YIS 4 Ga U Bl, qredid bl
IR I Wil & AT W qad T | g Y 'l € @) geAT gl
SHRI N.K. PREMACHANDRAN : Madam, most of the welfare schemes of the

Government of India in the sector of fisheries are being implemented by the
States. But these welfare schemes are not sufficient if Dr. Meena Kumari
Committee recommendations are to be implemented in the fisheries sector.
Madam, I had raised this issue during ‘Zero Hour’ also. According to the
recommendations of Dr. Meena Kumari Committee, between 200 metres and 500
metres depth of sea, fishing is over saturated. So, it has to be kept as a buffer zone
and no fishing is possible there. After 500 metres of depth, 1178 deep sea
trawlers have to be given permission. If the recommendations are implemented
that the traditional fishermen will be in peril.

So, I would like to know from the hon. Minister whether the Government is
in receipt of the recommendations of Dr. Meena Kumari Committee. If so, what is
the response of the Government? What action is it going to take on its

recommendations?
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#it wren Agw g A steger Sft, WA $HRY BHE BT ST SIRG, 2013 H g3 T 3R
RaE 2014 1 1 g8 oAl 12 TdaR DI AFAT G S & 6% W dob gs, s faqw
#H W & iR o Afae Wt I Hi FER RUIE 7 Q1 URE 9, v 2 R e diferd &ikk
T 2 S A el S A e & Wy # Ia geal Bl dd AR faew #Erery &
{1 JoHY 12 TdaR BT [ MsScATgd SN DI g| SHD! = AT ST 7 30 qaaed § W &
off| 89 A fiherdt diforfl # I A1 & RERRAT & A d8HR hell B AR qral
RN BT 1 I i |
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(Q. 324)
SHRI ANTO ANTONY : Hon. Madam, Speaker, this is regarding the National

Programme for Bovine Breeding and Dairy Development which is being
implemented to conserve indigenous breeds of milch cattle. It is learnt that the
National Bureau of Animal Genetic Resources maintains records only 20 per cent
of the indigenous breeds of the country.

I would like to know, through you Madam whether the Government will
take any step to identify rest of the indigenous breeds of cattle and to include in
the records of the National Bureau of Animal Genetic Resources?

St en Aew g A oreme Heedl, T Uy Ao Ud S faer sl H @ U
AN U8l Forch off| S ARl & U6 a6 M (A.f L. fear gl
g9 d & gch a9 T B UP T TLRAF. 3R gAY ¥ TR o 7 A, @
#EM UBel 381 aFl Aol W urE Al BRI BUY eIy i e e ary fahan
AT & 3R S AISHT & d8d i <2l 99t & U €, U Y] €, S99 ¥ 80 Hfowra <@
T B 8 3R 20 Ufererd faeelt SR Hobr et & €| 3l qep §ARI STel &4 faee et 3R
FHR T & TRl R o, Afes g9 dgadty Ao & ofdfa ufg | os Jug @ U
AT & d8d, O 89 ofTel 19 anl # Wd &Y, S99 3 W0 9 SU % & ugell &
GBI SR HGGT & [olQ A8 Ao Al T g1 &1 JEH & 3faR 11 AT o AT 127 RIS
D Aoiged WOl § IR IW Ho W 9 & W B, S e < TR & ugei & AREr SiR

Faeq ¥ dafd 2l

SHRI ANTO ANTONY : Madam, during the last Session I got a reply to an
Unstarred Question No. 96 answered on 8" July, 2014 by the Hon. Minister that
total number of vechur cow, the indigenous breed of Kerala, is only 160. As you
would know the milk of vechur cow has some medicinal property. My question to
the hon. Minister is that whether the Government will introduce any specific
scheme to preserve vechur cow which is on the verge of extinction?

Y wen Aew R 2 oremet #Eewn, onft § el T ol 98 & O BN faafierey € S
ER1 S99 T g™ 1 BRI PwH fHar AT gl S99 Ul B AR B /M b Y SR
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Sh IATET B dor R H 3R Tl 8, o R Rad 9a <& 21 ugel s SdeT Udh
fhel-Se fhell & T o1, ¥t Iaarasdhdl H 41 gfg g8 © 3R HATe S WR N B B
e Bl

SHRI PRALHAD JOSHI : Madam, thank you for giving me this opportunity to
raise this question. The initiative of the Government to increase the productivity of
the indigenous bovine breeds is laudable and the Rashtriya Gokul Mission is also
praiseworthy under the leadership of Shri Narendra Modi ji.

There is a severe shortage of veterinarians in the country. The requirement
of veterinarians is about 1.2 lakh. The general norm is to have at least one
veterinary doctor for every five thousand animals. In India the total cattle and
buffalo population is around 30 crore as per the 2012 Livestock census. In this
context, | would like to know as to what steps the Government is going to take to
address this shortage of veterinary doctors. Is there any proposal to introduce the

para-veterinarian course and diploma course in Veterinary?

st vem WEw R ¢ remet Heedn, ISR BIfTeT 3% Sfear 15 a8t o (U= & d§ PR
gl M 11 I5TT & ISR Piersl W d 9, UISdC Waex & 9gd AN dictdl W 8 I &
UBAl B I8 a1 & 6 U HEMT Usal ST et & g1 S T dLALag. B BH
T B, IUD! TS 9@ T8 ©l 99 9@ H R 11 IR & Pioisl 98 9, 9 I AR |
IO GO 9T R b 3T B HEM H d 3 R B IR IThl P& bR fagr
gl St @ dE S 60 oft, SN g} 100 FR I W B S USR W, FY Sl UiEde
Do o, ITh oY P B9 [iaq & T g 6 onu san T4 KRS & wu § o
PHITT 3R T Ufthsfae SIRT 6 fhas foT ¥ Shedar R ST VAT &1 Bioroll ° foar
g 3R SH Uers & gafd < & T §1 39 YR A oIel & b - 7EM § gue 39 &
# BT TR B B

$it geIa dieren : HEGAT, A WA S 7 S SiaT9 foa 8, S aann @ 7 6 12 i
N Woged iy MU ek we fog wie Refior @t Wit gRamm #§ eme w9 Rad
SRISYC, BT gl g Tl Bl AfST & oy 2R # Usp Aroide aaman o <81 21 sikaron
B QA A B M S SR K qes BHA gl H A S 4 g = g b sR sikaron
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ARBR DIy TAISIA HOW AT RIT fTAR BT ATl AT I SR JFarGe 3 WReR 9T
3R 918 & WIoiaed el I dIR 87
$it <ren A R 2 wRIew, Mpa e o Meesag=~ § 9% & l T 2 6 318 @ WaR
TEHN AT, T AT Bls TGN, AT 30 YBR BT IRATd 9T ARBR & AT | gorft a
e w0 I 89 IqP! W <
ST, WIRAEA St A ¢ gwuare eel Heledl, MU+ G31 U9 g0 &l Al faar 2|

AN S8 W 84 Udl Tl § b Usd MPa-AYR A oAb} R URd H g Bl
HRIER AT fhar weel off, s99 S9hT Widoids Bidl o7 3R d @rfis=n &t off | g3t
IRE, ORI DI Ul Al qRIHA] AT TGdT Ul Sif 7 W 98d ARIe1d HeH Il
gl S 1 Ugen dic U fman, SuH Afkemst & fog, wmiew wE Aftensit & forg
yragr fhar g1 Sl AfSdd UguTe & W S€l g §, 3R d Wl AfRU gU IUIed Heell
B AT BN A 9 Heell Bl YW T S <l 3R ARBR S Uid ARG 0 S D
7 & forv vd fafedr T 799 iR @16 et <l g1 A9 <1 © f S99 WX 99 & 9IaTTR
3R QX I[ORIT H AT Afgersii &1 W@racied 9¢ @l 2l

# A G S @ oud Hemw | Yol dredl g [ BN oW @l il Afard
YU & AT S §S T, 9SG & W1 39 ARSI & Wacidd Ud TN agM
& foIg I WSR P DI AT 27
FN AT H AT HA (STt AEANTS FAUSHETS HaRE): e Heled], ORI H a9
2014 # U&H % AOMT P B T 2| IWH T Aleal HSell BRIl T, ST A GG A
FEl g, Al R W & oIy I WeR SN 2 L. (@) AEHR W & 98l gEa 2l
S AT BT G S H S AN B AHd 8, 89 SUd I H qra|
St e Aew Rig : wEE, @AW S gU SIeT BT W 8, S9H 70 U AR dm
H 8, gAH Afgerall & ol wafw srawr 2l
SHRI DUSHYANT SINGH : Madam Speaker, I would like to thank the hon.

Prime Minister for creating the Rashtriya Gokul Mission.
Under the Mission, as the hon. Minister has just mentioned, there are two
schemes like the National Programme for Bovine Breeding and National

Progrmame for Dairy Development. A lot of milk is still not being processed. |
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would like to ask, through you Madam, as to how does the hon. Minister, through
his Ministry, intends to increase productivity within the indigenous species. What
are the new policies of the Government to go forward in this process which is
being helped by 12 States which have already adopted this Programme?

$it e Hrgw R : ASE, 39 S H QU &1 SR d¥ 1950-51 § IR d¥ 2012-13 dd

AR UMbl 6 8T &l a9 1950-51 # 17 Wl e g@ &1 I Bidl o1, ay 2012-

13 # 132 fAfoma e I wga Tl ufd-aafeq S Sudedr g, 98 a¥y 1950-51 § 130 UM
fdfes off, a8 302 a™ gfdfed wR uga WA 8 Safe favq ofiwra 203 wH ufdfes g1 gy &
I | I Ao I I 93 @M ® 3R Wihdpenl, Uiy I8 M 98 <& B

MU 12 A Bl f7eh fhar| Mpa-fAee & dgd 12 Isdl 3w 9! 81 A
A 3 & Y oAt # gel & | Mpe-fre g T Ao ¥ S 2 79 U IO g8
g, R 12 A1 A R 9o €1 89 S HoR (AT § TAT 4re deb AR W Al B YArd
RN | TS iR IS AromRll & AeId & Yo @ 6dY § B B §, offhT g
U g & 9 o sfex i el @ YR & oY Big Aemal ST Hex e 81 A v
AT Sft 9 9wom @ oY 3R 3 B & foTT 50 BRI BUY ¥  qT & A9 SifsT ded,
Teh SR WIRA H 3R ORI SR RA ¥ RMUT B &1 ol foar w21 |y & e, S7R
UeY AHR ¥ 100 fHaHier & ofcw g SFiF Al Bl AR W) 89 ol & a8t &
Gt & T qgd SN g1 g8l B HA Ofl, Afd 3R WPHR W a1d gg © a1 & difSw
Jed, U A1 SR UH Asy # wRfid @ &1 oty fhar gl
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(Q.325)
#it I AR ¢ g=are #sH| U T © 6 oo Jars fAu SiM A, 59 Wel & Sars] ©

|1 HIdell FdeR fHar SIar 8, Rifeh gad |dfad f9arg, S JfRR #7401 $AR B 34
3faTS DI UM B Y BIS-PIC ST UST| (eder Sfl,  AERuy HA S W, 3MUDh qedy 9, H
U YOl ATedl gl bl b WA H, WIRA < des IR Sl B 918, Bebl SSAT A, AT
arare & foy R Raefedi o1 = ganfaa fan o, 99 wR faer 781 fhar T, g9t drRu
CRIY

SHRI SARBANANDA SONOWAL: Madam Speaker, this is a very important

Question. I am thankful to the hon. Member for bringing this issue before this
House.

This issue of giving Arjuna Award to Shri Manoj Kumar became a
controversy a few months back. I do admit that. Let me make it very clear to the
House that this was a matter which led us to a situation where we had to take a
stand in favour of the player. We realized that it was our mistake. Due to a
mistaken identity, he was denied this Award earlier. But later on when we realized
that this was a mistake on our part, we had decided to confer this Award to Shri

Manoj Kumar. Thank you.

it I AR @ ARG, Ay 2010 H, HAFA-IT T H, TMee-HSfoRe ARk TRASIT |HIC
DI 9 3f@Are & (oY IR R T8l fhar T1? § SR A1 Ared gl

AT STEAE ¢ AT SR Uil & qR 3§ U U9, 98 el dex W&l 2l

SHRI SARBANANDA SONOWAL: Madam Speaker, let me make it clear to the

hon. Member that we have a selection criteria. For your information, in the history
of Arjuna Award, for the first time the Ministry has adopted a very transparent
policy in this regard, particularly in terms of selection criteria. Earlier the selection
criteria were subjective. But for the first time we have introduced an objective
criteria.

For this we constitute a committee which enjoys the autonomy, particularly

for giving marks as per the criteria laid down in the entire scheme.
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SHRIMATI MEENAKASHI LEKHI : Madam, I thank you very much for giving
me this opportunity.

Currently, India has very little or no facility for para-sports. Delhi is the

hub for para-sports especially when Drona Awardees and many Arjuna Awardees
are living here. I am requesting or asking the hon. Minister whether he has any
plans to bring para-sports facility to Delhi along with accommodation facilities.
We have conducted a function for the blind. Sports facility was not there. We used
other facilities. So, we need a continuous process in which either the existing
facilities are upgraded to house the para-sports personnel or is there any such plan
for New Delhi, especially.
SHRI SARBANANDA SONOWAL: Para-sports is a priority discipline for us. We
have an annual Budget allocation of Rs.160 lakh for the financial year 2014-15.
This Budget has been utilized for conducting coaching camps for para athletes at
various SAI Centres in Delhi, Bengaluru, Gandhi Nagar, Sonipat and Patialia in
the disciplines of athletics, swimming, judo, power-lifting, shooting, badminton,
table tennis, archery, etc. In addition, the athletes have also been deputed abroad
for international competition at full cost of Government and the SAI. While
training at various SAI Centres, complete equipment has been provided by SAIL
Our Ministry also provided Rs.210 lakh for participation of para-athletes in the
Asian Para-Games, 2014, held at South Korea.

About the blind cricket, for your information, I would like to say that this
time our Blind Cricket Team has brought the World Cup to India from South
Africa.... (Interruptions) This is a great moment for every Indian. We are proud
of their victory.... (Interruptions) So, the Blind Cricket Team is affiliated to Para-
Olympic Committee of India. SAI has provided complete financial assistance to
the Blind Cricket Team - Rs.8 lakh for participation in the bilateral cricket
tournament held at Pakistan and Rs.25 lakh for participation in the ODI World
Cup at Cape Town. In addition, SAI has also been providing free boarding and

lodging facilities to them for transit camps. A sum of Rs.85 lakh has been
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awarded. Rs.5 lakh per player as a special cash award for winning the World Cup
has been kept from 25™ November to 9" December.

SHRI M.B. RAJESH: The Best Award for producing outstanding achievement in
coaching is given in the name of Dronacharya. As we all know, Dronacharya was
a great guru but still according to the Mahabharata, Dronacharya demanded the
thumb of his shishya.... (Interruptions)

HON. SPEAKER: Do you have any objection to Dronacharya’s name?

SHRI M.B. RAJESH : This is a genuine question. Dronacharya was a great guru
who demanded the thumb from Eklavya , his shishya, as guru dakshina. So, my
question is: Is it proper to keep Dronacharya’s name for best coaching for
outstanding performance in coaching? I want to know whether the Government
will consider a change in the name of Dronacharya.

HON. SPEAKER: It cannot be. I am sorry.

SHRI M.B. RAJESH : This is a genuine question.

HON. SPEAKER: What genuine question is it?

SHRI M.B. RAJESH : Many objections have been raised from various quarters.
We are objecting to it. | have great respect. Still, is it proper to keep such a name?
SHRI SARBANANDA SONOWAL: We do not have any proposal at this time.
Nt Ao RE gsst @ ey WRled], AR A © {6 o9 s Raars! iRy wirnfirait
¥ foem 39 £ 1 I FT 39 BT TRT AR BT 8, B ST AR S g AR
T8 @1 Bl AR O S0 oY % waluR ® @ A Ig ft ' v 5 <wr @ Y s+
Raefedl & wias & foy anfdfe e e &R B TRE Ara ATy | TS SF 379 37ars
fredr & @ 99 WIY-HY UiE g I & Ol REepR 9 W 9@ IRt foan S 2
Ifeh S ae <2 H A1 fh yaw § S o1y Big diferdt T8 21 g9 gk yaw § 3o
AT UEal U0 AIE R A S B UEH A g oY, R & e orars! @l Sl @t
AT W Ui ER BU Bl AR &A1
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12.00 hrs.

‘U WISAl, U& WS’ b AIfd Wt a91E oft | gt a5t W HA Sff BI uel & fh aohia 33
W 40 FiAwd A ¥ B BRATIT oA A RISt ot &1 31 A== A1 Sft 4 5 g fb R
S D Sl IS YATSIS 8, R I oy 41 §9 UBR & JRIH-THE AT W Dl Dlg AT
g I MM T q W ITh! YR&T Y& DI Sl qeb? aqd § I (oY oI el ITAT BT

YraeT= 2| /T S fIU gaTs ATAT BT UG8 b BT W I¥hR BT faaR 2 wife I=|q <

BT AF-GHE I17 827 T <9 W SHT AF-TH11 QM BT BIH HT?
SHRI SARBANANDA SONOWAL: For the information of the hon. Member, this
Ministry has a Welfare Fund for the former athletes and there is also a Pension

Scheme for them.
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12.01 hrs

PAPERS LAID ON THE TABLE
HON. SPEAKER: Now, Papers to be laid.

WS T SR IfmTRar w3t (sft amaR de TEea) @ A tede S, § fefaRad o3
T Yeel R G §;-
(1)  Sf. IrdEHR BIeeI, T3 faeell & a9 2013-2014 & a1f¥es ufrdeT ot
U i () o SISl HehRor) doil oEmaifard o |
2) i eI WSSy, T8 el @ 99 2013-2014 B HRIGIUT B ARBR GRT
JHle @ U ufa (R qem sEsl v |
(Placed in Library, See No. LT 1233/16/14)
THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI SARBANANDA SONOWAL): Madam, I beg to lay on the Table:-
(1) () A copy of the Annual Report (Hindi and English versions) of the
Sports Authority of India, New Delhi, for the year 2012-2013,

alongwith Audited Accounts.
(1) A copy of the Review (Hindi and English versions) by the
Government of the working of the Sports Authority of India, New
Delhi, for the year 2012-2013.
(2) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.

(Placed in Library, See No. LT 1234/16/14)

(3) (1) A copy of the Annual Report (Hindi and English versions) of the
Rajiv Gandhi National Institute of Youth Development,
Sriperumbudur, for the year 2013-2014, alongwith Audited

Accounts.
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(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Rajiv Gandhi National Institute

of Youth Development, Sriperumbudur, for the year 2013-2014.
(Placed in Library, See No. LT 1235/16/14)

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): Madam, on behalf of Shri Prakash Javadekar, I beg to lay on the
Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the
Centre of Excellence for Medicinal Plants and Traditional
Knowledge, Bengaluru, for the year 2013-2014, alongwith
Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Centre of Excellence for
Medicinal Plants and Traditional Knowledge, Bengaluru, for the
year 2013-2014.

(Placed in Library, See No. LT 1236/16/14)

(2) (1) A copy of the Annual Report (Hindi and English versions) of the
Salim Ali Centre for Ornithology and Natural History,
Coimbatore, for the year 2012-2013, alongwith Audited Accounts.

(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Salim Ali Centre for
Ornithology and Natural History, Coimbatore, for the year 2012-
2013.

(Placed in Library, See No. LT 1237/16/14)
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(3) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (2) above.

(4) A copy of the Environment (Protection) (Fifth Amendment) Rules, 2014
(Hindi and English versions) published in Notification No. G.S.R. 789(E)
in Gazette of India dated 11" November, 2014 under Section 26 of the
Environment (Protection) Act, 1986.

(Placed in Library, See No. LT 1238/16/14)

(5) A copy of the Notification No. G.S.R. 497(E) (Hindi and English versions)
published in Gazette of India dated 11™ July, 2014 appointing the United India
Insurance Company Limited as a fund manager under “the Environment Relief
Fund Scheme, 2008” issued under Section 7A of the Public Liability Insurance
Act, 1991.

(Placed in Library, See No. LT 1239/16/14)
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T8 AT H g wA (st gRwIE At : A sreme Sft, # fREAfaRad o 991 ved W)
Gl ;-

(1) feceht gforw orfafem, 1978 &1 a1 148 &1 IU-gRT (2) & Ifia ficeil gferd
(FIfRP ok weil) (Fenem) ¥, 2014 S 8 RyawR, 2014 & faeell oqa 4 SffegET
T Th. 16/4/2013/TAU- |/RA1./2943 F 2946 § UYHIRG Y &, & Usp ufa (o=l derr
ST AHRT) |

(Placed in Library, See No. LT 1240/16/14)

(2 IS YU JAfEHRUT AR, 2008 H ORI 11 B W@ N AR
SrfergaIett @t Ueh-ueh Uy (=l e SiEIeh wRamwu) -

(T) HIIM. 1564 (31) ST 19 S, 2014 ® HRA & JASUF H YHIRAT 3 AT qAT Si
MG JANT BT M, 2008 B gRT 11(6) MR 11(9) F 3 R
3farerd H diorie 81 & foy sraR =yraneer” & fygeh fey o & ar 4 2|

@) BN, 2212 (31) ST 2 FHTRR, 2014 & WRA & ISUH H TBIRIG AT AT qAT S
AT AT JTfHHROT AR, 2008 ®F &RT 11(3) & fdia faRy arerera
TSR B & forg “=mmeier” &1 fFRyeh g 99 & ar # 2

() HI3M. 2370 (31) ST 16 FATRR, 2014 & ARA & AT H UHIRIT T3 AT qAT
ST ST TN JAMHHIUT AW, 2008 BT gRT 11(3) & A faRIy ar@rerd
# fiorie 8m & fog =mandrer @1 g ey 9m & IR 7 7

(@R) BT, 3001 (31) S 27 TR, 2014 & WRA & AU H THIRG AT AT AAT A
AT W07 S7fAHROT AR, 2008 B aRT 11(3) & 3favia a9y srererd
TSR B & forg “=ammeier” &1 fFRyeh g o9 & ar # 2

(ut) HI.3M. 3002 (31) ST 27 FTHR, 2014 ® WRA & Ao H THIAG oI AT qAT I
AT YT JAHHOT SMfAFH, 2008 B gRT 11(6) R 11(9) F 3 R
sreTed # dierie 89 & fog = @1 frges fey oM & ar 7 Bl
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(v9) HI.3M. 3003 (31) ST 27 FTRR, 2014 & WRA & Ao H THIAT AT AT qAT ST
MG 3TN0 JffHBHROT AR, 2008 B &RT 11(3) & Aia faRIY rcrera

WerfT B & forg =mmdter” &1 fRyeh fhg M & IR # 2
(Placed in Library, See No. LT 1241/16/14)

3)  <fdgr & rgees 239 & I SN SFERTAT WA BILAAT 2735(31) S 21 IRPpER,
2014 % HRA & AU H THIRIC g8 o TAT ST AT A=VUT BN AT, 2008 B
3 ST BRI DI B B P (AU AfAGM & AJde 239 $ JTAR G AST&F b
TG/ tftreric @t Ikhal & TeH & 668 § g, & Uh ufa (= dem Rsh danv) |
(Placed in Library, See No. LT 1242/16/14)

(4) fofafoeg frammam (Fraro) rfefee, 1967 @ gRT 2 HT IUIRT (1) & AT AN
TG F=T BI.3M. 3067 (31) S 4 &R, 2014 & AR P ISUF H BRI gg o o
S I3 SMAFEH B R 2() (S.) & T uRiAfzd ieeR & w9 H A Afad (M-
31g) @1 faffese fby o & TR d 8, &1 o ufd (= e sl dwevo) |

(Placed in Library, See No. LT 1243/16/14)
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FH FACE F A 7L (S AIEANTE BN PR : A fede o, H FrAfaRad
TS HT UCd WR Tl gi-

(1)@®d)  AEE DA JATT e sfean, 78 el & 99 2013-2014 & Af¥H
gferded @1 U ufa (RS qem sREsl dvavv) |

@) TwEa d-eiuRfed I & sfear, 8 foeell & 99 2013-2014 & a1
@Rl @ U ufa (R aorm sReh Hvenvon) dor S99 WX or@ruien yfde |

() A PI-siTwied I i §fean, 75 faeell & 99 2013-2014 & HRIGROT
P TRHR R FHIE B g i (R q2 s damvo) |
(Placed in Library, See No. LT 1244/16/14)

(2) W UTs HWR BlichoarRal UISYH HAhIST YU URIRTT HRUNTH faffics & ay
1997-1998 ¥ 2013-2014 & d1¥eh Hfdder qoT orETifad oarell &1 |efed oar ay ot
T & gearq 1 A8 @ Mg s@fy & fidw 991 ved W T W 9 & SR B AN
el faa=or &t ges wfa (o=t @ siish wwanvon) |

(Placed in Library, See No. LT 1245/16/14)

(3) (T®) T NI 3MTH 31dT BI-3MRfed I TS shise IR fafics, =
fGeell & a¥ 2013-2014 & VS ufdeds & g ufd (B qem ofsh
TARHROT) qAT RATRIfET o |

@) I WewEH i T HI-Mfed da Ure shfee ArIe fafics, -3
foeelt & a¥ 2013-2014 & HEDHOT B AREHR gRI AHleT & v ufa (R=h

AT IS HADHR) |

(Placed in Library, See No. LT 1246/16/14)
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(4) (T=)

(5) (W)

(6) (T®)

43

o [aY

T U oaRel BI-3TRfeT AThIT heveH 3% sfear fafics, 3 Ao
% Y 2013-2014 & IS URIdeT & g Ui ("= T2r Rl )
TAT ETIRIfErT oy |

I T oaRel BI-IMRET ATheT heve ATh sfear fafies, A5 faoe
& d¥ 2013-2014 & BRG] B WROR gRT TN &1 vh ufa (R qen
3T W) |

(Placed in Library, See No. LT 1247/16/14)

TS HI-RMIRfed STTHET HRUNTH, HIs & a¥ 2013-2014 & A
gferded @1 Usb uf (RS qem sREsh dvavv) |

T PI-3TRCT STAWC HRUNIAE, Hdg & d¥ 2013-2014 & dAlND
Rl @ U ufa (R aorm sReh Hvenson) dor S99 WX oraraie yfde |

O BI-IARCT STATHE HRUNGH  (FHarl wfiasr [f8), da8 & ay
2013-2014 & IS oi@m3il & &b ufa (=t T2 Sl o) qen S+

TN TGTIRIT gfaded |

U PI-TRfCT STATHE HRUNTH, Hd8 & ¥ 2013-2014 & BTG
DI TRHR gRT FHIE B gk i (R q2n iU dxamvo) |
(Placed in Library, See No. LT 1248/16/14)

e SREce 3% UdihoaRd YaAcee HoRie, gav[die & ay 2013-
2014 & AP wfaded & T afa (R dor sl dvenvo) |



16.12.2014

S

()

44

e SREce 3% UdihoaRd aAcee HoRie, gav[die & a4 2013-
2014 & qIH @Rl & U Ui (R dom oS Wedeu) dom 89 W

oRgToReTT uferde |

e SREce 3% UdihoaRd aAcee AoRiE, gav[die & a4 2013-
2014 & BB B WHR R GHIET & Th gfa (= qan hsn

HEDHRO) |

(Placed in Library, See No. LT 1249/16/14)

A BRRIA BR dI-MRfea v, 98 faeel & a¥ 2013-2014 & arfd
AT &1 g ufa (=R q2n sHh dwmo) |

TIEA PISRIA BR BI-3MRfed e+, T8 fScelt & I§ 2013-2014 & e
el B U ufa (B qor ISl AR defl S WX or@raNier ufaded |

TS BRI BR dl-eMRfed ¢ 93 fieel & a9 2013-2014 &
HTIHRUT Bl TRBR gRT FHET Y b iy (R qen ot Ao |
(Placed in Library, See No. LT 1250/16/14)

3ifer Sfear hever s di-smuvfed Ryt faew fofics, a5 & a9 2013-
2014 & aIf¥e ufades & U ufa (R= dor 3o Ao qen oraraifard
o |
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3ifer Sfear hewer sifw di-smuvfea Rt faew fofics, 498 & av 2013-
2014 & HRAGOT & WHR gRI FHen & o ufd (R dqem sieh

HXDHI) |

(Placed in Library, See No. LT 1251/16/14)

I IR BI-MRET Heww[ i sfear fafies, w3 ficet & 9 2013-
2014 & aIf¥e ufades & U ufa (R= dom 3o Axmvvn) qen oraraifard
o |

TS IR PI-NMRe Heved i gfear fafies, =8 faeell & av 2013-
2014 & BB B WRHR gRI IHen & ve ufa (R dor Een

HIDHRT) |

(Placed in Library, See No. LT 1252/16/14)

(10) oawad %] SMAfTH, 1955 @ ORI 3 H IR (6) B fqud frEfeRad
STfeRgETl @t Ush-Ush Ui (fo=dl e 3ol Hwenvvl) -

(T)

()

SR (Fri=on) dlem deed IMae, 2014 S 25 %R, 2014 & YR
@ ST 3 SAORLEAT AT FHI1L3A. 2969 (3F) W HeHII M Tl
P13, 2970(31) ST 25 AR, 2014 & WRA & AU H YHIA gl
o1 T e gRI 39 AGAT & Yo & [y | A9 ay i srafer
& oIy SO IfcaRad Sl Iaxa! &1 Arfegfaa fhar = 5l
P13, 2971(31) ST 25 AR, 2014 & WRA D JAoIT H YHIG gall
o1 T e gRI 39 AGAT & Yebred & iy | F9 ay i srafer
& forg wra # T 4 gfied womr @1 gom e mRspd IdRE
SRISHINTH Biehe Pl srfe-gfad fear 71 2l

(Placed in Library, See No. LT 1253/16/14)
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WA R IRP Fe@ § T HA (3h EORS IR ER): A temy i, H
fefoiad o= w4 gedl IR Gl gi-
(1) Ut AW, 1956 HI TR 619% HI ITIRT (1) & faa FHARIT TAT BT TH-UH
gfa (fB=ar e sl Axamv) -
(Th) FEIH habx UUS UieiAR foifiice, fegme @ ay 2013-2014 & HIIHBROT &
ARBR gIRT FHIeT |
@ g hx UUS UlelwR foifiice, fSge &1 a¥ 2013-2014 &1 a1
TR, SRETIET o JeT S W RS- HeTeraTaied @ femfor|
(Placed in Library, See No. LT 1254/16/14)

(2) (T®) Ao sReeye ot wiiesd SOl gus Caldisl, o=lg & dy 2013-
2014 & IS Ufdded @1 Uah iy (B T il Hwansvn) qoi oramaiferd

o |
@ dod sREce 3% @iiesds SOl Uus corarsl, I=s & ay 2013-
2014 & BB B WHR gRI FHEem d e ufa (B qen i

HXDHIT) |

(Placed in Library, See No. LT 1255/16/14)
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THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES (SHRI G.M. SIDDESHWARA): Madam, I beg to

lay on the Table —

(1) A copy each of the following papers (Hindi and English versions) under

sub-section (1) of Section 619A of the Companies Act, 1956:-

(a)

(b)

(©)

(1)

(i)

(i)

(i)

Statement regarding Review by the Government of the working
of the Hindustan Paper Corporation Limited, Delhi, for the year
2013-2014.

Annual Report of the Hindustan Paper Corporation Limited,
Delhi, for the year 2013-2014, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 1256/16/14)

Statement regarding Review by the Government of the working
of the Cement Corporation of India Limited, New Delhi, for the
year 2013-2014.
Annual Report of the Cement Corporation of India Limited, New
Delhi, for the year 2013-2014, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.
(Placed in Library, See No. LT 1257/16/14)
Statement regarding Review by the Government of the working
of the Bridge and Roof Company (India) Limited, Kolkata, for
the year 2013-2014.
Annual Report of the Bridge and Roof Company (India) Limited,
Kolkata, for the year 2013-2014, alongwith Audited Accounts
and comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 1258/16/14)
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(d @)
(i)
2 @
(i)

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI

Statement regarding Review by the Government of the working
of the Tungabhadra Steel Products Limited, Tungabhadra Dam,
for the year 2013-2014.

Annual Report of the Tungabhadra Steel Products Limited,
Tungabhadra Dam, for the year 2013-2014, alongwith Audited
Accounts and comments of the Comptroller and Auditor General
thereon.

(Placed in Library, See No. LT 1259/16/14)

A copy of the Annual Report (Hindi and English versions) of the
Fluid Control Research Institute, Palakkad, for the year 2013-
2014, alongwith Audited Accounts.

Statement regarding Review (Hindi and English versions) by the
Government of the working of the Fluid Control Research

Institute, Palakkad, for the year 2013-2014.

(Placed in Library, See No. LT 1260/16/14)

KIREN RIJIJU): Madam, I beg to lay on the Table —

(1) A copy each of the following papers (Hindi and English versions) under

sub-section (1) of Section 619A of the Companies Act, 1956:-

Review by the Government of the working of the
Rehabilitation Plantations Limited, Kollam, for the year 2013-
2014.
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(i) Annual Report of the Rehabilitation Plantations Limited,
Kollam, for the year 2013-2014, alongwith Audited Accounts
and comments of the Comptroller and Auditor General

thereon.

(Placed in Library, See No. LT 1261/16/14)

(2) A copy each of the following Notifications (Hindi and English versions)
under sub-section (3) of Section 141 of the Border Security Force Act, 1968:-

(1) The Border Security Force, Combatised Assistant Sub-Inspector
(Stenographer) and Head Constable (Ministerial) Recruitment
(Amendment) Rules, 2014 published in Notification No. G.S.R.
545(E) in Gazette of India dated 31* July, 2014.

(i1)) The Border Security Force, Headquarters, Senior Gestetner Operator
(Group ‘C’ post) Recruitment (Amendment) Rules, 2014 published
in Notification No. G.S.R. 757(E) in Gazette of India dated 29"
October, 2014.

(Placed in Library, See No. LT 1262/16/14)

3) A copy of the Central Reserve Police Force Group ‘C’ (General
Duty/Technical/Tradesmen) Cadre Recruitment (Amendment) Rules, 2014 (Hindi
and English versions) published in Notification No. G.S.R. 801(E) in Gazette of
India dated 13™ November, 2014 under sub-section (3) of Section 18 of the
Central Reserve Police Force Act, 1949.

(Placed in Library, See No. LT 1263/16/14)
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(4) A copy each of the following Notifications (Hindi and English versions) under
sub-section (3) of Section 22 of the Central Industrial Security Force Act, 1968:-

(i) The Central Industrial Security Force, Security Wing, Constable
(Bandsman-cum-GD) Recruitment Amendment Rules, 2014
published in Notification No. G.S.R.804(E) in Gazette of India
dated 14" November, 2014.

(1)) The Central Industrial Security Force, Security Wing, Assistant Sub-
Inspector (Stenographer) and Head Constable (Ministerial)
Recruitment Amendment Rules, 2014 published in Notification
No. G.S.R.805(E) in Gazette of India dated 14™ November,
2014.

(ii1) The Central Industrial Security Force, Security Wing, Assistant Sub-
Inspector (Executive) Recruitment Amendment Rules, 2014
published in Notification No. G.S.R.806(E) in Gazette of India
dated 14" November, 2014.

(iv) The Central Industrial Security Force, Fire Wing, Constable (Driver-
cum-Pump Operator) Recruitment Amendment Rules, 2014
published in Notification No. G.S.R.807(E) in Gazette of India
dated 14" November, 2014.

(v) The Central Industrial Security Force, Security Wing, Constable
(Driver) Recruitment Amendment Rules, 2014 published in
Notification No. G.S.R.808(E) in Gazette of India dated 14™
November, 2014.

(Placed in Library, See No. LT 1264/16/14)

)] A copy of the Annual Report (Hindi and English versions) of the
REPCO Bank Limited, Chennai, for the year 2013-2014,
alongwith Audited Accounts.
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(i1)  Statement regarding Review (Hindi and English versions) by the
Government of the working of the REPCO Bank Limited,
Chennai, for the year 2013-2014.

(Placed in Library, See No. LT 1265/16/14)

FHN FAC H A A (ST, Wolla aiferm™) ¢ AR sree Sff, § FrEfeiRad uF |Hn ued

IR Gl §i-

(1) (TP) & OewM 3% wic dRIsfes YUe B Iged iR, 78 faeel & ay 2013-
2014 & dIf¥® ufided & e ufq (FF=E don R dRawun) den dErmifaa
Ecl

@) & e i wic Rigfes yvs BHd Iged AiRE, g faeell & av 2013-
2014 & aif¥e orERi & e ufa (R dur oHoh WResu) der 89 W
IETIRIET HferaeH |

() f& UeaRM 3 wic dRrsfest us B ged iRE, 7 faeell & av¥ 2013-
2014 & HRIGROT B IRGR gRT FHIET & v ufar (R qen st v |
(Placed in Library, See No. LT 1266/16/14)

(2) ®ut STfAfIW, 1956 H GRT 619F & I MHTIRIT TAT Bl Th-Uh Ufa (FF=r de
SISHT HwehvoT) -
(@) (T®) @Al HiT B fafics, 9oSi| & a9 2008-2009 & HIUDHRU & ARDR
ST HIET |
@)  Tar e e fafics, ot & 9§ 2008-2009 T A1 wfided,
ARG o T 39 W FiFs-weeaed o feufdr|
(Placed in Library, See No. LT 1267/16/14)
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(=) (T)
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() ()
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ON (N

a1 fie dread fIfics, Tooia & a9 2009-2010 & BRIBRIUT Bl IRBR

ERT e

AT Hie s faffiies, oo & 99 2009-2010 &1 arfe wfde,
TETIRAfRTT ol qeT S9 R RIFG-AgregraRierd & femfori|
(Placed in Library, See No. LT 1268/16/14)

T Hie drerad fafiice, 9oei| & a9 2010-2011 & BB B WWBHR
EREIEIN
AT Hie dreied fofiice, ol & ad 20102011 &1 af¥e wfde,
AR oW FAT I W FRiFb-Aea@es o feufor|

(Placed in Library, See No. LT 1269/16/14)

e dew dRUneE fafiice, 93 Reclt @ a¥ 20132014 & BT @
WRPR gRI qHIE |

ON O\

TeFe el dRUNH fafics, W8 fAeell @ a¥ 2013-2014 &1 a1f¥®
TfIded, TR oy JIT S9 R i ad-AeTeaT R s @ fewfonRT |
(Placed in Library, See No. LT 1270/16/14)

ON N

Plceh HYY STATHC PRUNTH [AHSS, WMAR & a9 2013-2014 &

BRIBRO] B AXDPR gRT THIET |

ON N

Pch HTY STATHC HRUNTA [IffcS, FTAR & a¥ 2013-2014 T AP

Tfdded, rETIRIfarT oRg 9T S99 WR fRiFh-Heeiaradierd &) femfory|
(Placed in Library, See No. LT 1271/16/14)

3) Swad W WA (2) F (B) A (M) H SfeetRaa wA I AHT USd R @ H gy A

& HRUT G 1ol faavor (Rt qen Rt dvanxu) |

(Placed in Library, See No. LT 1272/16/14)
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(4) wut AT, 2013 B ORI 394(1) & fia FfaRad = @ gh-vas ufa (Rt der
3T AR -
(THh) We Y dRANeE i sfewr fafice, 8 fReel & 9 2013-2014 &
HIIDRY] DI TRBR GRI FHIET |

[N

@) e BRI HRINTF 3Mh fear foafics, 73 el & ¥ 2013-2014 &1 af¥®
gfided I JETaNIerd o 3R 39 R FRiE® iR Ageramyieds &1 fefamr|
(Placed in Library, See No. LT 1273/16/14)

(5) (TH) IS ST STAYHE dIS, UG & ¥ 2013-2014 & 1S Ffaded &1 o Ui
(fR=t e SHroh vanvon) qerm JETifaT o |
@) I ST STATHC AT, IMMUIE &b dY 2013-2014 F HIABIUT B WRBR GRI
aHler (R qom sist dvanwo) |
(Placed in Library, See No. LT 1274/16/14)

6) PN Ius (srofieror iR freie) ifefm, 1937 & o)1 3 & TR (3) & faid

3R 3R HUfiRuT iR fredihs ™, 2014 S 11 SR, 2014 & WRA & o0F ¥

AT e QLB 575(31) H UHIRE gU A, B b ufd (o=l TJor SHrs Hwavv) |
(Placed in Library, See No. LT 1275/16/14)

(7) Pl AT, 1968 H1 ORT 36 B IUYRT (3) & IfAWd DA (FTE)
M, 2014 S 13 TARR, 2014 @ WRA & OO H AAGAT G ALBLA. 797(31) H
THTRIA gU ¥, B Ueh Ui (fR=l qorm 3ol Weavv)) |

(Placed in Library, See No. LT 1276/16/14)

(8)  icarel JAfAfTH, 1968 @I &R 3 P AT AR WA ALHLA. 790(37) ST 10
TR, 2014 &b ART & AU H BRI g oAl qo1 b gR1 Bicrel s, 1968 @
ST H Hiqud Aeed fHy Y § & UH ufa (R qen s e |

(Placed in Library, See No. LT 1277/16/14)
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TN A, @rE iR Adwife RQar deem d wow w5 (s e adla )
AT sreg Sfl, § FreferRad o3 |91 ued WR Il g
(1) (vap) Ferd WITSMRY fm, 93 fdeell & a9 2013-2014 & dlf¥e uRded &1
U fa () e SISl HhReT) doil oEmaifard o |

@)  FrT wosHRe W, 98 ool & 9¥ 2013-2014 & BRIGIT Bl TRBR
R el & U ufd (= a2 sish dweho) |
(Placed in Library, See No. LT 1278/16/14)

(2)  wroesrREr (fAem iR fafvaae) efafm, 2007 @t a1 52 & sfava f=faRRad
g3l Bl Ub-Ueh Ufer (fE= derm Sfvst dwepvvl): -
(T®) qToeTRY (e 3ik fafee) wvemRl &1 s (denem) a9, 2014,
S 17 FaER, 2014 S WRA B A9 H AT T ALHLA. 811(3n) H
THTRIA gY I
@) HITSRTRY (A iR fafaee) wIveSmRl &1 IR (denge) W, 2014,
S 19 FaER, 2014 ® WRA ® qo0d H SIRRgET W wnanf. 821(h) #

TehTIRIA gy |

(Placed in Library, See No. LT 1279/16/14)
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HON. SPEAKER: Shri Jayant Sinha — not present.
@l YRHI0T JEN e H Iow WAt (Wedt Rem wifa): A eremer o, H

ffeRad o w1 dedt WR & -

() (wp) sfeaa sReeyge 3w ®iu UG Carrarsll, dogR @& ay 2013-2014 &
s Uides & U afa (R dom ISl Axahvon) doil oEmaaiferd o |
@) Sfeua sReege it ®iu GRRET Caarsll, dolgRk & ay 2013-2014 &
HTRIBIUT B TRHR R FTHIET DT U Ui (B qm s Awm o) |
(Placed in Library, See No. LT 1281/16/14)

(2) (Th) T ERESHT A He CaIdro SCHRRMY Us AoHe, AN & ay
2013-2014 & AP Ufaded & & Ui (B o el o)) qr oRaTRifara
o |
@) A ERecge i Fe CaIdiel TR U Aede, AT & ay
2013-2014 & HIIHO & ARBHR gRT FHIET B U afa (= o 3HErsh dwmv) |
(Placed in Library, See No. LT 1282/16/14)

IS T IR AfBTRET e | wow wIAt (st faor wiven): " otemer S, H
e e SR ST Somerdi (AR aRvr) sAfafE, 1989 &1 aRT 23 &1
SUYRT (2) & 3 e Shfi iR Sgfad Sofaai (SR Faren) denege Frm,

2014 S 5 Fa%R, 2014 & ARA D A9UF ¥ AGAT I ALHLE. 774 (3) | TR

BU 2, B U Ul (= o SiUSll HwehRvl) [T gedl IR &l g

(Placed in Library, See No. LT 128316/14)
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12.04 hrs.
COMMITTEE ON GOVERNMENT ASSURANCES
I to 4™ Reports

3. w9 nraRare fAvie (eRER): w eeger Sft, # WRer smearaHl ddeft wfhfa &

FrefeRaa wfrde (= o SRSl WveRvT) URgd & &:-

(1)  smearEl &1 Bre fu oM & RiEl (Widd) & TR d ggar yfade|

(2) AT B BIS QU M @ Rl (JRApd) & aN H A% Hfade|

(38)  wMIve =T AR AAGIRAT AT A AT Afa meard=i & FHien & Ix 4
T e |

(4) SO S AT ¥ A& AT Ml B GHIET & 9N H AT uide |

12.04 % hrs.
STANDING COMMITTEE ON DEFENCE

Ist Report

AOR TR (JaTga) Hau o WSt TAQWUA (Tgardt): A1 e Sff, # ‘Irgarmi &l
A (2013-14) W 204 ufdes (1547 ot |wn) & sfafde RmRel/fewfrl w WReR gR
PI-TTs-HRATS S IR H T/ A9t it Jfffa B ggen ufaded (R dem s e
R PNl
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12.05 hrs.
STANDING COMMITTEE ON FINANCE
1% to 3" and 5™ to 7™ Reports

SHRI M. VEERAPPA MOILY (CHIKKABALLAPUR): Madam, I beg to present
the following Reports (Hindi and English versions) of the Standing Committee on
Finance (2014-15):-

(1)  First Report on Action Taken by the Government on the
Observations/Recommendations contained in the Thirty-eighth Report
(Fifteenth Lok Sabha) on the Subject ‘Tax Assessment/Exemptions and
Related Matters Concerning IPL/BCCI’.

(2)  Second Report on Demands for Grants (2014-15) of the Ministry of
Finance (Departments of Economic Affairs, Financial Services,
Expenditure and Disinvestment).

(3)  Third Report on Demands for Grants (2014-15) of the Ministry of
Finance (Department of Revenue).

(4)  Fifth Report on Demands for Grants (2014-15) of the Ministry of
Corporate Affairs.

(5)  Sixth Report on Demands for Grants (2014-15) of the Ministry of
Statistics and Programme Implementation.

(6) Seventh Report on action taken by the Government on the
Observations/Recommendations contained in the Seventy-ninth Report
(Fifteenth Lok Sabha) on the subject ‘Policy on New Licences in the

Banking Sector’.
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12.05 Y hrs.
STANDING COMMITTEE ON PETROLEUM AND NATURAL GAS
1% and 2" Reports
SHRI PRALHAD JOSHI (DHARWAD): Madam, I beg to present the following
Reports (Hindi and English versions) of the Standing Committee on Petroleum
and Natural Gas:-
(1)  First Report on Demands for Grants (2014-15) of the Ministry of
Petroleum and Natural Gas.
(2) Second Report on Action Taken by the Government on the
recommendations contained in the Twenty-third Report (Fifteenth Lok
Sabha) of the Standing Committee on Petroleum and Natural Gas
(2013-14) on ‘Functioning of Oil Industry Development Board’.

12.05 V% hrs.
STATEMENTS BY MINISTERS

(i) Status of implementation of the recommendations contained in the 61%
Report of the Standing Committee on Agriculture on ‘Rashtriya Krishi Vikas
Yojana-An Evaluation’, pertaining to the Department of Agriculture and
Cooperation, Ministry of Agriculture”

FN F=R (i wen Agw R) e, Y iR wEeiRa fawm, $fY daew @ ddfta
ML BV AP G- AdiH, "D IR H By ddel Wl aHfa & 61d wfoded 4
siafdee wIRel & HrRagT & I & IR 9 U 9aaed 991 9ed IR &l g

* Laid on the Table and also placed in Library, See No. LT 1284/16/14.
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12.06 hrs.

(ii) Status of implementation of the recommendations contained in the 179™
and 180™ Reports of the Standing Committee on Home Affairs on Action
Taken by the Government on the recommendations/observations contained in
the 137" Report of the Committee on ‘Rehabilitation of J&K Migrants’, and
on ‘Administration of Union Territories (Daman & Diu, Dadra and Nagar
Haveli and Chandigarh)’, pertaining to the Ministry of Home Affairs. *

g WA | oa wt (s gt =eY): weEen, # FEfaled & R geied < § -

(1) # 78 #37eld ¥ Gdfdd ‘SH-HeHR & JaTiedl &1 gFa & R H 9ffd & 1374
fided # sfafde RreRel/fulinl W) SReR gR HI-TE-HRdls & 9dd 3§ I8 B
et Rl |@ffa & 1794 ufades ¥ sidfde RmRel & e & RIfa & an

H U gaied [HT IS R &l gl

(Placed in Library, See No.LT 1285/16/14)

(2) H IE AT A WEEd WY TeF (AT SR §l9, SR IR AR el a1 dSHIe)

FH WS B IR H T H Gedt  wrft 9 & 1809 wfiudew # srfdw
IR & BRI & R & IR 3§ U Jaaed G491 Jed IR &l g

(Placed in Library, See No.LT 1286/16/14)

* Laid on the Table.
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12.07 hrs.
MOTION RE: NINTH REPORT
OF BUSINESS ADVISORY COMMITTEE
THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): Madam, I
beg to move the following:-

“That this House do agree with the Ninth Report of the Business
Advisory Committee presented to the House on 15" December, 2014
subject to modification that the recommendation regarding item at
S.No. 1 already disposed of by the House be omitted.”

HON. SPEAKER: The question is:

“That this House do agree with the Ninth Report of the Business
Advisory Committee presented to the House on 15" December, 2014
subject to modification that the recommendation regarding item at
S.No. 1 already disposed of by the House be omitted.”

The motion was adopted.
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st St arew (M) ¢ sreme wEleT, § RO gA@ &F A gADR Il §, 98 U ATfedrdl
& HEA § IR 39 &3 § YA A H SMCatial & I a3 Hlel, M7 3R I 0 B
WY §ES I8 © [P M@ M yofa SR S o fg@ 8 & SR R 84 ToR 1 % &
... (cgagr)
PROF. SAUGATA ROY (DUM DUM): Madam Speaker, I am on a point of
order.
HON. SPEAKER: There is no point of order during ‘Zero Hour’.
PROF. SAUGATA ROY : Madam, [ am on a point of order pointing out a mistake
in the statement of the HRD Minister made regarding Christmas holiday. ...
(Interruptions) She has to correct her statement because she has misled the House.
... (Interruptions)
HON. SPEAKER: I have received your notice under Direction 115 of the
Directions by the Speaker. I am calling for a factual note in this regard.
... (Interruptions)

SHRI K.C. VENUGOPAL (ALAPPUZHA): Madam Speaker, I have also given a
notice.
HON. SPEAKER: You have given notice for ‘Zero Hour’. He has given notice
under Direction 115. That is why I have told him that I am calling for a factual
note.

... (Interruptions)
A At e o A MU IE faeT € fh AR & H snfeari¥dl © SH-Sitad, well g
IR B =/ B qAT W D WY I® Iod A& MR TG HIA B H D 3R e
& HIGH q ARG A GG B q3 S A A AR B g [P Dy SIS
freafqenery &1 U Sud SNfeardl gy & e e & 3iava Al 3§ @iel 3 pul
B WY, O srfeariial & ki &1 M &g ARBR & gRT U AT AR YAl Hed Iorl
ST D |
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AN S Rig ges1 (eas) @ sredel weledl, 39 99 ¥ <¥ &l b agd 1 weesti vd
fadia oIl @ St ver 21 89 359 favy W Q1 ar 99 - 193 & d8d @4l & o
U HIH W ARBR A ATUE (AT 8| a8 THATAY DI a1 81, bl d @HIART DT Bl
RHASIA oM B B! a8 &t oAl iR Hel & a9 TP AR el 12 | 15 Fired
iy gagedt # 93 g8 € 98 39 99 dadl A1g i ufaed gerdt 3 g fie § gY ®
3R Bled ¥ A1 39 Tl bael U UL qeIkl g% ol dac TATHU &I & a1 78l &, agd
@ woel Ul R TagEd § areR a3 A @ S W@ 21 918 98 HAed |
HFD Pl I 8, IS DA D &S [HAMl DI FERAR] B 919 B A | $H TR T IRAT B
fegpd B B 9T 91¢ USell R, S0 IHY U & 918 YW, SR UST, oA, sRATOM Ife
&1 fhar gRar Bt foadd A 3 %@ 8l 89 3MMUD "eaH A WBR U e XA ¢ b a8
AN 9 JME B AW IR 30 Aeay0l vy w) f5am & favg w= oA o aawmsit &
fwa W ue ==l 811 89 39 IR H S7U AREUT 3R WRBR I Uh IR dredl |

AEAR & ¢ 3MU Sl AHT SOl 8, 9 W IgRel Falicial & dad ¥ Udh =4l dl
SATeret &1 g © |

. ()
A JTEhE & 3T U el W a1 GIQ | R, I ATl 3R IRAT 371 fpari 3 defea
g Hel gl 39 WAl R BIg Sufy FE g1 uget W Aol H "l gg 21 A W A o
TIRTT HRN 8 a1 W91 B IR S 59 F4 B B Teal W edl offl, H 3w forg Hifdre
HeAft |

... (cTaym)
A AfcABIGA TSN (AS) : HSH, IR Hel AT ST Yoiel H A PR oId © a1 37
g | .. (Fae)

T A&7 : A B! Bl fb T DR o © 3R ol I STeal 59 W IdT B 2l

... (cgaym)
HON. SPEAKER: Kumari Sushmita Dev is permitted to associate with the issue

raised by Shri Deepender Singh Hooda.
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SHRIMATI SUPRIYA SULE (BARAMATI): Madam, the Sansad Adarsh Gram
Yojana is a new suggestion that the Government has taken up. We are very happy
about this project. I think, every Parliamentarian is very enthused about this new
project taken over by the Government. But as we are working on the field, we
have realized that the Government has given a lot of suggestions and interventions
as to how to improve it, where to get the aid and money from the monitory side of
it. But a lot of times what is happening is that if the MLA or local Government
has already used up that fund, we cannot use it in the Sansad Adarsh Gram
Yojana.

So, if the Government can give us some special aids specifically every year
for this project because it is a wonderful programme, if we get some more
budgetary provision for this for every MP across, it will help us to improve these
villages and broaden this programme from one village to more villages. It is
because every village today wants it to be in the Sansad Adarsh Gram Yojana. So,
if we can make this little more budgetary provision in one village every year, it
will enthuse all of us.

HON. SPEAKER: Dr. Shashi tharoor, Shri Arjun Ram Meghwal, Kumari
Sushmita Dev, Shri R. Dhruvanarayana, Shri D.K. Suresh, Shri M.B. Rajesh, Shri
P.K. Biju, Shri Sankar Prasad Datta, Shri Radheshyam Biswas and Adv. Joice
George are permitted to associate with the issue raised by Shrimati Supriya Sule.
DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Madam Speaker, I
would like to draw the attention of the Central Government to this evolving
national scandal about the development of the Vizhinjam Port in my constituency.

This is a port that has been in existence for 2000 years since Roman times.
It has a record 24 metres of undredged depth. The Central Government has
invested money and credibility in much lesser ports with much less depth. They
are spending money everyday in dredging. Right now our transshipment is going
through Colombo which is a Chinese built port. Foreigners are profiting from it.

Our own transshipments should be coming to our country.
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I would like to request the Central Government to take a much more active
interest in this matter. So far they have left it to the State Government which is
resource strapped. They have recently approved some viability gap funding. It is
not enough. We need more support for developing a major port that can bring
Indian goods to India and keep Indian money and Indian resources in India. Why
should we be allowing foreigners to profit? I beg the Central Government to take
this project as a Central project and create a major international transshipment hub
in Vizhinjam.

Thank you.

£ YRR TS (Ve SSAYR): FEIGAT, H ATUBT SMHR A I § [P AT Gs1 Y Pl
H U we@yyl vy W die o1 dtet fad

HEIGY], X WA A9 &3 Bl ISAR YORM H &l A gAh &5 H $o dead
STl Gor fhamMl &I Wl B 9gd q46i] B Bl

e, fram AEl Wig, BicAd SaRdl e Had Pl IR SR § AR 3fd
q SRl gRT 415 Bl T R AT S & 1 fh I81er 81 S o

ARG, S IR & faeH & fow § 39 9ed & AWiemH 9 A6 &)l g (P ds
PR T ANfd &1 FaR &= 30 9911 & v e 7eg &1 yrage o) iR 1T &
A # I8 Al AR AR § P TR AHET & B Sl Gor SR At M Pl fHAE & 2
H W W W W B D ol 3MaeIH HIH IOy oMY | g=aTg|
A e ¢ ©f. fBRe @ Wieid! SR 2 RS Hofear 3q1 Juh! 27 MRAE rsdr
St & vy & 9 g B o
SHRIMATI P.K. SHREEMATHI TEACHER (KANNUR): Madam, I would like

to bring to your immediate kind attention regarding the following for

consideration and favourable orders.
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The Kannur parliamentary constituency consists of several hilly areas
surrounded the vested forests of Kerala and Karnataka States in which thousands
of agriculturists and private people are struggling to meet both their ends. Now-a-
days, the normal life of the people in those areas are seriously affected because of
the recurrent attacks of wild animals especially of elephants, wild boars, monkeys,
etc. and these animals are attacking the people and destroying their crops and their
huts of the Adivasis. Due to the recurrent attacks of wild animals, the people in
those hilly areas are having sleepless nights and the local inhabitants as well as the
local self governments are being seriously troubled. The implementation of the
present prevailing laws is not sufficient to protect the life and property of the
farmers residing in the hilly regions of Kannur District.

As per the provision of law, the hunting of wild animals is a serious offence
even if the hunting is for protection of the lives and properties of the people. The
inhabitants of many villages in Kannur are facing this serious issue. So, the
dependents of peasants killed by the attack of wild animals are being paid only
minimum amounts as compensation by the Forest Department and other
government agencies. If adequate and sufficient compensations are not provided
by statutes in such cases, the sad plight of the dependents cannot be protected. So
also some provisions must be made in the statutes for the protection of the people
and their properties residing in hilly areas, nearby areas of forests from the attack
of wild animals, and the Act also be amended suitably.

HON. SPEAKER: Shri P.K. Biju, M.B. Rajesh and Adv. Joice George are
permitted to associate with the issue raised by Shrimati P.K. Shreemati Teacher.

2t o IrEwE (SR ¢ Hen, g=ars] <¥ &1 e v s 9 78 4 g
DT BT RIBR g3 8l BW WP DI Aby, HHI SHT Pl oI, fohaadd Bl gedl &l 4
TR B HRU, AfBT AT S H A &l §, dhUaT 6 o TSN <O DI S8 ETell g,
U H WPl b I T §, T TS WRA SINAN Tl I E, WPl H hAeled B a1d dR
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® g AfhT 3R Wpol # g 71 %, @1 el Tl HA? M Ht A8 98 [oRd 8, e
B, SR UQY 8, Wpdl d ged 9N ©, d8l <’ e B © Al d arqd Al S 2l
fire-s-ter &1 WY Bt 9 2. (SFaEm)
A e @ b €l vy qifery| I8 e AR &l
N Yoa™ FEHS ¢ 6 @ TS T 3R Wi FH g IR WA A @ B | |
# dhm Ig o SufRid € # der e 6 TaHe o e U Tred WA a9 f
S 6 A 3R 9Ie 3 @ S & qIR Wool 781 acl bl ¢l o1 ave 89 gaferd 4 |
AT I S, SHBT W TIGH BH IAHR, O Fpell H Selcd T8l §, ey T8 g,
MU I¥D [T @ fpan 8, if aR SR &, el & wpol 781 acl debal 2l [s¢ ¢
T a¥ 2010 § AN 31T 2| oifh 7% Rim 919 &1 8, 39 W & T8 &1 @ gl H o
Tiferamic) ey fiffRer & &g & 9 39 W $B el
AT A& : JMMIBT a7 B TS B
sft ger et
SHRI ANTO ANTONY (PATHANAMTHITTA): Hon. Speaker, I would like to

thank you for giving me this opportunity.

I would request the Government to kindly redress the grievance of 2,000
students in the State of Kerala whose applications for the merit-cum-means
scholarship have been rejected due to small technical mistake.

By this, each applicant would lose Rs. 30,000 this year. It means, there
would be a loss of Rs. 6 crore to the minority students in the State of Kerala. This
is against the spirit and intention of the Means-cum-Merit Scholarship.

The State Government of Kerala has also requested the Union Government
to help these students. I would, therefore, humbly request the Union Government
to consider the case of these students on humanitarian grounds and do the needful
in availing Means-cum-Merit Scholarship in their favour.

HON. SPEAKER: Shri M.B. Rajesh and Shri P.K. Biju are allowed to associate

themselves on this issue raised by Shri Anto Antony.
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$it aro s o (W) : AT oreme S, SU HY WIed BiRid & FHI B Uh
HEYUT AHAT e H Y Pl & HEAH I IoM Bl AqR o1, s foly § auehT gag o

MR FHT BT gl AN AT SN, T Pl § U T Pl IR MAT AT| IAD A& 9,
JT g S DN WS &, TH R db Wl D U SFRebdl I~ & & oIy, g
Raenfeat & ufom & MicdeT &9 & foly wRa SRR 7 oitg Tt @ rfva= 9 gar
BIST W WA gRT AW 634 Tl & 6545 fabrg Wel # gSR SR SR Well =G 1
PIS 60 AT IUI B AN A WITH HiFcia™s & A0 B AN 9 AT § g1 HA D
fog, den wa afoifag exm 9 Reanf$Aai &1 drcared &1 Aren 9918 g] IRy aad 9 S
o g9 uRareHmell gRT oufad 9, 9 Wi T8 B T B SUH IEd: I wWR W
SNTBhAT Bl HHI gl g8 [ ARl IR g1 Arore & fharaa &1 e off, =i o
B DI b A 7ol fhar Bl I RPN b T 4 & HRo W ATgeiRe w0 A 39
ATSIIRAT T TR T T8 81 U7 %8l 8, difh Dy AT WDR, WD IR Yo 9 fI8r
DI WD WRA WRPR DI YT &b AFAR BRI T8l BR &1 ¢] ARG 2 b WeH Pt

a1 6545 i # T B SR ol U A1 & T Bl WY IR b R I AHR ©
HEH I goC < 3R I8 GIvor, 6 A.8MRSH., d1.3MR.SN. U, Ud. S5, UH.9%. 4. ULamR,,

IR e J3ed 9 TR g AT Sffe @ HIRH W ST ARBRI Bl g U
BT ST IBT & Afh 1T IRBN SAB! Sib I T8l B U1 & gl 59 a%g B Aol &
foy S/ d wW@dF FoIc BT e T8 BIAT B, 99 A 8H S9D 84 Bl S ol 3fd: AT
ATST 9T W QBT G AU IR B, 39 oIy # s A1ed I ARG WRDBR A T
TRBR gRT WY 9 3fac fhar S 3R 30 AN B S@IATT Y Wl HATAT gRT B S|
A SeaE ¢l ol g erarad wd s 9 uTe W @y s srorg s o g Sy
U v & |1 Hag B D AN T B Al Bl

SHRI D.K. SURESH (BANGALORE RURAL): Madam Speaker, coconut is an

important plantation crop of Karnataka State. It is grown in 4.91 lakh hectare
accounting for 26 per cent of the total area under horticulture crops. The State

produces about 528 crore of coconuts a year and ranks second in the country.
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However in the last three to five years, 70 to 80 per cent of the total
coconut growing area has been affected severely due to recurring droughts. It has
resulted in a financial loss of over Rs. 1,000 crore due to drying up of coconut
palms. Now, the farmers are in deep distress. Almost 1.65 lakh hectare of
coconut gardens have become unproductive; and many of them have dried up
completely.

Sir, Kerala, the number one producer of coconut, underwent the same
problem, but they have been given a rejuvenation package by the Coconut
Development Board in the Union Budget.

In order to support the farmers of Karnataka, the Government of Karnataka
has sent a rejuvenation proposal to the Central Government for Rs. 893 crore. But
so far, no action has been taken on this proposal. Unlike other horticulture crops,
coconut rejuvenation and replanting take years for its rejuvenation and revival.

I would, therefore, want to know from the Union Government if there are
any steps being taken to rejuvenate and provide alternative cropping in the drought
affected coconut gardens of Karnataka and process the rejuvenation proposal made
by the Government of Karnataka. Thank you.

HON. SPEAKER: Kumari Shobha Karandlaje, Shri R. Dhruvanaryana, Shri S.P.
Muddahanume Gowda, Shri B.N. Chandrappa, Adv. Joice George, Shri M.B.
Rajesh and Shri Mullappally Ramchandran are allowed to associate themselves
on the issue raised by Shri D.K. Suresh.

... (Interruptions)

HON. SPEAKER: Yes, you can associate. You give the slips.

it B g Porat (Fsan) @ oreet o, <9 A ORIy Sotodl & N #H, faRweaR S didon
g4 8 3R 75 f4AY SRl & IR # &g AT dedi 7 fFar SifeR @ 7 f 71 gat @
JmEEr ¥ ufay fRrae o @ gl Wit Ry Seonfori &t et # fRrae o @ fog s
SIRTET, 9, e, BR-EER SNf fagw ekl el @ foy SRR $ig favIy ed Io|
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ARG, 91 oTdl © 6 dfh A SenvR @t faRiy Sienfomt € g9 Sienfadi @ e,
faepr o e S we@qul &= H 9l o @ oy WReR I faRy g &1 a1fey iR
golc ¥ IRy grae™ =1 A1yl
2 veele g 9ca (qHig) @ orewer off, # U el 2 B g Horl §RT SO Y He

H dg BT Ared gl

SHRI NAGENDRA KUMAR PRADHAN (SAMBALPUR): Respected Madam, I
want to draw the attention of this Government to a matter of public importance.

I represent Sambalpur constituency from the State of Odisha. Sambalpur,
the headquarters, is the biggest city in western Odisha. This city connects to the
State capital, Bhubaneshwar. The distance is 252 kilometres. It connects the
National Highway No.42. The Government had already taken a decision in 2012
to make it four-lane but till today, despite the forest clearance and other clearances
that have already been given by the Government, no action has been taken yet. So,
I would request the Government, through you, Madam, to implement this project
because, for the improvement of the two corridors, one, Sambalpur-Jharsuguda
and another, Talcher-Angul, this is the only four-lane which can serve the purpose.
Thank you.

SHRI MALLIKARJUN KHARGE (GULBARGA): Madam Speaker, though, to
some extent, there is a relief, I want to know about the incident and a full
statement from the Minister concerned.

On Monday morning, a gunman took an unknown number of hostages in a
chocolate café in Martin Place in Sydney. The drama began around 9.45 a.m. in
Martin Place, a plaza in the heart of the city’s financial and shopping district that
is packed with holiday shoppers this time of the year. Many of those inside the

café were taken hostage as they stepped in for their morning coffee.
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Sometime later, five people escaped from the café. Two people inside the
café held up a flag with an Islamic declaration of faith that has often been used by
extremists, raising fears that a terrorist incident was playing out in the heart of
Australia’s biggest city.

The crisis in Sydney finally ended after 15 hours as all the hostages were
rescued by police at the Lindt Chocolate Café in Martin Place. The gunman,
however, has not yet been captured.

An Indian techie, employee of Infosys, was also taken hostage. In the
newspaper, it is stated only one was taken but some other newspapers have said
that two people were taken. That is why, we want to know the actual figure. How
many people were really captured or taken hostage and how many people were
released? I want a statement from the Minister concerned so that the entire country
should know about the real ongoing incident.

Fiee e iR Safa daeE & T W3 du1 SWe B HAte W owew wet (sh
ot wdTa wSt): Aeledl, o v &1 @S |rgd 7 Sorn g, 98 R Wk & fog & T8
afes @ gfar & fog aga foan &1 fawy g1 for dve A sddardl ygfa g givn 4 od
& ... (cqaum)

PROF. SAUGATA ROY : This matter is pertaining to the External Affairs

Minister. Why is he replying on it? ... (Interruptions)

SHRI RAJIV PRATAP RUDY: What is your problem, Sir? [ am a Minister in the
Government. ... (Interruptions) Who are you to ask me to stop?
(Interruptions)

HON. SPEAKER: Saugata Roy ji, this is not fair. Please sit down.

... (Interruptions)
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SHRI RAJIV PRATAP RUDY: What is your problem, Mr. Saugata Roy?...
(Interruptions) Madam, this is the habit of these people.... (Interruptions) If I am
representing the Government, who is he to question me? ... (Interruptions) 1 am
responding to him, who are you?... (Interruptions) Who are you?
(Interruptions) 1 am responding to him... (/nterruptions) This is not the way....
(Interruptions) # aa1 @1 |...(@@gM)

FeW, I8 TDHT 3 T8 Bl Wil Aed | Revave fHar € ok § w8 e aren g
e H 3Pl SR AT S| 3R 39 W Wl 3R IMURT 8, $hT ol © b s9d! &)
ST &I Y 81, I8 39 Wad H UHd T8l ©, IS A PR gl s . ()
it AfcTd @SN : T T T, PR AMus Bfee fAfvey 78 € wiva we e €
J A9 < Fhd g l... (Fagm)

A Jremet: 9 A€l diel @ 8 b < |
.. (o)
3t AfcadIo @SN : d G & FAK © 1 I8 SHIRSE AR 2l ... (FIuM) o9 SHIRSE AR
g A1 G &SB! T-T MMhR WeHe A1 AR ... (cFaen)
A Sremet: d Uiferamie oThaw fier €, I have allowed him to speak.

.. ()
AT 3reAeT: HUT HR AT 98 SMSY| B WA I3 Y dlal Maedd el g Nothing will
go on record.

(Interruptions) ..."

SHRI MALLIKARJUN KHARGE : How can he question a Member, “Who are
you to stop me?” ... (Interruptions) He is a Member. He has got every right to ask.
... (Interruptions) You cannot challenge a Member. ... (Interruptions) You can
plead that you can answer. That is a different question. But, you cannot say, “Who
are you to ask me?” ... (Interruptions) This is unfair. ... (Interruptions) It is

against the principle and it is against the rules. ... (Interruptions)

* Not recorded.
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HON. SPEAKER: I have allowed him to speak. & &I el &1 MawIdHdl T8l @l
FHUT HX 379 &3 STy

.. (o)
SHRI RAJIV PRATAP RUDY: Madam, if I am speaking something and even if
the Opposition is not ready to give that space to a Parliamentary Affairs Minister, |
have to understand really what is my role. ... (Interruptions) if I wanted to say that
this is a serious issue and the Government would respond, what is the problem of
TMC in having this reply from the Government? What is this arrogancy? ...
(Interruptions)
HON. SPEAKER: Nothing will go on record.

(Interruptions) ..."

SHRI RAJIV PRATAP RUDY: Every time I get up, they have to get up. ...
(Interruptions) This is not West Bengal Assembly? ... (Interruptions) This is the
Parliament of India, they should understand it.... (Interruptions)
A Jeher: SN T8l B, Uferamie) e aw ffiRer &1 e 8, 9 $B aarg|

.. (o)
A STeAe: Wgs! ofl, AU g4 FEIfad HiRy|
ATR TR (AAGD) oo a7 WSl TATHTH (TTgaTel): AT 3Ie0el off, AY Hard &5
TgaTad H W) T SR A B W g, SHD U Al 91 BT Uh A 8, S8l W Ui
AT U8 YA SCICE JATh Colaisll a1 ATl S Uid arall § IFH qu-faqer & orid
fareneft o &, fpsT a8l B Bea 9gd ©R9 2

3feTel HEIGAT, & & AWMU 8, S # 3AUD HAIEgH W RBR & & H 1 aredl

gl SR 89 & AW d'l & oWl | 7 g | Rierad @ P a8l ® a9 @
GOWINT Bl %@l &, YNNI JATIR Bl BT 8, Webed! Bl 3Tl bR I YATisd fhar < a1 &
3R & &1 9gd TSI AET § GOUAN & @ §l T FHWT 98 R I8 § fF uiE 9 & 18
Al 980 AR wad & oIy WReHR @ Uar 7 o w1 @ 2l 39 R 4 99 §wieye ¥, Sifs
ST S¥eye 8, g8 W STR-awy 7 g8 B

* Not recorded.
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37T HEIGAT, AT 37UD HAIH F WHR o (9eT & fF 98l W $5 39 Te I ot
Sy, o enfde ofik wemafies QM ardl & <ar Sgl g8t WS fAfesT ok waw aike
T I, T R TE 99 ¢ T 3R T B! B YIS fHaT 1 @ 7, S U BT GOUANT &
%l 8, 99D IR H IR A Tob S Y, I8 AY WRDR AR FA1 Heled A Wi &l
A JTemet: W IR S, 379 Ugel 3 ard gAYl amuat ot fawy forar g & 9t & forg
ofTel HEl A 6 YRIPTe § S Hex Sreid € 9 9gd gERee B 81 B8 aR A @ ¥
fop e e BT AR B I H Bls A9 g9+1 3, I W So 8, S9! W Jora 21
RECARINEIC I

S 91, WEURVAAT Yo W R & Raare @l 8 @iyl oy Ul Bls
fawr geg S Hgd T 9 el 8 89 W FEl B AT BRI oa did W) 8, 9 IR BT
R IR 9&d &, a1 M YD A T8 8l gl § Ser & fag aar & g1 9 1 S
e E § S T e € # Sua foy gar & g1 v ft T8 2§ safay oer e
= |

ARTT R S, # Jmue drerT arg, e St fawy oot wgt forgaw faam g &S oA
A DT TAT MY PR B 2| T IF 16 AT B MY ¥, 9 ITferdmiie) b fAf e 3
®el fb R U uféper 39 vy W ==l W °e) @ 98 39 folv IR & I8 Had
e & forg 2

I UH & T B fF wiel, s PIs Ul iIeN s AT 39 a¥is I 91d -8l 8l
Al SITET 3@l S| Y DI BT SUANT GARe & fTY &1 DX T AT el 8, Wil |
oIS THI H P qHhd o

... (cgaym™)

0. [ I : JeA, 9G] | (agr)

SHRI E. AHAMED (MALAPPURAM): Madam, I have got only one submission
to make. ... (Interruptions)

T &Y : MY AfSU| 3T a7 91 87

... (cgaym™)
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W, WHE I : HSH, UG I & (oY g=Iag| M9 & §9 Ued DI ANiGd gl M9 S
T @R, &R ST IR WR S dTet {1 H Fo &SI &l . (ragm)
A JTEhE @ 3TEAG Sfl, ATSN T a1 67
.. (e
SHRI E. AHAMED : Madam, you must highlight this matter with the Ministry of
External Affairs. ... (Interruptions)
HON. SPEAKER: Now, nothing will go on record.
(Interruptions) ... ~
PROF. SAUGATA ROY : Madam, Ahamed Saheb is a senior man.
(Interruptions)
AT 7eaet ¢ § S gl
... (cTaeT)
HON. SPEAKER: I know him better than you do.
... (Interruptions)
PROF. SAUGATA ROY: Yeah, I know. ... (Interruptions) Madam, may I speak

now, with your permission? ... (Interruptions)

[ JEA&T : AR Al TARIYH, AT ST

.. ()

PROF. SAUGATA ROY : Yes, Madam, no allegation. ... (Interruptions) Madam,
I request that [ may be permitted ... (Interruptions)

SHRI MALLIKARJUN KHARGE : There would be no allegation, but he has to
charge sheet the Government. ... (Interruptions)

PROF. SAUGATA ROY : Madam, now that the House is in order, I would

request that I may be permitted to raise a matter of urgent public importance

during ‘Zero Hour’ in the House today. I will raise the issue briefly as under.

* Not recorded
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The Central Government has been determinedly weakening the federal and
secular structure of the Constitution through its various acts of commissions and

omissions, and it has withheld funds for the Mahatma Gandhi NREGA ...

(Interruptions)

AEAT A& : wliSl, S faug s faar 8, 9 iR &el
W, W @ HeH, W foran 21 a8 QA drgd @1 & 21 ... (Interruptions) It has
withheld funds for the Mahatma Gandhi NREGA, thus putting States like West

Bengal, Karnataka, etc. in great difficulty. ... (Interruptions)
AT 37eAet : 3MUdT 98 vy 78 2l

. A/ I : e foran 21 SresT ded, e IR uadl gl .. (@)
AT STEAE : 37U Y Blcl B Alfed TR qifelg| I8 A 3T TSSHE AlfeH B8 I8 8l

... (cgaym™)

W. [ I JeH, Y I A Ao Qo] | L (1aeT)
A A& ¢ 37T FAT a1t 8 87
.. ()
PROF. SAUGATA ROY : Madam, you correct me and you tell me what I should

not speak. ... (Interruptions)

AT e : AR P IR A9y 981 89, U & fauy W o g1 TR W difory, ger |

.. (o)
. W ™ : feW, 89 Ud @ fawa # drelitl Madam, the CBI investigation in the
Sarada Scam is being politically manipulated by the BJP leadership to weaken the
State Government, and the TMC in West Bengal. ... (Interruptions) The recent
arrest of a Cabinet Minister of West Bengal ... (Interruptions) What is this? ...

(Interruptions)
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SHRI RAJIV PRATAP RUDY: Madam, how can you permit this?
(Interruptions) He has not given any notice on this. ... (Interruptions) What is

your notice? ... (Interruptions)

A aeaE : By, 8 T

At et g Jrad|

. ()

st frier Rig waa (arEat) @ @8iedr, # Ul g=de <t g b i g9 Hewyul
favy R o™ @1 Ater R’Anl L (@) R AE 89 IREG SR USY W A IS0
ISHTTT A BIhR Jafdel @ 3l SMYal S TREYR, <aRyl, HITR, a&il, ToRMIR,
HTAKR, ML, TERI5d, FADIR TR, HOEE, FRSHINR, ez, JHS! qAT TSl <
YT & 3TThI AT DT AMEANTHA BT & 2| .. (TIegm)
PROF. SAUGATA ROY : Madam, you are shutting our mouth during the ‘Zero

Hour’. ... (Interruptions)

et e Rig wa@ @ a7 o9 991 9§ marT # smdl W& gHe W Bt &
qETSH ¥ Bl Bls Ied AU B FAUT T B B BRU, GHSATIK WG Td 7 TR
UGl & ARRT BT T F ITAR 7 A UM & HROT, BT g P TS Bl &l 6l
U R &1 &1 # @d gY, A 37U HemH ¥ WReR 9 faed § & qatea e & difsa
Td SUE IRESD! & ARRT DI I=d Aol B WRY HaT ITAY HRIY AN DI SARIBAT Dl
&I W EJ gU, IRIGDH! H AT AveR Wihd BRI A Bl BT Y|

2t TR IR (ERft) ¢ orewer wElen, # s i fGg vad gR1 YR Sd | SO
Y fIST & A1 Hdg AU-3ATY Bl Hdg Bl gl
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A oreme ¢ Al 3 UhTe Areq |
.. (o)
A JeqeT © IE AT 8 el 87
Gl
HON. SPEAKER: What is this? A new Member is speaking now. It is very bad.

... (Interruptions)

12.41 hrs

At this stage, Prof. Saugata Roy and some other
hon. Members left the House.

... (Interruptions)

it 30 yabTer Area (M) ¢ 1eme ARG, # Mud A ¥ B ARBR BT e fIgR #
TS THM W B I @1 °Ierd d AR e =med g ... (@) JER § 99 2013 ¥ W
ATl H &a1 AR & forg <o} WM fhar W, ST 15 A7, 2013 W Y gAT ATl §H TR
& 3Tl H fI8R WRBR T 500 HIS YV &I qa1 WIGGR! Bl ... (Faer)
AT A& : US FAT B e 57

. ()
st 3| YhTeT Tea : U8R WHR 7 Hs VA BRI A a1 TRG, S TSI § U8 o &
Ipioes I ITb I WR ISR, ARG 3R @R ISl o Ugdd o & yiaae o m
R Y. (auH) TR WReR 4 9 SR A 39 AT ¥ SaT R SYBWN DI WG DI
g, 98 Wig & fawa g ... (@ragH) ffER & #A8eaidR A §a7 WR6EN! # T 18 RIS
TIU P! TeFel H KA TR TR DT G| .. (FAGH) AT 88 DI B A W WY
faumT & afaa @ revegar § B AT B T L (SFH) HAS T W oA RuE 7 gar
HIeTel ® WeR fHar g1 99 AfIa1iRal &1 ferad gor | i8R & sRudral # gar & 9gd
HHl §l g8f M q@T & IAAE W 9 Ars @ ¢l [d8R ARBR 98 AdaTeid Al # THR el
gl a8 ANl & 9= § o ft 81 . (19gm)
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3T H IS HIH A Ds ARBR I Y BT § (b Acehrel JHd A IAD! Sfi
A4S, A BRIS SMY UG rdrell # a1 A GHfea &1 Sl
AR 3Th& : 57 31l HAR =i R 37 SHre ({98 Aniiare o1 37 3| U aed g
IO Y A9 & A1 Hag B DI AN T Bl el 2
DR. A. SAMPATH (ATTINGAL): Madam Speaker, article 14 of the Constitution
of India is about “Equality before law”. I am not asking anybody, “Who are you?”
However, | am asking myself a question, “Who am 1?”

When the people of India start seeking justice, law and justice runs away
from the people. The judiciary has become a ..."

AT 37eAe ¢ SRR & oy arfl $B &l diel| ST raggdhal el Bl

... (cgaym)

HON. SPEAKER: You can only keep your demand.
... (Interruptions)
AT S7eA& ¢ AT QAT 7 B
... (Interruptions)
AT 3ieaet @ MY g R 7R o © 6 & 7m0 &l
DR. A. SAMPATH : Madam, I oblige whatever you say. I am the most obedient
Member, you know.

There are 43 lakh pending cases in various High Courts in this country, and
more than 63,000 cases are pending in the Supreme Court. For the last two
generations, from the Capital of Kerala, from Thiruvananthapuram, people have
been demanding the re-establishment of the Permanent Bench of the High Court of
Kerala in Thiruvananthapuram.

My humble question to the Government of India is why the Capital Cities
of various States are being denied the right of having a Permanent Bench of the
High Courts. If you are not able to provide a Permanent Bench of the High Court

in Thiruvananthapuram, why you do not consider setting up of the Circuit Bench

* Not recorded.
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of the High Court. The North-Eastern States also are experiencing such a serious
situation that they do not have adequate number of High Court Benches. It is the
duty of the Parliament to provide adequate number of Judges, adequate number of
High Court Benches.

HON. SPEAKER: Not that of Parliament.

DR. A. SAMPATH : Madam Speaker, you are a very senior Member of this
House, and you are the custodian of our rights. As you know very well, Chapter
IV of the Constitution deals the Union Judiciary. Article 129 of the Constitution is
about the “Supreme Court to be a court of record,” and article 130 is about the
“Seat of Supreme Court”. It says, “The Supreme Court shall sit in Delhi or in such
other place or places, as the Chief Justice of India may, with the approval of the
President, from time to time, appoint.”

Even after adopting this Constitution, three generations have passed or
passed away. But till now, the Court is not, the Judiciary is not, the law is not
going to the people. People have to knock at the door which will never get opened.
My humble submission is that if we honour this Constitution, then law and justice
should be provided to the people. The Regional Benches of the Supreme Court
shall be established and the permanent Bench of the High Court of Kerala should
be established in the Capital city of Kerala, Thiruvananthapuram.

Madam, I am accused in a criminal case. The very hon. Member now
speaking before you, is implicated in a criminal case along with hundreds of
advocate friends just because I participated in a genuine agitation for the
establishment of a permanent Bench of High Court in Thiruvananthapuram. When
I filed my nomination for election to the 16™ Lok Sabha, this was the only case
that was charged against me. ... (Interruptions) Through you, I once again request

you for this. ... (Interruptions)

A1 3eALT : I{TUDT 91 81 7T gl 3T fha=t IR el |

... (cgaym™)
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HON. SPEAKER: Please sit down.
.. (o)

A ST @ T IR 8l AR 2| 3 gaIfige & Qi |
.. ()

MOHAMMED FAIZAL (LAKSHADWEEP): Madam Speaker, I thank you very

much for giving me an opportunity to speak in this House on an important issue
which is, tourism in Lakshadweep. While I meet my colleagues in Parliament and

when I say that I am from Lakshadweep, they say 34 3o+ 31t g & I €, &H
g <@ A1fee| Afdh gremd U9 € 6 omw off 98 9w # ¢ R@e™ €1 1 am coming
to it. I would like to place on record that our hon. MOS Shri Rudyji has already

visited Lakshadweep and he has taken his Scuba Diving Course in Lakshadweep.

Madam, Lakshadweep is very much adjacent to Maldives. About 75 per
cent of their income is generated from their tourism. Lakshadweep is a place
which comes under the direct control of the Government of India. When we have
a place like Maldives where we can generate employment and revenue, so far the
Government of India has not opened up Lakshadweep as a tourism destination. |
am very happy today that I am speaking on tourism because my election to this
House is based on my assurance on developing tourism. Tourism is the only area
by which people can get employment.

Taking that into consideration in 2008, the Department of Tourism had
notified setting up of a Beach Resort in Agatti Island. There were total nine
applicants. They were the local entrepreneurs. After putting crores of rupees, they
constructed the resort. When they approached the administration for the final
occupancy, the administration had denied that by saying it is falling under CRZ. It
was not in the notification, in the initial stage. The matter reached before the hon.
Supreme Court. Hon. Supreme Court appointed a Committee to study the CRZ
issues. The Committee has given its Report that the entire Lakshadweep should be

limited to 20 metres from the existing 50 metres of CRZ line. None of the resorts
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which is constructed now by the hard-earned money of the local people is falling
under this because it is above 20 metres. Now the administration is not putting a
proposal based on the recommendation of the Committee to the Ministry of
Environment and Forests to get it notified in the Gazetteer which will settle all the
issues of tourism. My final conclusion is this. There is an entry restriction to
Lakshadweep, as of now. I feel that it is good because it is at strategic location.
But this entry restriction should not be a ban for coming to Lakshadweep. I feel
that the entire House would like to visit my Lakshadweep because it is the most
beautiful island in the world. Yesterday I had a discussion with the hon. Minister
also.

Madam, persons having valid travel documents or identity cards and
persons having an accommodation confirmed in Lakshadweep may please be
permitted to visit Lakshadweep. It is clear that seven employment opportunities
are generated if one tourist visits a place. This is the only sustainable industry as
far as Lakshadweep is concerned.

Madam, I urge upon the Government to open up Lakshwadip so that
employment generation can be done, revenue can be generated, and Lakshadweep
can become a global tourism destination. Thank you very much.

HON. SPEAKER: Hon. Members Adv. Joice George, P.K. Biju, M.B. Rajesh,
Arvind Sawant, and Badruddin Ajmal are allowed to associate themselves on this
issue.

2 Bierers FUR (ATEQT) ¢ HBIGAT, T DA 4 H U AT & I T Aleh e Bl
HHAT FOMT ATedl gl A AFarg & 3 Arefal el ofdiid fer slie 4 sReqmai S areft
TIU9-82 W fI8R 3NI% Yad weA & de I gal &1 FHT0r a9 SR f98R 3k
{ ] TAE SN dlel UE-31 TR GURAS Yferd drgA Yed A & ur o @1 AT @
WA B I g BT T B STeq W STe] BT WY | 98 STl S BT 8, Bis 90 Bl
fIEReNI® o T Us, a1 9 & RART ¥ w1 ®R O 2 3 oRRfa § § X w35 St |
TS A I Y HRAT & [P 59 SN Jd W [TaR B ORI, Bel-SAHYR-TaaR
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TR ST T BleT UX T8l el & 981 & WA ol & Fi17 8 fh IAd Blec W sADI
RETRSIY

it I AT HeIRAT (IFTel) @ 3Neel ARle, H 3MUs AedH A MU Al a1 &5 3faran
Al YeTd WA SR 9RA DI [T ¥eld WA 81 S8l R AT Yo fa # 350 AT
YRSl U4 AIGNMSAT 1 AERMEA Bl gl Uol, f2ardd Uo¥l, SRE-peR, dSre,
BRATON, STR U, fI8R W ofdx g 9 o8 qD M-S drell TEAT T8l | BIebx Torvelt
21 39 XAd WIF Bl AT Yord WA BT Sl QU S HT B8 IR H¥ell gall, W T I
fh PR A W T TE B Wbl g3l 2l H e HeAr agm 6 v w3 5w aw H
srfarefrer fofa orepx SiaTelT BIa=) Yeld I Bl AR WX B Nold I BT goll o
SHRIMATI KIRRON KHER (CHANDIGARH): Madam Speaker, today is the

second anniversary of the brutal gang rape of a young woman in Delhi in 2012
that served as a trigger for massive public movements on the safety of women.
The young physiotherapy student died after she was brutalized by the rapists. But
there is one more crucial issue here that we must not forget. The victim and her
friend were lying on the road for a long time and no one came forward to help
them. No one took them to the hospital, an act that could have perhaps saved this
young woman’s life. No one bothered to do that. And if we look at it critically,
the reason for such inaction on the part of our fellow citizens is perhaps fear. 9 =
® AR I© IoTaR WA T8 of Y| Fear that if they came forward to help someone
in need, they will be pulled into an endless cycle of police interrogations and court
proceedings, fear that this one act of humanity might turn into an ordeal that will
drag on for years and years, this is the fear that is stopping our citizens from

saving lakhs of lives every year.
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In India, 15 people die every hour in road accidents. The number of deaths
due to road traffic accidents in just the last decade is close to one million. The
number of people who die due to road accidents in India is more than the
individual population of 27 countries across the world.

In medical care, the 60 minutes that immediately follow a trauma can be the
difference between life and death. But, according to reports, 80 per cent of road
accident victims in India do not receive any emergency medical care in those
critical 60 minutes. Why is it that people do not come forward to help? A study
sponsored by Save Life Foundation recently tried to find out the reasons. And the
results are overwhelming.

74 per cent of bystanders are unlikely to assist a victim of a serious injury,
irrespective of whether they are alone at the spot or have someone with them-even
if they are the only witnesses at the spot! 88 per cent of those who said were
unlikely to help were reluctant because they were afraid of legal hassles.

77 per cent of respondents who were unlikely to assist injured victims say
that it is hospitals who unnecessarily detain Good Samaritans- & <& &I ST oo
Pl AeE U ©, I 84 e FHARSN Ped ©. - and refuse treatment to victims, unless
the money is paid.

Madam, doctors take an oath to save lives. In this country, and everywhere
in the world, doctors are people who are respected by everyone. Yet, today, we
have so many medical institutions which are more interested in making money and
less interested in saving lives.

I am not suggesting here that every hospital must run for charity. That is
not economically desirable or viable. But the integrity of a medical professional
lies in their willingness to save lives before thinking about their monetary benefits.

I strongly feel that today we must have a law to protect the rights of Good
Samaritans and ensure that they do not face any legal hassles. We must have a
law that obligates hospitals to give first aid and emergency care to all patients that

are brought to them. We must have a law in the country which allows citizens to
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take an injured person to a hospital and then choose to stay and help or leave and
move forward depending on their convenience.

I have introduced a Private Member’s Legislation to this effect, last week.
I have also submitted a petition, signed by nearly 90,000 people, to the
Honourable Health Minister, Shri JP Nadda ji. I feel that the Government must
bring in a law that addresses this issue in a comprehensive manner, and I request
today, that the Government give an assurance-not just to this House, but to the
people of this country-that this will be considered and brought in.

HON. SPEAKER: Dr. Pritam Gopinath Munde, Shri P.K. Biju, Shri Arjun
Meghwal, Shri Gajendra Singh Shekhawat, Dr. Udit Raj, Shri Badruddin Ajmal
and Dr. Satya Pal Singh are permitted to associate with the matters raised by Smt.
Kirron Kher.

KUMARI SUSHMITA DEV (SILCHAR): Hon. Speaker Madam, I am extremely
grateful that you gave me the opportunity to speak on a very significant matter.
As pointed out by my colleague Smt. Kirron Kher, today is 16" December, a
significant day but also a sad day for the nation because I think we have come a
full circle.

Smt. Kirron Kher in her speech reminded us that doctors take oath to save
lives but we as Parliamentarians take an oath every time we get elected to uphold
the Constitution. This Constitution tells me that as a woman, I am equal, as a
woman [ am free, as a woman I have the liberty to live and work just like any
other citizen in this country. But the recent rape case on 5™ December brings to
the forefront the question whether the Government has done enough- I will not
politicize the issue as to which Government- but have we done enough in the last
two years to make the safety and security of women guaranteed as per the
Constitution? I would like to raise two minor issues. First, the Fast Track Court
put into place to adjudicate on crimes against women have been defeated by the
fact that the appeal today lies in the hon. Supreme Court against the conviction

that was given by the Fast Track Court. Can the Government of India give an
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assurance that today on 16™ December they will initiate an interim application to
the hon. Speaker asking for expediting Nirbhaya case so that the accused persons
can be brought to justice.

Secondly, the hon. Finance Minister has given Rs 50 crore in the last
budget for transport system. I request the Government that this fund should be
utilized and utilized fast so that we are safe on the streets of Delhi and my security
as a woman in Delhi not just an illusion in future.

13.00 hrs.

AT 3reder ¢ SN el ofkdl, emuenT Afed wost # & I 21 Q1 39 el SS9 2l
# 3 39 W Q- ARSATST Bl AT, BR E gl

sierctt diemelt ot (A3 faoett) @ AT oreet SN, g=gaTg| oS &1 o fawg faaw & w0 o
ST ST g1 ¥ foT U § S99 welel, ANl Bl AlE B ©, SR Q¥ B el B
AT & @ QT 3P Yo ST ARE WA & (7Y AASID BT | 3171 h1 fa Fviar &9 &
for Y are fopan St &1 v &9 Ui 9 @ S ARiE gAY iR W g fred o g
BAN <% & TEE 1 ATONal 3R Rl B Y O dRe A AU S <ATBTaR B 3R < DI
G UM DY Al ARG B FAGM <% DI gl G| g8 W g e o w2 gl o
R 3 931 orar & f5 S 791 SR XU S gor B 39 gfe A o SER W § B
fpar 8, D! WIS 3MMaeddh 2 difh Yol 3R ey 39 IABM €, Il gourd &
Y| o¥1 & H9g a fawdi i), wEiE &R Afgansil & soud W O B8 e fBy gdhes
U B ged H 44l I 39 Q1 A9l R Whe Bl dR% W UD€ a9 B Ay, swferg A
3T fawat @1 ST B

AW I W (ASIERT): A JAeher Sff, # ATYDHI AR Fad BT § (b A0 g
I &F @ AT FEAYl vy & ddg § diem & gl S H oG deIe & UF &9 |
3g gl 9 1 Rrarsll Mahars St & AN TR Jela’l ¢l 39D 49 g 23 fhamier
fawarfa= << 98 W& 21 39 T § & 9 916 37l § 3R 59 Ioig ¥ $9P ATAURNT ¥ drol
AN B TR A U 37 S g1 fawarfiEt Rex giotae agd S B 99 WRBR &R ard difsd
T B T Bl 2 g WK fazarfiEt Rav uioige &1 3 ger T a2
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oY WRPR fazafi=) Rax wioide &1 M 9gMT aredl gl § 3fUs Hegq W Sl
FHE FA A ARY A § [ Dy WHR Bl R A 3H Yolge Dl Ho & ST ATfb
RIS & Al B o ARHell B AT BT Usdl B, I e e 9@ | e
KUMARI SHOBHA KARANDLAJE (UDUPI CHIKMAGALUR): Madam,

today I am raising the issue of sexual minorities, who do not have voice in
Parliament or in Legislative Assemblies or in society. Really they are facing
problems; they are virtually begging and doing sex work. So, I want to raise this
issue in Parliament and hence, please allow me to raise the issue.

The problems of trans-genders or sexual minorities or Ahijras are ignored,
neglected and sidelined since centuries. Sexual minorities are also part of the
society. The discrimination based on their class and gender makes the trans-gender
community one of the most dis-empowered and deprived groups of the Indian
society. It is very sad that no accurate or reliable estimate is available about the
trans-gender people in the country. There is census for animals like cows and also
for wild animals. For every species, we have census. In the forest also, we are
having census for wild animals. But about sexual minorities, there is no census
and there is no figure available with the Indian Government. It is really a tragic
part of Indian democracy. Sexual minorities in India face a variety of issues.
Reports of harassment, violence, denial of services, unfair treatment against trans-
gender persons in the areas of employment, housing, public accommodation,
obtaining passport, driving licence, ration card and identity card, are available.

It is a total violation of articles 14, 15, 16 and 21 of the Constitution of
India. The main problems being faced by this trans-gender community are the
discrimination, unemployment, lack of educational facilities, humanlessness, lack
of medical facilities, problems related to marriage and adoption. On the
humanitarian concerns, lakhs of sexual minorities are in need of support, help and
financial assistance from the Union Government.

I urge upon the Union Government to consider the following issues.

Firstly, this sexual minority must be properly documented in the national census.
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They should be provided reservation in education and employment. In Bengaluru,
after our agitation, they were given reservation in admission in Bengaluru
University. This should be followed by all the universities in India as also all
educational institutions. For providing rights equal to male and female, this
community should be considered as third sex. All the fundamental rights and
facilities should be provided to them. Various rights such as passport, driving
licence, ration card, ID card and Aadhar Card should be provided to them. The
BPL cards should be issued to this sexual minority. We should treat them as
human beings.

SHRI K. ASHOK KUMAR (KRISHNAGIRI): Hon. Madam Speaker, I thank you
for giving this opportunity to speak on the subject - zone wise unit cost of sugar
cane.

Madam, the Department of Food and Distribution under the Ministry of
Consumer Affairs, Food and Public Distribution, Government of India, has to
announce the zone wise per quintal unit cost of sugar known as “L” factor for the
sugar seasons in the year 2004-05 to 2008-09, so as to determine the quantum of
additional cane price under clause 5-A of the Sugarcane Control Order, 1966 but
the same is still pending.

Madam, Sugarcane Producers Development Association, Kallakurichi
Kooturavu Sarkarai Aalai -1I filed a writ petition W.P No.7979 of 2013 and M.P.
No.1 of 2013 in the High Court of Madras. Madam based on the direction issued
by the High Court of Madras dated 15.09.2013, the Provisional ‘L’ Factor value to
Kallakurichi-ll Cooperative Sugar mill of Tamil Nadu for the year 2004-05 to
2008-09 has been announced by the Department of Food and Public Distribution,
Government of India, vide letter No. 3(3)/2005-SP dated 17.10.2013.

Madam, on the basis of the above order, I request the Government of India
to announce the Zone-wise Unit cost (‘L’ Factor) for the Subramanya Siva
Cooperative Sugar Mills and Palacode Cooperative Sugar Mills, Dharmapuri

District as also for all other sugar mills in Tamil Nadu.
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it Sea wam R (FeimaE) : AT eue #Eed], H IUd HIEIH W WRER B &I 7L
U & el fod WA Joel B IR QAT =medt gl ¥ <91 H 3P U H R HATAT
Herie a8 @ AW I T B JE0 & oY HH FRAT 2] TR dEwd ff U W g
R S dIs a9 IR &l Tl IR AR AR I JqAYST DI geiedl I foRT gon B
BRI S TR Red BRE & HR TRAT 8, I8 TaHe! R DI IR IR ¥ O Y Tl 39D
BRI §H TR B ANRDI BT Sl HT AqRRAT HA BT 8, 8 AR & 3R & HA Bl ol
gAD dIA9G SR H DIs TAT HaT T8l 99 Fhdl, YAHAU T80 8 qbdl, 39 G SRIT W
gy 81 W & d1s & U H Sl Gell TRAT 8, 9 W Afeld aISiR AT g i W)
eI dre Ufady ST § Td SIfishAvl B & M W TI-TY ey die gRT o S &
T [T B qEAH W WRG ARBR A IR 2 [ dawgl # webrai Ao vd gafior w ot
A% B TSR I AT 39 B Wlell VM W S §HM il &, I dHeTic e &
e F JGIA DI H T HAT o 21 H g HAT el g (P SR H Gell gA1 H TN
ARG ST T, TR B T, $HD (ol¢ U B § S I8 Bl TWRB ¥ T §, IR TWHR
SHH XA BRP, U ARG A BIRT Hd IF W DI JhT BT difeh Tadgl b BN
IR®, S TR RSd B & BRUL, Dhe-ie e & BRI 3R Ugrel I iR 89 & dRur
oft ga1 § T8 St w1 ¢ €, Rl avg @1 i 9 R m ) € 98 R @R T8 R 0 R
g, STd 39 HMH H e fid wa |

SHRI THOTA NARASIMHAM (KAKINADA): Madam, Speaker, thank you for

giving me this opportunity to raise this matter. The State of Andhra Pradesh has a
large coastal corridor and also the finest atmospheric conditions. Kakinada is
going to import as also export sea food machines etc. Kakinada is growing very
fast. In my Parliamentary constituency, Vakalapudi is a very prominent place. To
upgrade this place to fishing harbour there is every necessity to improve upon the
infrastructure to bring it on par with EIA standards. The Commission of Fisheries,
Hyderabad had instructed the Deputy Director (Fisheries) for submission of
proposals for upgradation of this place to a fishing harbour in August 2014
through video conferencing. The Deputy-Director has submitted an estimate for

Rs. 50 crore for upgradation to be duly taken up under capital works under RIDF.
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The Superintendent Engineer (Marine) is also one of the technical supporters to
this project. I would like to request the hon. Minister for Fisheries, through you, to
treat this process of work as urgent and to complete the work as early as possible.
Thank you.
#i ARUIMTE HBISAT (3FRe) @ Joldl, # IUD A1egH A, ORI Jo¥ H, HaR fefeae
® AT WM R, RO-RASFAT & HRIGR & IR H, & bl a1 I8l gl g8f Mg o,
ST, IR U 3R fIgR & ORI AT ISR U 6 g 37191 a8 e 1= @& IR W)
TSl &l 9} ® <= W o B ol €, S dreT Widr &, S NAde W fhar S g1 deed
SIS IET 8 @ BRYI, BAR o H YIIHM, Sereel iR 919 3 {19 &3 A0 9 o7 8 3,
I HRT 98 & AN DI ASMR T8l {rel 01 <& 2
3T AYD HATHH ¥, H WRBR A Hel el § [P IR GOX <2 Bl A%E, AN <9 ¥,
HEH YS! BH B MY, A T8l I8 I 9 AR AR Bl SAT&T IR Aol o 39

IR WRBR & <

SHRI RABINDRA KUMAR JENA (BALASORE): Madam, Speaker, thank you
for giving me this opportunity to raise this matter.

There is a place called Bethnati in tribal dominated Mayurbhanj district of
Odisha which is a part of my parliamentary constituency. This place supplies more
than 50 per cent bamboo requirement of the whole of the Eastern India. According
to the Agricultural Finance Commission, which is a part of Government of India,
the highest survival rate of bamboo is in Bethnati and Mayurbhanj districts. But
unfortunately the poor tribals and the locals do not become a beneficiary of the
huge produce they make. So, my submission to the Union Government is that a
bamboo cluster be made at Bethnati in Mayurbhan; district and incentive be given
in the form of capital subsidy and also exemption in tax so that the poor tribals and
the people of the area get benefited. It is because they get merely Rs. 100 and the
industries who use it earn thousands of rupees. So, in the interest of justice and
equity to the poor tribals, this is my submission and demand from the Union

Government. Thank you.
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£ o IR et (afearen) : g=raTe AH| AU g9 $9 He@yul AWy WR arel Bl Hiepl fau,
s oy # auehT MW g1 Heledl, # s gRT 9 Wad Hl &I Uold @ Jaril AR
DI AR G ATEdT | USTE & AN GBI A $Icks, IFND], Brel, ollos, T 3R
I B A WM A RE IS &1 I MU HeAd ¥, g8i AU Y & WA TE a9 8, a”
U P AW W AT R B IR 99 @ B 9d € 5 TR yari gonfeat @Y, uoe # S
SHIM 2, WERT 8, S¥EE 8 SR $Y gwElel JoHiae il gRl, i 3R Y-
Hithrall Bl - & Heotl fhar S %6l €1 9 d Al 30+ BAS &1 IRl B & g
U 1A 8, A S© SRAT-EHGT Sl 8] U oRB g9 30 faqeh garfl Hisadl & ¥Rd ¥
e B & Y, golt o & forg, Ry 9Riee 9ol 8, §a dR% S9! Uge qRRil
TR eoll fhaT ST ReT 81 #ed off, § WBR & WA, Wed & Yoo R, U qoiHl Iarexvl &

Hehdl §, ST8l Yaril USadl & A1 GAa8R a1 Sl &1 S9! GRREAl W deol [y O I8

gl # TRPBR A ATUE AT A1 g [P 98 USd IRPR DI JRd (e & [ 39 Re & al
A BT g8 FHE H of R Gt JarRR & Wi S @G8R 8 @ §, SABI Al eEor 8
@ B, SAd S GRS B S @ 8, SHB! Geardl Y| 98 9gd Hedd 9 HAW & 3R
Uolg # U991 991 ©, ofh 99 W 12.5 TRIC &l X 9 < T Sal 2l 39 e &l
araq feran S|

ST, I I (STR-ufeaw faeen) ¢ orever HelGd, H 9gd © We@yul g W U HIeH 3
ARBR DT LM ATHIY HRAT dATedl gl IR < A ISl PRE AR ASIA <[5d & AT feeed!
H 3 21 <P qTER W N ATl Al & I RAdeH ol Agl &8 fan oiren 8, s@afd ay
2005 ¥ A HIC 1 I8 3ifeX faam o1l This was held in the Supreme Court also. In

Febraury, 2013, the Attorney-General has also opined that they will be given
reservation even if they come and produce a certificate. Subsequently, the
Government of NCT has issued the order in May, 2013. Despite this, they are
being denied reservation. B/ & W RIS # <= @I Wl @I T M| 5 AR @

IaT Refee aman gan ©l They are denied reservation. TS@e feurcHe # assistant
teachers were also denied reservation.
Madam, through you, I request the Minister for Urban Development or LG

that the orders which are already in place should be implemented and the people
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belonging to SCs and STs, particularly coming from Rajasthan, should be given
reservation in State Government.

HON. SPEAKER: Dr. Yashwant Singh, Shri Harish Meena, Dr. Pritam Gopinath
Munde are permitted to associate with the issue raised by Dr. Udit Raj.

DR. SHRIKANT EKNATH SHINDE (KALYAN): Madam Speaker, I thank you
for giving me an opportunity to raise an important issue about BSUP and houses
under JINNURM in my constituency.

The Government starts schemes with good intentions. However, because of
inadequate funds and delay in completion of work, the Government abandons the
scheme, and projects remain incomplete. The amount sanctioned are then just lost
and the loser is the common man who pays the taxes.

The Government of India started projects such as BSUP and JNNURM.
The duration of the projects is over. However, many projects in my constituency
remain incomplete. The main reason for this is cost escalation. When agencies
were appointed, cost escalation clause was not included in the scheme. So, when
the work is not finished within the stipulated period of time, the work has come to
a standstill.

The other reason is, the urban local bodies appointed the agencies without
acquiring the land. Delay in land acquisition resulted in late starting of work.
Hence, there is a failure to complete the work. The other cause is, without
deciding the eligibilities of beneficiaries, a list of probable beneficiaries was
prepared.

A number of projects was sanctioned but they came to a standstill due to
the above reasons.

In my constituency, 13,469 houses were to be built but only 8200 houses
were feasible. In the last four years, we could complete only 3000 houses and

construction of 5000 houses is in progress but agencies have abandoned the work.
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Madam, through you, I would request the Minister for Urban Development
to look into the matter very seriously, revisit the policy and create a way out to
complete these projects. ... (Interruptions)

HON. SPEAKER: Shri Arvind Sawant and Shri Rahul Shewale are permitted to
associate with the issue raised by Dr. Shrikant Eknath Shinde.

SHRI R. GOPALAKRISHNAN (MADURAI): Madam Speaker, I would like to
bring to your kind attention towards the needs of the people of my parliamentary
constituency, Madurai, for improved rail services and speedy implementation
railways projects there. All these are long pending demands of the people of my
constituency.

Honourable Puratchi Thalaivi Amma has special affection for Madurai and
its people. The world famous Meenakshi Temple of Madurai is frequently visited
by people residing in different States and countries. In view of this, all trains
running between Madurai to Chennai should be converted into Super fast Express
Trains. The existing old and outdated coaches of Pandian Express have to be
modernized. Efforts should be taken to decongest Madurai Railway Station by
renovating and making Koodal Nagar Railway Station as additional station.
Koodal Nagar station is announced as a Model Station. Neither funds nor work
have reached there.

Likewise, Thiruparankundram and Thirumangalam Railway Stations
should be made as Model Stations. Stoppage of all trains should be provided
there. Duronto Express running twice a week between Madurai and Chennai
should be introduced to benefit the people of Madurai. An additional train service
between Madurai and Bengaluru with 1* AC coach has to be introduced.
Similarly, 1 AC coach has to be added to Thoothukudi-Mysore Express train
running via Madurai.

S, "ARg A Sy (Tclelt) @0 AT STedel Sfl, WX WG &F dwlell H §9RdA 3R
Tl B qrd Sl I B (B A & 8, R ST HEl A 8, 98l B W dC W
Igd & URIE WA Aihsd WEled St BT U RIS iR g1 BAN YRIVN H 3reqe, afd,
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HON. SPEAKER: Shri K.C. Venugopal, you have given notice on the same
subject on which Prof. Saugata Roy has given notice under Rule 115. But you

have given the notice for ‘Zero Hour’. I am calling for the factual note from the
Minister. 31 @1 & b QERT 3T g8 a1 R AfeR F I} a1 I8 Sfd 781 gl a8 |
3 Y, efrer 89 Ray|

2 AfcAdTo WS @ AFH Teel ofl, Y[ S SlagAc © A1 U fhar &, S TISARS!
fSuréde 7 WRgper 39g fHA € The Hon. Minister, Shri Venkaiah Naidu has stated

that no circular has been issued. ... (Interruptions)

A L& : U8l ST Al o+ QY| AR I8 Hel & [ 87 R e & & b a8f 4
1 e <1, I will give your papers also to the Minister.

... (Interruptions)

SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam Speaker, thank you for
allowing me to raise this important issue, which is of not only national importance
but also of international importance. Classified files concerning the national hero,
Netaji Subhash Chandra Bose’s alleged death in 1945 have been zealously
guarded and still remain a mystery. Recently, declassified documents at the
National Archives reveal that two files have gone missing. Has the Prime
Minister’s Office destroyed these two files, one in 1969 and another in 19727 The
disappearance and the destruction of the files is as  mysterious as the
disappearance of Netaji himself!

Therefore, I would urge upon the Government to spell out what happened
to the files relating to Netaji and also tell us what steps are being taken to release
all the files relating to Netaji. Repeated attempts to declassify the documents
related to Netaji’s death are being refused. It was done by the UPA Government.
The BJP Government is also doing the same. Why has the Ruling Party changed
its mind? What do the documents contain that are so sensitive? I believe that if the
Government declassified the documents, it would help in establishing the truth

once and for all. Why keep the conspiracy theories alive and why deny India the
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truth about the death of one of its great freedom fighters? Various Indian
Governments have attempted to put the mystery to rest. Three different
Commissions have been appointed, one of which was later rejected by the UPA
Government, I mean the Mukherjee Commission Report. Is there anything to stop
the speculation just as the many reports into the John F. Kennedy assassination
have been ignored by conspiracy bluffs? It was believed that if the Government
declassified the secret documents, it might help in establishing the truth once and
for all. Hence, I would urge upon this Government that the citizens of this country
deserve an explanation.

HON. SPEAKER: Shri Md. Badaruddoza Khan, Shri Sankar Prasad Datta and
Shri Sharad Tripathi are allowed to associate with the proposal of  Shri
Bhartruhari Mehtab made in ‘Zero Hour.’

SHRI KODIKUNNIL SURESH (MAVELIKKARA): Madam, I would like to
invite the kind attention of the Government to a major problem being faced by the
EPF pensioners. Recently, the Government of India has enhanced the minimum
pension under EPF to Rs.1000/-. There are more than 30 lakh retired employees
who are supposed to get the benefit of the enhanced pension. However, now, the
Central Government has implemented the decision and launched the programme
with great fanfare during September, 2014.

Madam, the UPA Government had decided to implement the Scheme but
the election was announced. That is why, the then UPA Government has not
implemented it but the new Government has implemented it. There are a lot of
anomalies in the enhancement of pension. A majority of the pensioners are not
getting the pension. Therefore, I urge upon the Government to intervene in this
matter and sort out the problem
1. W AR (SAHwg) ¢ e TR, AT s A S & Aded § WRHR IRARET
ISR & (TR DI IgM H Add YIeeid gl UM IAET I gfte | WRd § |aied 9
IS BT € 3R T & BE <R A UM WRA I W1 B AT U, SOk UeY, fER
ST, FITS 3R AHAIg § AT A U Bl Icarad fhar Srar 21 ifps e Sedre ol
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13.29 hrs.
SUBMISSIONS BY MEMBERS-Contd...

(ii)Re : Opening of CBSE Schools on 25™ December, 2014 to
celebrate Good Governance Day

SHRI K.C. VENUGOPAL (ALAPPUZHA): Madam, yesterday I had raised a very
serious issue concerning the religious sentiments of the people of India. I have
given a notice today regarding the reply given by the hon. Minister to my
intervention.... (Interruptions)

As per the reply, the hon. Minister told that only online competition is
planned and therefore it would not affect the Christmas Day celebration which is
not factual. I have the Circular with me. I have the Circular of the Commissioner
of Navodaya Vidayala Samiti Shri GS Bothyal. As per the circular, the CBSE will
also be organizing a competition under the CBSE banner a series of Good
Governance Day on 24™ and 25™ December. The hon. Minister also told that only
oneline competition is invited. But, as per the circular, most of the submissions
will be online and offline. The Minister’s version is not factual. It is not factual
and it is misleading the House. ... (Interruptions) Therefore, I need an explanation
from the hon. Minister, through you, Madam. I am seeking an explanation.
(Interruptions)

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): The
Government is ready to respond on that. ... (Interruptions)

SHRI K.C. VENUGOPAL : We are seeking the explanation.

SHRI RAJIV PRATAP RUDY: Madam, this issue was raised by the hon. Member
yesterday. We would like to place on record, on what he has said now. On 25"
December, the Government has no intention whatsoever, if there is any misgiving

about it, to open any schools on that particular day, as per the circular which he is
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referring to. There is absolutely no such intent of the Government.
(Interruptions) 1 am coming back. Let me come back and explain it to you, my
friend. ... (Interruptions)

HON. SPEAKER: Please listen to him.2§q aR & SM & qras(g d+ ATYD] (AT (e
g1 fT oy T 7 S|
SHRI RAJIV PRATAP RUDY: I am not arguing with you. ... (Interruptions)

In what background you are saying, I am trying to explain it.

Madam, this was in reference to Navodaya Vidyalayas, which is about 550
across the country. It is completely 100 per cent residential schools run by the
Central Government. That we have to keep it in mind. With reference to what he is
saying, we have to refer a Circular, which has not been issued by this particular
Government. But there is a Circular which was issued on 13" April, 1987 by
Navodaya Vidyalaya Samiti. [ will furnish this letter which has been issued as a
Government circular. Para 3 of this reads — Navodaya Vidyalaya is being
residential in its character, there is no question of declaring a holiday and sending
the children because it is an authorized vacation period and they stay in the
residences itself. All festivals, not particularly Christmas, should be celebrated in
the Vidyalayas only, and children should not be permitted to visit their homes
during festivals. This is true for all. It is a celebration which is being done in that
particular place in which competitions are held, exhibitions are held. This is
applicable to Navadaya Vidyalayas. So, trying to stretch it out and say that this
Circular.. ... (Interruptions)

SHRI K.C. VENUGOPAL : It is for CBSE also. ... (Interruptions)
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SHRI RAJIV PRATAP RUDY: This is what is mentioned in the Circular that I
read. This has been followed by all the Governments irrespective of the
Government of today. This is a Circular what you are talking about. So, there is no
question of asking any organization to open the schools on that particular day.
This is an activity which has been proposed, which is being done for ages together.

... (Interruptions)

HON. SPEAKER: The House stands adjourned to meet again at 2.30 p.m.

13.32 hrs
The Lok Sabha then adjourned till Thirty Minutes past Fourteen of the Clock.



16.12.2014 100

14.32 hrs
The Lok Sabha re-assembled at Thirty Two Minutes past Fourteen of the Clock.
(Hon. Deputy Speaker in the Chair)

MATTERS UNDER RULE 377 *
HON. DEPUTY SPEAKER: Hon. Members, the matters under Rule 377 shall be
laid on the Table of the House. Members may hand over slips at the Table of the

House as per practice within 20 minutes. Otherwise it will lapse.

(i) Need to set up adequate number of procurement centres for purchase
of Paddy and Maize in Mandla Parliamentary Constituency

N v RiE porwa (Fsa) @ W AFET 47 qUSHT, 7 YS¥ H g Ud AID] WS Dl
P AT BH BN B RO I B TN AMfearRy) fHAT BT TER-SER WehHAl TS W&l T |
SRS S S € W A9E &F # fier fhear enfearft € &k g ud Aawmt wdd
Tal DI G BH B D HRU ITD] U1 O Td HIDBl By qR dIMUT of ST ISl ©
o S9! onfde vd Al diet Siert us @ 7 |

3d: #H A @re gl i H#Al S A aeT wRan g AR GwEy ey queer |
T Qd HahT TG deai DI G MY I B IAd HIIArs! B B BT HY |

* Treated as laid on the Table.
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(ii) Need to set up a Central Agriculture University, Rice Park and Seeds
Development Unit in the unutilized land lying with the State Farms
Corporation of India Limited in Koppal Parliamentary Constituency,
Karnataka

SHRI KARADI SANGANNA AMARAPPA (KOPPAL): I would like to draw the
kind attention of Union Government towards the setting up of a Central
Agriculture University, Rice Park or Seeds Development Unit at Koppal District,
Karnataka.

It is to bring to the kind notice of the Union Government that a unit of State
Farms Corporation of India Ltd (SFCIL), a Government of India Undertaking, is
situated at Javalgere in Sindhanoor Taluk of my Constituency Koppal, Karnataka.
This started in 1968 having 7000 acres of land. It has come to my notice that only
3000 acres of land has been used for this purpose by the State Farms Corporation
of India Ltd. Remaining 4000 acres of land is lying unused for the past 25 years. It
is also learnt that SFCIL is incurring loss. Horticulture crops like grapes, Mango,
Flowers, Pomegranates and Banana are also available in ample amount. Research
institute for horticulture & floriculture is very much required. Nearly 10 lakh acres
of area is irrigated land in Kopal constituency. Sona Massori is the major Rice
growing place in Karnataka.

So, I would like to request the Minister concerned to set up a Central
Agriculture University, Rice Park for Paddy cultivation and Seeds Development

Unit in the unused 4000 acres of land.
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(iii) Need to take suitable measures to protect the crops from damage by wild
animals in Kota Parliamentary Constituency, Rajasthan

St oA fRen (@re) @ W GEET &F PIC-dal A ORI b IHT FH FAThT D
AT B WRI TR DI AR M AHT HRAT dledl g, il Ud gal Ol & fpae
faerwenx a=1 &l @ fafiT S Sdl & ot Wl B arel fear faft= a= Sfrai fore
T W0 W A M U STl IR e & RI Bl Dl JHAN UG D Gl § IR

g1

A H fHEN 91 78T IR o1 & W1 30 Wd § 37 e B dIR BT @
3R IG-RIT MR O B S B B GREl § ol &l & | R ft g9 grr a5t i #
AR Ueh & 1 H [ DI X TS HEel dlue IR 4 Sl 8, O &3 & Bl ol drsl
w0 BT JHAT SO b faaer 81 Us &M 7 |

9 UhR B fauer § fham &1 fhdt Y ypr &) a7 a1 97 fwm ¥ < g sk T
& PN f9rT a1 o forsdt Tt 9 werar firet et g |

3T Y H Prg VST AR P gRI ARAfTd w0 A B TN BRIATSHT =1
3Maedd & fa a7 Sfig g WHsll | e 3R HiY FUal bl JHAM T8l Jgard 3R
frarl & Wdl B 39 THR & TRl ¥ 9M & fau S 9 woigd BRI Rannlt )& w
IUAE FRIS MY AT AT 6 @ HIY SN & AT Wdl W BT fHar S
it fear Sy |

37q: fHaTl BT I8 TSH HR 7 A TS AETH F WHR F JRIR T@l § A 7
o5 fpamT & BEal @ I USRI [Py I T g7 UYRAT DI a9 A I qIER A
H AepT DI Afderd BRI 1 fharl & Boe R W1 & gl U {6y S|
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(iv) Need to ensure availability of fertilizers and seeds
at Government agencies in Eastern Uttar Pradesh

2 AR FEETE (WerwyR): qdi SR Yo H D IARep] B 9 B © | 59 qHY &l
HHA DI gaTs 30 IF TR 8 | I BN 3R AEDHRI Qo] TR IaRehl Bl IuAd Tal
BN © HRY HAr (ol gl A 48 Ud Aahd! Sdved @ied Bl ASgR 8 8 8 | gl
3R WRB TRk gRT FeiRa R & IdRBl B geol J BIEeR B o7 & & | T&
BTt g gdTfa & drell &l f 8 |

# AR A A HaT § [F g8 qdl IR U H WedSl Bl ST bl

gfeaa o |
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(v) Need to augment railway services in Lalganj
Parliamentary Constituency, Uttar Pradesh

SAA AW WD (ATS) 1 AR AFad &F Aol (IR Ja¥) & qarde § Ry & &l
ES]
3d: AT WBR A ARG 2 o T2d § A1 SRS URIUNT SSTE W d@ S db 3R

ATSTTG ¥ fdeaiae 9™ B §U SAREIG ddb aal Y| IRENel-SiMyR Taaus o T [

JSTHIG-AS ddb fHAT ST #e--ve fagR et =1 15025/ 15026 &1 ufafed fear <ol
HhId TR H gt 9a18 SV 3R 3931 oexid Al ud BRRer 4 Y fhar sl g s
R fieet & Tl Bl 39D AR B Jgdd ¥ AT fohar S|
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(vi) Need to provide reservation to domicile students of Rajasthan in
admission in the National Law University, Jodhpur, Rajasthan

£ Tors g dEEd (SUgR) @ e | JAaE, SgR B RIUET I[6RAE WRER D AT
ot gafict vae 1999 (1999 & Tae 50 22) gNT gs il 39 IMaNGE & Pat 115 A & v
TG WR R SMAIRT 4 WIe deic . & Aeqd 3 Ja9 e 21 Seoe 8 6 v w=a |
U WE B 15 T ol AR 21 o s # e df Iafed Ra g S99 T &
fenffri & oy omReur & aRen | 9HM W §9 UA.UALY. W ST B ol STRIE el @
FE B gdl §9 UhR Bl

3.4, | TAUAY, Pl WA NS RICINERROIE]
1 IR, aaXldlq 80 14
2 T, Qe 315, 3, HIuTe 120 51
3 9. Q.G Y, AR 180 80
4 RIASACEIKIEIEHN 180 45
5 3R.GH.UA.UA.UeA.Y,, TS | 160 80
6 RSN, UH.TeL.y, ufedren 120 13
7 A1 0. g, Te 140 60
8 U3 Qel. U.UH., Pifed 120 29
9 U9, U.3R.Qel., 100 50
10 | GGG, ST, AH 60 15
11 | SLUA.UA.UA.T, BrRuedt | 100 45

9 W A ARPR BT &M afTh ARBR A oI 20 AN, 2013 AAR BT G TS
W YHIRG FHER A9 df Jafiel § e DIl 89 14 A1 a8 1 3’ &1 3R siafa
FHRAT AR B S A 15 TS @t JAARGS F F 11 It # A smer @ glagn Sude g,
e 39 s & (el 1 fqva Wiy e | afgel § wder 1 Hier e 8l
IE gfagn woreE & faenfial & foy Sude 7@ gl

3IT: WRT ARBR I JIRG & [h §9 Al BT THIRAT I o gU Teel al Jafdct, SieyR
H o & faenfiRt & forr 50 ufaerd Wi R R 39 SRIM &1 BrRIer g & fenfey
Pl foar Sy, U9 AR WRIE ¥ deq Il dbdied 5 guiR fdenefi qon See Arar-fuar
EIGIESSRRI
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(vii) Need to set up a Tertiary Cancer Care Centre in the All India Institute of
Medical Sciences like Institute at Rishikesh, Uttarakhand

ST, W qEfad e (BRER): StTete &R g 4 R <9 & oy ofdd #gaqyl 2 |
Il A AE@YUl ANEH <1 & | 9 UG & WA B IR ¥ B {1 qawd <ArerdR
HT A BT AW W E | IS T &F TP TR TR W [OR W R | DA A A R
JIREUS H 30 Ui TR bl & | Faefol & FJAR RS i Bic Iy H gferay ard
EIR ¥ 37AH HER & ATl IRAATAl H 3 & | Udeiig Yd GIH &A1 § gl I 7 & aRI6ER
R TP Ugd g © | US¥ H Had Uplg AT HER BT gl R Fh § FEH T,
<ifeh g oo AT AATEHl S T ST DI QX Hal PR H AAEH © |

3 W WRBR A AR 2 [F HVoy R ailget WA smyfds dwe # HeR
H TN IR HeR FAriy Wpd Fa1 Y| 399 7 ®ad RATG Sl & J8d fHerh
3T ITRIEUS BT AT A IS IR Y, BRI R (FAMIS Joo & AT W 5809 Ar1f=aa
Bl |
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(viii) Need to undertake development programmes in villages in
Gaya District, Bihar covered under Pradhan Mantri Adarsh Gram Yojana.

it gR Akt () @ feER T=w & T Ren # 225 UM @Y EHS G AW Ao & dEd
T fpar TR o Afhs Te fRY T Al A BE | e B B eRIdd W T8l 8l G 2l
31T W WBHR A AR T fF 39 AWl &F A S ol R Sird il S1g

TAT FABRT A8 B BT BT SV
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(ix) Need to construct under-passes and over-bridges at level crossings in
Ambala Parliamentary Constituency, Haryana

$ft IE AT HERAT (SFATAN) : WX Al [T &F H T, Gaghan 9 IR (BRImom) &
S quicEn A9 el wed € | Siare H SLARUA. WR B PRI § | gdD drave W
&3 YAd 3R fI9'T 3R U’ B BHAT A I @I 2 | ST DI gaensit 8 TAR F
VER A1 UR 3USY U, JIABIETE § Yeld 3aR {9, Srarell Yefd At Ud 3farell dise s
H el Blell I & Y 37Uek U Jor Yapell Ol & Haex 1991 NaId Hiedh W 3R
U F9 S @1 T siaeddar B |

QURIGT GfIemell & HE H & H & Ao 39 DI W GHeAN °e & § | aHl-
T SfTgs o B golg ST § B W GHY U9 Sioic-Ualel at gaiar off 81 & 2 |

3d: A WRBR ¥ Y T fF ST & el ®1 gfeesd [@d gU sidrel ol
[T & H SWIad 94l Ao BR1 e 9y g HR1g Sy |
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(x) Need to undertake construction of railway line between Meerut and
Hastinapur in Uttar Pradesh
#t IoTE AT (WRS): H WBR BT &M U AT AUl [qNT B 3R P HRAT AT&l

2l

HRS-BIRTYR Xl AN Wipd b1 ST geb1 8, URg MM gfee A 3felm9ye #d §Y 99
el HET BT RO HATT STerdl o1 R8T 8] BRAIgR 1 URed o &l § arqeaehal 81 qHSIdl-
AN Ui @ 41fich URAERT 1 31 HeedqUl ®v% 81 I8 TR qad o faeafqweard o e
g, o & BRaTR 9 Saa TN fraric’ & g R 4R FHI<R TS 719 TR H F
T WS o fGE @ O M § OE faene et &9 g1 3w oiR g & o) | # e
R R ST o 21 g9 fdopdl T ol 16 I8 X AN oY g | srenvys g 8,
WY I I B, 99 A W D QA JHE AqHID - OiF qAT g GHSH DY WIEIsi b
FHE B & oy qn Yfaeiie vd aiveiie AR # BRaAR & faftie ud o= @I 8F
& DR HATAT b AHID SR D A W ARG A BRIAIR D1 Yerd g Bl 8™ b1 B
o IR B BT S AT § WRGR AT {9 w0 3 Y= oft 4 # Ry &= gl
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(xi) Need to establish a Navodaya School, a Kendriya Vidyalaya and an
Ekalavya Residential School in Ramanagara district, Karnataka

SHRI D.K. SURESH (BANGALORE RURAL): I would like to draw the attention
of the Government towards the need for establishment of centrally sponsored
Navodaya Vidyalaya, Kendriya Vidyalaya and Ekalavya Model Residential
School in Ramanagara District. Ramanagara District is my home district
comprising of Channapatna, Kanakapura, Ramanagara and Magadi Taluks.
Unfortunately none of the Central schools have been established in this district.
Nearly 75.27 per cent of the population of the district is rural. As per the
Nanjundappa Report, Ramanagara District is one of the most backward districts in
Karnataka and this is largely due to the fact that there are not enough quality
educational institutions in the district. There are many tribals living in the district
especially in Kanakapura Taluk. There is an urgent need to setup Ekalavya
Residential School to provide quality education to the tribals in the district. Part of
the district is on the Bangalore — Mysore national highway and as a result it is
rapidly urbanizing. The educational imbalance in this small but compact district
has to be rectified at the earliest. Therefore, I request the Union Government to
take immediate and necessary steps to establish a Navodaya School, Kendriya
Vidyalaya and an Ekalayvya Residential School in Ramanagara district of

Karnataka as per the norms of the Central Government.
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(xii) Need to restructure the Short Service Commission scheme in armed
forces in order to ensure better post-retirement life to retired officers

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): After 2005, the
provision for extension of the scheme of Short Service Commission (SSC) Officer
in the armed forces to 10 years (further extendable by 4 years) than the earlier
tenure of SSC officers for 5-7 years has created multiple problems for the SSC
officers. Earlier, the officers were released from service while still in their prime
allowing them to adjust into a different life and a new job.

Most SSC officers now retire at the rank of a Lieutenant Colonel but do not
receive pension or any other post-retirement benefits. On exiting the armed forces,
many SSC officers are unable to get back into the general workforce for the lack
of specialized degrees and training required for a job with a steady income.

The Government has not introduced any measures to rehabilitate and
employ SSC officers into its other departments and services. Lack of rehabilitative
measures and post-employment benefits have resulted in absolute exploitation of
our young officers who dedicate their prime years to the service of our nation and
are then left to fend for themselves.

I would thus urge the Government to restructure the Short Service
Commission Scheme by providing for post-retirement benefits, compensatory
employment, and rehabilitative measures. This would revive the Short Service
Commission, making it an attractive service opportunity for our youth and also

help meet the shortage of officers in defence services.
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(xiii) Need to set up an Indian Institute of Horticulture Research at
Krishnagiri, Tamil nadu

SHRI K. ASHOK KUMAR (KRISHNAGIRI): In Krishnagiri district, Tamil Nadu
Mango is grown on large scale and gives higher income to the farmers. Every year
3 lakh metric tonnes of high quality mangos like Alphonso and Totapuri are
produced in Krishnagiri district. 1.5 lakh metric tonnes of mango pulp are
produced and exported to East Asian countries and Arab countries. Krishnagiri
district is the highest mango exporter in the world and having 73 private mango
pulp industries. The climatic condition as well as the soils are suitable for large
quantity of mango production in Krishnagiri district. The government earns
foreign exchange of Rs 400 crore exporting mango pulp and hybrid roses
respectively. The Government of Tamil Nadu has been giving 100 per cent
subsidy on mango plantation through National Horticulture Mission.

Soils in Mango Gardens have less Micro Nutrients like Iron, Boron,
Calcium, Magnesium, Zinc, Molybdenum and Copper. These soils require the
above Micronutrients, both foliar application and soil application every year. In
general, farmers apply micronutrients only when crops show deficiency
symptoms, while micronutrient deficiencies decrease yields before symptoms
appear. Some common farming practices contribute to widespread occurrence of
micronutrient deficiencies in crops by decreasing the availability of the
micronutrients present in the soil. In addition, the mango farmers growing high
yielding hybrid roses and vegetables in my district require high planting and plant
protection technologies.

Hence, I request the Government to open an Indian Institute of Horticulture
Research Branch at Krishnagiri and provide 50 per cent subsidy for micro

nutrients to the farmers to increase mango production.



16.12.2014 113

(xiv) Need to establish regulatory mechanism to avoid tax evasion by online
retail stores and also protect interests of offline retail sector

SHRI S. SELVAKUMARA CHINNAIYAN (ERODE): Twenty crore people in
our country are into retail trade with over 5 crore outlets. 93% of our trade
activities are in the non-formal sector. It provides job opportunities to about 40
crore of people. It generates about 7 lakh crore rupees of turnover. This traditional
retail sector in India is facing a great threat from the ongoing e-commerce and e-
retail trade activities. As of now, this unregulated e-Commerce handles about
70,000 crores of rupees. Its further increase will greatly affect not only the trading
community but also the nation in a big way. These e-commerce operations are not
transparent and financial transactions are made through foreign gateways. This
results in tax evasion as no valid receipts are provided. Orders are obtained online
from one place and goods are delivered from another place thereby evading tax to
be paid to State Governments. Spurious goods are delivered and consumers are
also cheated in many cases. Both the Central and State Governments must take
suitable action in unison to protect our traditional economic activities that provide
livelihood to a large number of our population. I urge upon the Union Government
to establish regulatory mechanism to avoid tax evasion while providing protection

to crores of retail traders of the country.
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(xv) Need to provide a new halt station at Rosulpur between Tarakeswar and
Arambagh in Arambagh Parliamentary Constituency, West Bengal
SHRIMATI APARUPA PODDAR (ARAMBAG): Tarkeswar-Bishnupur new rail
line inaugurated by Didi Mamata Banerjee in 2011 is still under construction.
Tarakeswar-Arambagh rail portion crosses the Damodar and Mundeswari rivers.
Nearly 2 lakh people of 8 gram panchayats covering 17 villages of Pursura and 12
villages of Khanakul take trains either from Tarakeswar or Arambagh and eighty
per cent commuters are agriculturists. They cover long distance with their products

to catch trains to reach the market.

I request the Railway Ministry for a “Rosulpur’ halt station where it could
be too easy for the local people to go and catch train easily and would be of great
relief to carry their agri-products.

I, therefore, urge upon the Hon. Railway Minister to start a new halt station
at ‘Rosulpur’ between Tarakeswar-Arambagh rail route in Hooghly district of
West Bengal which is a long awaited dream of the people of my constituency,

Arambagh.
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(xvi) Need to include tourist destinations in Odisha in the Buddhist Circuit
and also upgrade Biju Patnaik Airport, Bhubaneswar to an international
Airport
SHRI BAIJAYANT JAY PANDA (KENDRAPARA): The tourism potential of
Bhitarkanika and Gahirmatha wildlife sanctuaries, and the Buddhist circuit of
Ratnagiri — Udaygigi-Lalitgiri, in Kendrapara, Odisha is grossly unutilized.
Similar problems plague other tourist destinations in Odisha such as the hot

springs of Atari, Taptapani, Simlipal National Park to name a few.

Tourism industry is ranked as the second largest in providing employment
to semi-skilled and unskilled workers in the country and could facilitate increased
economic opportunities to its people. In order to promote tourism in Odisha, the
government must consider including it in its proposed tourist -circuits.
Incorporating Buddhist Centers of Kendrapara in the Sarnath-Gaya-Varanasi
Buddhist circuit would help strengthen tourism in the district. Other Schemes like
National Heritage City Development and Augmentation Yojana and Pilgrimage
Rejuvenation and Spiritual Augmentation Drive can be extended to Bhubneswar
and Puri Dham respectively.

To augment these efforts, there is an urgent need to expeditiously improve
the tourism infrastructure, by upgrading the Biju Patnaik Airport to an
international Airport, increasing air connectivity to Bhubaneswar and formulate

creative branding and marketing strategies to promote Odisha.
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(xvii) Need to accord classical language status to Marathi language

#t srfde wEw (s Sfan) | B WHR g AT b WA, WA, dgY, bTS, FdTeH
TqAT IMNTEAT 9 B AT BT ARSI UINT BT Toll UM HAT AT Bl T8 o UG Bl T Beg
WRHR 7 FrEfaRead ardi w R e
1. HTST BT JTT,
2. AT Bt AT FAT FRaRaT;
3. RO AR 3R wnffced wuw;
4. I AT 3R S9S MYTh Wy b drd DI g9 Afed S 4 b1 Hee/ Rl

T Ol WD BN G B B FraeE W AT Bl AT b ATATT WINT BT ol BRI
MY ARIE AW, VAT ARIST BT AHR BT & Sl AT W Iu gl VAT ARSI BT Ugall U
TR | 2000 A9 GRMT 2] SHAraRA SR Sead I Y WIS AT B! fAHRa 8 &
a5 fo g v € Afe Su fAw 89 # Wt @2 | 9rd @ A TorEe # aig g are
faft & faRaq 2200 a¥ QR Ricwmerdl # qrT AT AERSSHT Bl Joold; Blel AAATET DI Il
AEE Bl IegdH VR DI ARIS! HIed, ARV, HSHRA AR IOIMAT B FedhAT H AN aTed
AR WIS W, RN D UIPpd FebT, eHaS DI SLNAHHATC, Ahacl Jeolhicdd H 3dh
Al & R dlel Y ARSI Walal 9 Ig QA BT 2] 3B, Podl, AW 989 3T TRl |
UThd HBRTSY Taerd H offl |9 1290 # Afferrg S dowr § A1 wRié R &) e &1 15
off, VT #R W1 & Helft # o Rraror@l #§ garn w21 gHe’ien g1 folad faawmdy | wRidt
her B &1 1110 H B g M| udSifer, pifeed, e, aiefdfzr, G- gardl e, srefa<e]
378 gRT fBY 17 o 9 &R fhy 17 ¥y & I W g < € f5 =it Wit 2500 99
WA 21 Buf Rars 7eRSt 7 W 3RS P AT A1 B ISTHINT B BT 17 5
oT| HERTE, IRBR o W Te9 A PR D UL & ARSI bl ARSI HWINT BT GOl J&H B
& % ARBR ¥ 2013 H 37T A G|

gfdes # SfcaRad IgHa™ & ARSI WINT &1 Jrdian, Aiforehan, R, i
T IS YIS W 3R I di o1 ddy Ffdare w1 @ fig A1 € ok sifere o
ARBR GRT FRIS! AN BT ARHI AT BT ol 947 fhet faeia & yer fovar syl
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(xviii) Need to revive the closed sugar mills at Goraul and Motipur in Vaishali
Parliamentary Constituency, Bihar

o I fpeiR g (Qurmell) @ eAR due & duell (fER) # a1 I fird IR iR AR
T 25-30 a9 ¥ g9 © AR I A Al B THT 1000 THS A D YA W A
aferl &1 sifaswHu B A fral & d 89 9 T fRamEl & wwet o debe I @ TR
2T 3R 39 & & fhaM T & SAGH B H sdicdr=d &l & ol el & a6 & BROT BRIS)
TR e B A T B G &1 39 WY H AHA Bl D5 WRDR D AAM H A W PO Y 04
S & 7 I A el @ Hifde g/ B S RUE WReR $ 9qfid @ off R 39
Hde H 319 I FYFIT HRATS el Dl T8 Bl

3 WHR W AGRY ¢ b BAN &7 Bl da TSI SWad @i -1 (Al D1 e =Tl B
& oIy eaeyes HRATS & SY dfG W a7 & fHam @ o Ry § gar @ 99 sk
ASHTR GO HIRIHH & A 39 &8F D Al DI SRR IuAH B 0D |
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(xix) Need to start operation of flights to Mumbai and Tirupati from
Kolhapur Airport, Maharashtra

N g WREEIE (BICRIYR) : DI AR ARG, & Sfaror-ufeas wir # fR¥a g | 2011 &
SO & TR PIcalJR AR DI SIERAT 549,236 & | PIealR UH UEH R © Sl
Qe , U S[d, IMYNUH & Wr-ure aifies w0 & Wt aRig © | I8 989 9 SNl oY -
T, TS, Sioldl $oid 3G SRl B W g § | BIesIgR gdTs ISSl ¥ & RN TATg
3rgel H A U & | THD! YIAW 5 Sad, 1939 I g3 o | g9 8a1s 3feel U.ELIMR--
72 S QWRPIUE HI JAEU Y& HRT H Qe © b aad™ H dHaa IR-SIfeRffed e
FAlSCH 39 BATS fSS A Adiferd 8 @ g | fHUfheR TIRag=d Sl g3 &Hdr & A1
PIRR ¥ s @ oy Q.03MR-72 SFd WATSe &I FaTd HR @1 AT, DU & iG]
AT B g8 W TaRR, 2011 H I§ Hd1 U & TS o | PlealR s AR AR SRS
S HETRI ARl Bl (U 3R AYU qiTaH ARG, ¥ a9 Ady IS HRaAMT & |
Quitig wereed! dfk dieelR # & R 8 3R P16 W § #grg /e o € |
fareafa #eR @t defamn Aereef AR & i & S & O BN § | e e &k
AN JT Ried H qeiadl & oy DIeelR & Sa1 & /i1 & {6 garg a1 Ses ¥ Sfeg Y
TRY BT MY |

3d: AN ARBR A ARG 2 b $9 AWl W Iehblal &9 o §U HIeslgR & d8a
AT & oy BIcRIR BdT8 3fSsT ¥ g R fweufd & fofv Sfegfard arga™ dar &1 Sies
U Tes URH HREA SMY | 2 #EN Usal fifder gfaged fAfer st Rigear ot 4 o @i
TIRUTS B YO BT IHH DIeYR & (Y 250 BRIS Bl GO DI o IHPT I H WHR A

ST AT |
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14.33 hrs.
PAPERS LAID ON THE TABLE — Contd.

HON. DEPUTY SPEAKER: Now paper to be laid. Shri Jayant Sinha.
THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI JAYANT SINHA): Sir, I beg to lay on the Table a copy of the Statement
(Hindi and English versions) on Quarterly Review of the trends in receipts and
expenditure in relation to the budget at the end of financial year 2013-2014, under
sub-section (1) of Section 7 of Fiscal Responsibility and Budget Management Act,
2003.

(Placed in Library, See No. LT 1280/16/14)
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14.34 hrs

THE NATIONAL CAPITAL TERRITORY OF DELHI LAWS (SPECIAL
PROVISIONS) SECOND (AMENDMENT) BILL, 2014

HON. DEPUTY SPEAKER: Now we take up Item No. 23. Shri M. Venkaiah
Naidu.

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Hon. Deputy
Speaker, Sir, I beg to move:

“That the Bill to amend the National Capital Territory of Delhi Laws
(Special Provisions) Second Act, 2011, be taken into consideration.”

Sir, there is a phenomenal growth in Delhi and it is having its own
implications and problems are also coming in terms of shelter, squatter settlements
and other infrastructural facilities. This has led to problems of encroachment of
public land, growth of slums, unauthorized constructions, large scale
commercialization of residential areas and inadequacy of housing.

Further, when the Master Plan for Delhi, 2021 was being prepared, Delhi
Laws (Special Provisions) Act, 2006 was enacted on 19™ May, 2006 to protect
certain forms of unauthorized development from punitive action which was
effective for a period of one year. This was followed by similar Acts which were
also effective for one year each. The last such Act namely, the National Capital
Territory of Delhi Laws (Special Provisions) Second Act, 2011 was effective for a
period of three years and it is expiring on 31* December, 2014.

That is why, keeping in mind that these provisions are going to be expired
by 31" of December, this Government has brought this Bill in this House for
consideration. That has also made the Government to think about it seriously. I

urge upon the hon. Members to participate in it.
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As per the provisions of the said Act of 2011, orderly arrangements had to
be made for relocation or rehabilitation of slum dwellers and jhuggi-jhopri
clusters; regulation of street vendors; regularization of unauthorized colonies,
village abadi areas and their extensions and existing farm houses; regularization of
schools, dispensaries, religious and cultural institutions, storages, warehouses and
godowns built on agricultural land; redevelopment of existing godown clusters and
building regulations for Special Areas.

While progress has been made in evolving the policies, norms and
strategies towards implementation of the Act, more time is needed to bring in
orderly arrangements keeping in view the current ground realities in the National
Capital Territory of Delhi.

Further, the norms, policies and guidelines for unauthorized developments,
including complexities in regularizing unauthorized colonies, may also need to be
appropriately modified to bring them in conformity with revised Master Plan of
Delhi 2021. The review of Master Plan of Delhi 2021 is likely to be completed in
early 2015.

The objective of the extension of time is not only to protect certain forms of
unauthorized developments from punitive action in the National Capital Territory
of Delhi but also to provide for opportunity to the Government agencies to finalize
the norms, policy guidelines and feasible strategies as well as the orderly
implementation of the plan in this regard.

That is why, it is necessary to extend the provisions of the National Capital
Territory of Delhi Laws (Special Provisions) Second Act, 2011 for a period of
three years from 1st January, 2015 to 31st December, 2017. This is the
amendment that I am bringing to the main Act.

The National Capital Territory of Delhi Laws (Special Provisions)
Amendment Bill, 2014 which has been introduced in this House will extend the
validity of the Act of 2011 up to 31st December, 2017. That is the purpose of this
Bill.
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I would like to request the hon. Members, whoever is interested, to
participate in this debate. After hearing the debate, then, I will move amendment

from the Government side also.

HON. DEPUTY SPEAKER: Motion moved:

“That the Bill to amend the National Capital Territory of Delhi Laws
(Special Provisions) Second Act, 2011, be taken into consideration.”
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I PR W 8, FH-HITS! B a1 PR W §, 98 W6, Bl AN, § Fq1 81 g b @ wr
e 7 Bl B &, Rrd) goig ¥ 9 sferEse § wiia T8 8 uv| S SR &ar &
Hehe T AT 7| I a1 & Hebe A F9M b g 19 75, 2006 Pl facel Al Werer WNSH
TFe RN AT 3R BRaY H Uh ATl & ER-3iaR 71 AR W J9 Rl AT |9 2021 BT
AR @I 2007 H YeHIRIT 3Tl 3R P& Ved fQelrll | Bl dsdd Ufhdl A S 33eRgSS
WFad o, IAARRIESS didre ofl, goi-siuet off, ST Tam &1 yaN far 21 st 3
I8 el dR AU €, 89 g AW H Ul dRId < W® B

39 f9d & wremw 9 9 R S99 srsileNgse sadude o IS daRiT a6
B Gead AT A TIRT ST SHhT Ie2T &, AR FHIEg AR AToTdg a¥icd A 37 ared
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T B W B 9 UE ¥ R IR TileIR @ & onfde w9 W 3@ U BT Off <& 7, ST
B3 ©, 3N H el 831 & iR M 3R Sl ST 8T 2| Sl AR @I 4, Sl A &, @
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fog #9 w1 A1 debzar g S A @ &1 il The only unique agency to execute this

is the NCR Planning Board, which is under your Ministry. NCR Planning Board
can call upon all the State Governments and develop not only Delhi Master Plan
but also a unified NCR Master Plan. I demand from the Minister that a unified
NCR Master Plan for the next 20, 30 or 50 years should be developed. # a1 J@i d®
FHZM fF TR i 9IS @ 31y 3R AoEd S| TS 100 FRAS BUY HT IABT
ATAT TOIC &, SAA IADT B 8l Il Fbhdl &, SHDI AR gore Fre= 1 =iyl § e g
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fU ff ARBR BT 31T A H=Terd b oy fa=R e =@mfEe] 39 v wigde #wR @ @ 99
s W g far 2

3ITST B9 AT B B [Ty el WS §U & 3R BH ATATAT HRAT @8 Al WIS Sff
7 P8l © [P 3MUB Ao # ST E €, B9 W IRY-YARY M Fehd ¢ 89 Do b ay
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# a9 2011 & fdcT SR g9 fdcT Bl el BR BT AT| 1 Dol b & =Sl § Beb ol | IaH

TP R BT W TP T8l | TbT AAg SNl AUD THRR 1 SHH ATG SWE a9 2014 P BCIHR

q¥ 2017 B BT B AT 5| HFYSR H Yeb HawH Bl 8, Dol - Td, higle-RNeid, Ia
U%h 8 IR geq a9 ¥, 3fTSl R d9Y 2014 Pl a9 2017 A Rerw & 0l § 59 a1 w@rm«
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AT BT & fIg @S T8 g 2l ... (@ragm)

BH STTAIEAT PN Al B4 I8 W B8 A © [ 39 [0 4 Wi dvsd P FRI0 & AR
R &R @1 W graee [Bar T g H e HIegd | WRBR DI A Qe Arg b
JALT. ARBR 7 Y= 3H(h llSecd] g8 Yae & IR Wi dvod Bl A=l o7 3R fFaffa
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IHD el AT AP TToC 3% ISAT H AT T8l YHIRIT gU? 9 Wod UHIRId 8i | WDBR DI
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BT DI ATTLIDBAT &l Bl |

15.00 hrs.

# ofd 7 FE B B oM IWHR S fdd <R g 8, I8 AN 8 9 ©l 89 Sqeh
T PRI B IR WRBR W 3T B & [ ARBR BT 3T AT AT db B {7 TR
B [P HREANIT T B! ARG IHH dhzT St &7 AT T8 B hdl 8, TTAIRR

AT e BR AhdT 2] Bl oid ool Ja) WR 989 81 Wl off a1 #9 S99 39 a1d & forw
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g fhar ol 59 9 & oy 9 YUY ddhaa Sit & A3 & A1 ©, 39 GRaR &
IR

Y TH. Jban AEg : SUEHY WRled, § Ud BIT A1 WIS <A1 dredl gl st @ A
# B9 ACH DI g U DRAT g Fifh A8 AR Bl AT IER B, < P WA IT AN
& IR 2| B Pl [ JASOR AT TRBR 1 DS efeloR el Woll, T W g
%1 ey a1l The National Green Tribunal is equivalent to the court. It is
everybody’s knowledge. 9% TR&HR &1 P15 Id el ©l GO, T H8 T ¢ [ AfC U=
DIS JASIOR AT A TN HIUF & Aal & IR A T 7| oot § HI5 S qfas
T8l 2. (craer)
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SHRIMATI K. MARAGATHAM (KANCHEEPURAM): Sir, I thank the Chair
for this opportunity to speak on this Bill. The protection of poor people from
punitive action in the National Capital Territory of Delhi is the main aim of this
Bill.

I am speaking on behalf of AIADMK Party guided by our beloved Leader
Puratchi Thalaivi Amma. The welfare of the poor, even in the rural pockets, has
always been her priority. As a humble volunteer of our Party, I can very well
understand the problems faced by the rural people migrating to urban areas. I also
know the need to protect them from punishments if those poor people have to seek
shelter in slum clusters.

This Bill is aimed at protecting some forms of unauthorized developments
like unauthorized colonies and street vendor spaces. The Delhi Laws (Special
Provisions) Act, 2006 gave protective cover to such poor people in the National
Capital Territory whenever they were forced to encroach on public land and living
in unauthorized constructions. This led to growth of slums, and later it came as a
problem before the Government to regularize those colonies.

Colonies are also of two kinds, namely, squatter settlements on the one side
and resettlement colonies on the other. As these people are earning their livelihood
as daily wagers, domestic servants and are engaging themselves in all menial jobs,
these unauthorized service-sector men cannot be wished away. This Act was kept
alive every year continuously as the protection cover was for one year. Now that
the period of three years -- made in the Second Act, 2011 -- will expire on 31
December 2014, it has become necessary for us to pass this Bill.

The Act of this House to legislate this Act can understandably come under
criticism. Since there is no Assembly in Delhi, this becomes all the more
important to pass it immediately. We have to look into the social implications of
this Bill. The social cover given should not give rise to more such unauthorized
encroachments in the National Capital. [ urge upon the Union Urban Development

Ministry to go for a balancing act. We need to protect and keep the National
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Capital intact. At the same time, the poor people have to be protected from the
clutches of law when they are found violating law helplessly while seeking shelter
and a dwelling place. Such people, mostly through their manual labour, contribute
to the society and their interests must also be attended to in a democratic setup.

At this juncture, I would like to bring to your notice the sorry plight of the
working class, especially, the Tamil people living among them in the National
Capital Region. A sizeable Tamil migrant population is here in Delhi right from
the early fifties. Most of them are still in the lower rung of the social ladder. These
people, looking for jobs, continue to live in squatter settlements and unauthorised
colonies. They are slums of hope and slums of despair. The Government must
come to the rescue of these people in despair.

Hence, I urge upon the Union Government to enumerate this section of
society through a special drive. With the advent of Adhaar Cards, this can be done
easily. After identifying them, they must be properly settled here as a workforce
suitable for a nation's capital.

Their living standards must be improved and only then, we can give a
facelift to the National Capital in terms of maintaining sanitation and cleanliness.
The Prime Minister is insisting on cleanliness and it can be achieved only when
needy people are settled properly. Enough care must be taken to see that more and
more people do not become encroachers. This can be done by way of constructing
service workers' area in the periphery of NCT with proper commuting facilities. I
urge upon the Urban Development Ministry to take care of the hapless poor,
especially the Tamil people among them who have been displaced and stay at a
great distance from the National Capital.

I urge upon the Union Government to provide these people with ration
cards, voter ID cards, Aadhaar cards and job opportunities. The Tamil people here
are not able to get the community certificates whether SC/ST or OBC. When it
comes to education and employment, they become a deprived class. This is

because of the nativity claim made by the Government of NCT. This is our
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National Capital and, hence, the people who are living here must get the same
facilities and benefits which they might get in their respective States. I urge upon
the Union Government to attend to this urgent need which comes in the way of
their social upward mobility.

With these words, I conclude my speech.
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PROF. SAUGATA ROY (DUM DUM): Sir, I rise to speak on the National
Capital Territory of Delhi Laws (Special Provisions) Second (Amendment) Bill,
2014. There cannot be any objection to this Bill. Formally, to prevent punitive
action against unauthorised settlements, this Bill was brought in 2006. Then, again
it was amended in 2011. The three year period for which these unauthorised
colonies were prevented from being acted against is expiring. So, it will be
extended for another three years.

Now, let me first start with talking about these unauthorised colonies. The
development of Delhi has been unplanned and lopsided. As you know, in 1911 the
Capital shifted to Delhi from Calcutta. Immediately, the then Government of India
acquired large tracts of land around the Raisina Hill to build the new Capital. New
Delhi came into being in what is known as ‘Lutyens Zone’. Today, the control of
this New Delhi Lutyens Zone is under the Central Government. The Urban
Development Minister is the owner of all the prime property, including the
Rashtrapati Bhawan, Parliament as well as the Lutyens Bungalows and the most
costly piece of real estate in the world, including the Khan Market, Connaught
Circus. All these are under Mr. Venkaiah Naidu.

HON. DEPUTY-SPEAKER: They are under the control of the Minister and not
Shri Venkaiah Naidu. How can he become the owner? He cannot become the
owner.

PROF. SAUGATA ROY : Sir, it is only symbolic and everybody knows that.
Here, he can evict people like us; he can also give the allotment.

What happened after Independence is that Delhi had a large influx of
refugees from West Punjab. As you know, new colonies sprang up for the
refugees, like Lajpat Nagar. So, the area of Delhi slowly started expanding.

Shri Deepender spoke very well that in the last 20 years, somehow or the
other Delhi has become a big magnet. That is why, a large number of people from
all over India is coming to Delhi. Now, the municipal limit of Delhi is limited. The

Lutyens Zone controlled by Shri Venkaiahji is small, the NDMC area. Outside that
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is the DMC area. During the last Congress Government in Delhi, they divided the
Corporation into four parts. Then there is the National Capital Region which
would include Gurgaon. It would include a huge area around including NOIDA,
Ghaziabad, Sahibabad. Now the plan should have been to develop counter
magnets. Delhi is like a magnet drawing people. If you set up urban developments
all around, which could draw people away, then this congestion in Delhi would
not be there.

Though there is the National Capital Region Planning Board with Shri
Venkaiah Naidu as the Chairman, yet the Planning Board meets once in six
months. They have got an IAS officer but little planning. As a result of this, the
jhuggi jhonpari clusters, the unauthorised colonies have gone on increasing.

Today you will be surprised that there are 1200 unauthorised colonies. And
out of Delhi’s population, about 60 lakh people live in unauthorised colonies. Now
for a long time, all Governments in Delhi have promised that they would
regularise the unauthorised colonies. The last Congress Government gave
provisional certificates to some colony people. But no final regularisation has been
done with respect to these colonies. In some of the unauthorised colonies, well-to-
do people also stay and others live in abject poverty. The municipality or the
Corporation provides them water, drainage etc. But the land they live on, does not
belong to them. I would urge the Urban Development Minister that while he is
giving a three year’s extension, he should commit to the House that within three
years, he would regularise all the 1200 jhuggi jhonpari colonies. All the paper
work has been done. But somehow or the other, that decision is not being taken
and year after year, we are delaying the whole thing.

But you would be surprised to know that in Delhi there are unauthorised
colonies of the poor and unauthorised colonies of the rich. You may have heard of
Sainik Farms. Sainik Farms have houses of rich people with duck ponds,

swimming pools, high walls and helipads. But it is not regularised. It is an



16.12.2014 136

unauthorised colony. The Government cannot defer taking decision on such
irregular colonies for a long time. They have to give them proper registration.

I would conclude by mentioning two points. My suggestion would be to do
something finally about the unauthorised colonies both for the rich and the poor.
There is also the problem of farm houses. The rich people of Delhi have the farm
houses on the edge. You would have also received invitations for marriages.

HON. DEPUTY SPEAKER: I have not received anything.

PROF. SAUGATA ROY : Chattarpur Farm House and Kapashera Farm House are
all huge farm houses. Now they want to build two storeyed or three storeyed
houses. The Government has to take a policy decision on the same.

SHRI M. VENKAIAH NAIDU: What is your suggestion about farm houses? It is
an issue which is agitating my mind also. If you have any suggestion, you can
throw light on that.

PROF. SAUGATA ROY : I would not agree to farm houses being allowed to
build multi-storeyed buildings. They were allowed there. Now they want to build
multi-storeyed houses. They should not be allowed. Let the farm houses remain as
they are. ... (Interruptions) The main point that [ would like to mention is that
this anomaly must end. He is the owner of the Lutyens Zone. The Land and
Development Office (L&DO) is under him. But the Minister has no control over
the Delhi Development Authority. Though he will answer questions in Parliament
on DDA, Lt. Governor is the Chairman. The Minister cannot even give a flat in
Dwarka to anybody because the Lt. Governor is controlling it. There should be
one authority. Either you give it up all to DDA or you take it back. And the State
Government comes nowhere in the picture.

As regards the unauthorised colonies, the formalities are being done by the
State Government. It has to come to the Urban Development Ministry for
regularisation. I would urge upon the Government to take a decision so that this
regularisation of unauthorised colonies is done at the earliest leaving aside this

tussle between the Centre and the National Capital Territory of Delhi Government.
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Lastly, the main problem today in Delhi is of transport. You have built a lot
of flyovers. For whom? For rich people to ply their cars. You have to really
introduce more public transport. The Metro has done wonders. But Metro is only
carrying 30 per cent of the people. Unless you have more public transport and
limit the use of cars, there is no place.

With that, Sir, I support the Bill.
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SHRI TATHAGATA SATPATHY (DHENKANAL): Vanakkam, Sir.

Sir, we have heard all the hon. Members who spoke. They have all
supported this Bill. I have heard the hon. Minister also. He said, we should speak
if we have any suggestions to come up with, otherwise no point listening to any of
us.

This National Capital Territory of Delhi Laws (Special Provisions) Second
(Amendment) Bill, 2014 is a very critical piece of legislation. People who have
interests here, who have Constituencies bordering Delhi or in Delhi, obviously
will have one perspective on this. We cannot complain about that. They are
dealing with voters, they have to be obviously sympathetic to their voters. On the
other hand, we have to take a holistic view of the development of this country,
especially the Capital Territory of Delhi.

The moment you land at the Delhi airport and drive out, you see these ugly
structures on both sides of the flyover that takes you out of the airport. So, Delhi is
not a beautiful city any more. I have been in this city since my childhood. All the
greenery, except this little island called Lutyen’s Delhi, is lost. It is an ugly city
today.

We have had a plethora of Bills and most of them have been necessitated
because of very many court orders both from the Supreme Court and the Delhi
High Court. However, there is an interesting part that we see now that a whole set
of Bills are being pushed through. You have the e-rickshaw regularization Bill,
yesterday we had the Public Premises (Amendment) Bill which was specifically
for Delhi Metro, and then this Bill today. Obviously everybody this side and that
side in the House is aware that the focus is on the forthcoming elections. And it is
but quite natural - they did the dirty work, so others would follow that - that
keeping the elections in view we are proposing government action, which I think
vitiates the whole intention and destroys the motive, no matter how noble.

Sir, on one hand we have this regularization of jhuggi jhompri colonies.

Poor people, yes, we have to have sympathy with them, we empathise with them.



16.12.2014 139

On the other hand there are also the very very rich. Like the Professor said earlier,
there are the farm houses, there are those multi-storied buildings of the extremely
rich people. But there is a huge bulk of middleclass in Delhi which has with
painstaking labour built a small home or live in a condominium, and the jhuggi
jhompri colonies have overtaken them, have taken up their common areas, have
taken away their playfields, have taken over their schools. Even government
schools do not have the land around them which they were allotted earlier. There
are jhuggi jhompri colonies within the boundaries of the government schools. It is
there for anybody to see.

Here, in the Bill, on page 4, 3b and c, it says that these unauthorized
developments in respect of areas referred to in sub-section 1 shall be deemed to
have been suspended and no punitive action shall be taken if they conform to
safety standards as in force or such other safety requirements as may be notified
by the Central Government and if they comply with the directions with respect to
safety, if any, issued by the Central Government.

The hon. Minister, just the other day, maybe yesterday, aptly said that civic
inspectors appointed by the Municipalities - this is not limited to Delhi alone, but
throughout the country- have unfortunately refrained from doing their basic
duties. I am not alleging that it is only corruption which keeps them away. There
are so many pressures. For example, right now this Bill being enacted is always
going to put in political pressure on those government employees not to function.
But with the Minister agreeing to this, I request him- he is a very learned person-
that he should look a little deeper. The city of Delhi is the pride of India. It is not
a city of Congress, BJP, BJD, TMC or AIADMK. It does not belong to any of us.
It belongs to the people of this country. Therefore, when we talk about irregular
colonies, we know that JJ colonies in Delhi enjoy electricity and water. This is
common knowledge. We have in the House the hon. Minister present here who
was to be the Chief Minister of Delhi. He knows the problem of Delhi like the

back of his hand. He knows that JJ colonies, which are totally irregular colonies,
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have electricity and water. But right next to them, people living in legal colonies
who have worked hard to build their homes, do not have these facilities.

There is also another serious matter which has come to my notice. Certain

honourable and respected colleagues of this House have taken up Sansad Adarsh
Gram Yojna projects within MCD and NDMC areas. That is very unfortunate. I
would request the hon. Minister to see if this kind of a thing has actually
happened. He should advise the hon. MPs to refrain from such things. I would
also like to say that this is a golden opportunity for the hon. Minister, for this
Government, to stop the creation of black money at least in one of the most
expensive real estate cities of India. How will the land that you are going to
regularise be valued? Suppose once these farm lands and JJ colonies are
regularized, and then the new owner or the old owner wants to sell the land, what
will be the valuation of the property? That is where creation of black money will
creep in. Will the Government consider laying out guidelines of areas and prices
of registration? What is the methodology for fixing the value of this unauthorized
land?
Finally Sir, before you ring the bell, I would like to say that since this Bill also
includes illegally constructed farm houses as well, it will be necessary to see what
methodology is being used to find out what compensation was given to acquire
this land, if any, and when the Governments goes in for legalising this 1,000+
colonies, will the Government be able to give them basic civic amenities before it
legalizes them or will it do so after legalising them? Will these facilities amenities
be given before the elections or will these also be promises to be squandered away
after elections? All these issues have to be dealt with.

I am unfortunately not supporting this Bill and I would say that the
Government take its time, come back with a fresher and newer approach to this

issue.
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St SARAT AT IRV (AEA) : AT SUTETE Heled, H 39 (9t b1 AHAT HRaT gl el AR
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*SHRI A. SAMPATH (ATTINGAL): Hon’ble Deputy Speaker Sir, I hope you
would permit me to speak in my sweet mother tongue that is Malayalam.

HON. DEPUTY SPEAKER : Yes, yes. Very sweet. You can.

SHRI A. SAMPATH : The National Capital Territory Of Delhi Laws [Special
provisions Amendment Bill 2014] introduced by the respected Minister ,is a
welcome step. But there are some doubts regarding the bill that some of the
members had raised earlier. The statement of objects and reasons of the bill says,
“The phenomenal growth of Delhi had its inevitable implications and impact in
terms of shelter, including squatter settlements and other infrastructure facilities”.

I support the bill if the intention is to let the helpless poor to continue to
live in their slum clusters for three more years. But if the intention as some
members have already pointed out is to allow the real estate mafias and farm
house owners to thrive under the pretext of helping the poor, and also to allow
them to possess and keep in safe custody unaccounted wealth, then I oppose this
bill.

Sir, the statement of object and reasons para 5, says that,”” the objective of
the extension of time is not only to protect certain forms of unauthorized
developments from punitive action in the National Capital Territory of Delhi but
also to provide for opportunity to the Government agencies to finalise the norms,
policy guidelines and feasible strategies as well as the orderly implementation of
the plan in this regard.”

My question Sir, what if the government fails yet again? If the government
is buying more and more time under the pretext that the squatter settlements
dwellers will be protected and you bring out such piece meal legislation, it is not
proper. Sir I have visited the slums of Delhi. I had visited Kalindi Kunj refugee
camp, last December during peak winter season. I saw women and children living

in unhygienic conditions. Sir, we all know that Delhi was not built in a day.

* English translation of the speech originally delivered in Malayalam.
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Mahabharata mentions of Indraprastha. I hope, my learned friends from the
treasury benches, may also agree with me, when [ say something about
Mahabharata.

Sir, there are historical evidences to show that Delhi was a city which had
human habitation even during sixth century BC. Slaves in older times, and
migrant labourers in modern times have-shed their sweat and tears for Delhi. So
Delhi belongs to all. To the Keralites, the Tamilans, to the Andhrites, the
Kanadikas and also all those who come from all the north eastern states of
Meghalaya, Manipur, Assam, Tripura. The soil of Delhi, has been enriched by the
sweat of all our regional population. But in this very Delhi, even the children and
women from north eastern states are attacked and killed.

Sir, we are a federation. The successive Governments have failed in
providing even the basic facilities to those who live in Delhi. 1 am not
complaining anything before adharaniya, Venkaiyah Naidu ji. I cannot say that
the minister has done something wrong, because your predecessors have been
continuously doing it.

It was the last Congress Government which had privatized the power
sector. Now all those who living in Delhi are at the mercy of some corporate
houses.

When we talk of the vehicles that are plying on the roads of Delhi, we
should think of whose development we are talking.

Sir, we don’t have trains from Delhi to go to our home town. There are not
trains to go to Chennai and Hyderabad.

Now, we talk to widening roads. Delhi is becoming an expensive city to
live.

Sir, I won’t take much time. The marshal who is standing behind you is
smiling. Sir, please listen. In economics there is a saying that there is a tendency
for the free goods to become economic goods. In Delhi potable water is becoming

an unattainable dream. Shelter is becoming an unattainable dream. Are the
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migrant workers safe in Delhi. Here, in the Parliament, when we go back home,
after attending the Session, we can see children, their fathers and mothers, lying by
the roadside, because they do not have shelter.

HON. DEPUTY SPEAKER: You are going into another subject.

SHRI A. SAMPATH : Sir, this is about Delhi. This city belongs to us all. It is
our destiny that we have come here.

HON. DEPUTY SPEAKER : About other bills you can speak later. Now about
Delhi. No problem.

SHRI A. SAMPATH : I am going to conclude. With all due respects, respected
minister, my request is that the shelter houses in Delhi are becoming unattainable.
Often people came to Members of Parliament and beg to us. They are begging for
a shelter. “Can you lend me your car garage?”

Delhi does not have power, I am concluding.

Give me two more minutes. Sir, [ am speaking in Malayalam. If it was
English, I would have been brief.

To conclude. We do not have adequate medical facilities. Even the
existing laws and rules are not being followed. In Delhi, the Lt.Governer has
more power than the elected state Government. The Lt.Governer’s likes and
deslikes prevail over the elected Government. This is not a healthy trend for any
democracy.

One more point before I conclude. We have about five lakhs Keralites in
Delhi. But of them only 61,000 have voting rights. Even those who have the voters
identity card cannot vote.

One hon’ble women member had mentioned about Nirbhaya case during
the morning discussion. Are women safe on the streets of Delhi? Are our children
safe? Are those who come from your state, Tamil Nadu, safe in Delhi?

I am going to conclude. Do we know how much of money has been spent
on the rehabilitation and resettlement of slum dwellers. How many people have

been benefited? What has happened to all that money? Government of India
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should bring out a white paper, to clarify these facts. Are they ready for it? More
money has been spent on the rehabilitations and resettlement of slum dwellers than
on the cleaning of Ganga river.

Without taking more time, let me ask the Government whether they intend
to implement the Master Plan entirely? The plan should help the homeless poor in
the city; and in it’s pretext commercial interests of corporates should not be

unlawfully protected. This is my request to the Government.
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SHRI B. VINOD KUMAR (KARIMNAGAR): Sir, I thank you for giving me this
opportunity to speak on this Bill. I, on behalf of my Party, rise to support this Bill.
In the National Capital Territory of Delhi Laws (Special Provisions) Amendment
Bill, 2014, there is nothing specific to discuss because the only clause that is going
to get amended is with regard to the extension of time. This is meant to extend the
provisions of the National Capital Territory of Delhi Laws (Special Provisions)
Second Act for a period of three years, that is from 1% January 2015 to 31%
December, 2017. That is the only clause that is sought to be amended.

Sir, the principal Act was brought when the Master Plan for Delhi 2021 was
being prepared. In order to protect certain forms of unauthorized developments
from punitive action, the Delhi Laws Special Provisions Act was brought and this
was extended year by year. Particularly this National Capital Territory of Delhi
Laws (Special Provisions) Amendment Act was initially made for a period of three
years which is going to expire on 31* December 2014. I do not want to go into the
details which have already been mentioned by several other hon. Members of the
House, particularly Members from and around Delhi.

Sir, the infrastructure facilities in the urban areas, particularly with regard
to the encroachment of public land, growth of slums, unauthorized construction is
not only unique to the city of Delhi, but it is found elsewhere also. This problem is
being faced in all the urban areas which are developing all across the country. The
hon. Minister has stated that the Master Plan for Delhi 2021 is likely to be
completed by early 2015. He expressed the view that the review of the Master
Plan will be completed by early next year. If that review is completed and a
Master Plan is declared, then at least after three years, this House will not have to
again pass an amendment for further extension. I would like to suggest to the hon.
Minister that the Master Plan of Delhi 2021 should be completed as early as
possible. Thank you.



16.12.2014 147
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SHRI DUSHYANT CHAUTALA (HISAR): Hon. Deputy-Speaker, Sir, I thank
you for allowing me to speak on NCT of Delhi Laws (Special Provisions) Second
(Amendment) Bill, 2014. Sigi 89 ficell @t a1d & g, § 3N AIH § TG P I
=g o facel <= &1 & 78, ghr o @ swd Iogr § ok foT gfafes e ave @
I M B B frar o @1 § iR e frar o @1 & o 6 el @ a1fo AT S e
e 9P 3R T O TR B & GHR AT AR & v o 8 86 et & <arer |rer i
faeell BT AR @I 2121 8, IFHI 3 o ST TSI 3R ERIoiCd SaaqHe &l aolly &4
Jféehel STATHE HRAT TS| J1 ARG # 5 Aol UG HI Hicbl fAerm| agi #1 <@, Rramm
Tol S18Y, <A del Y, d A9 Aol Sdolts &l gas, a1 g, el St da = 21 &
Jfiéehel STAUHT B ARG el TS R 3 facet # S fhar g, g8 faq ufafeT sre
BT S Y8l 2| fo1 a8 A el SN g &l g&dl Sff W8T 8, SAB! 91 SRd 21 ST Bifel
AT 9971 &, eFaR g1 Bl o aRaR # o1&t &1 AT 9, 811 6 @l & | 'R S9a forg it
S 21 gE-Sufe B g O TRE W Foiex # ugd fAwfid R iR saeiTelt 1200
DI AT T, AT AR Al Jde St &8 ® o 6 60 oM@ A 1@ AN It W gfi-
SufSal # 8 W@ T A1 SFAFGd DS § B I 8, 84 S0 oy Wl THHISAT o TS|
T S U B 6 W9 $B @d gU BH f[UR e o us T 6 B @RE ¥ S sier
P 2, BF IUDT ARA B B T BN B9 A oV 3R wiis 9 § A Hifd Aol faeed]
D AIH T FART TSI DI §l 3 faeell H 3T MW BT 6 Io1 bl SMU A1 <= b q&
ficel <ifas & &1 IRY & WY a1 IR IR € 3T I$h W WS Yed & WA & o
g1 3751 Seleilviel Bidrsl § 84 Adsl ugar w8 91 ¥ &l 98 41 & Ul & w2
BRATOM | B9 1000 R U UBel < Arall 3 of o i S are A 89 faeell &
B TR T UM BT U TEl UgEl U1 I €| BH HEW USel IYAI W Uh SH IR fdeedl Bl
T UgAT B STeRd B

3T T @8 89 91 ORd © b Breex HIed q M, HISek AHed ol AW
frafe &= fear ff 2003 # &1 o011 391 IFP! 11 A B T TR fFAR B AR et B
WG ¥ BIE ey sfifmfeg T8 form wan 6 &9 98t W HE e A B S AT el #
ISR o MY &, 9 fZR 3§ SR 01 ISR T Y| U a1, & Hreex IHed g
faeell & I AR AT AR <@ AIfNY, U W BISeR A MR Yfeargore d 78 2l
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WRIGETE 81, AFIUd 8, q8IgIUe B, SR U< BT MISAErE 8, AT AIgsT 81, e fa ufafed
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N e QS (efor Reelt) @ Sureme Agiey oo g9 fReell & URIS 31w el af
(Frerer MfASH) Uae 2014 A& Irfei< fHar Wy, 39 favg w) dem &1 A fa, § s
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qE GIF B T MY T A & Reeht #§ o1 o fdgpa st o=t g8 € 5= 1993 4
1998 T dIoTdl Bl WDHR o & TR (@ WHR BT I 81 D [0 Teb Y=g 9ol <&@l
7| 1998 TH HIUW Bl WHR | 1998 H U ficell § HUW B WHR 3N g, IAD
arg 8. AR foeell 7 IR-aR ®el 6 87 31 FSiIRgSS Bral-idl A Sqeqd< 1Sl
CTh] 3 BIATTAT DI U HAT ATed &1 oelr o O faeelt @t qeeg w4t off, wecht € 5 &
IR By U1 foR 1A BT URF B, 89 Blg A9l A8l ol 39 a’e 9 i Arel qb
faeell @ QNI DI THRTE DR 8| I YR A 2006 H ST JIH HIC 7 3w IR &7 & 39
[I AFAAHA BIA, IR, SIS D FUR ATl s A et § STEDHR A7 T4,
AR ROMR B | a et Bred & foy 9OR 81 | 9@ Sax 39 AR @ &I
TR B TS B ot B ARER W9 1T 18y, S 2001 ¥ 3MHT AIRT AT ST 2001 |
HREINT & WRHR N Al Tg T Tal MAT|... (FIg) a8 2007 H AT 2007 H MM & 91§ OIF
HIEFT BT o fF BT B T 89 TN 8, 9G BT B WRBR... (@ag) et § myat
WHR fl, AR @ fAeell T a9 1 o7l S 2001 # el S & IRBR off, 5d ARSY N
2007 H o T, 99 g9 W e Sft geg @3 off, a9 3% @ & fieel # oA 9% AR
M, ST ol T HEN Ugdl AN B 99 ¥ 9¥e § 3MfeaT ol I 3R 97 sfey o
AT ... (SqT)

st T, doban AR ¢ MY Reel 3§ a1 2 ¢, ool ToQd ©, SMMarel Sadl Sl & Bl
SR el B

3t he RSt @ Sweme S, 2007 H S@ YE AT AT AT A1, Rifh 2008 H el ®
g 9 3R 2008 H fReelt & gA@ & T SfST=a o WAl 3ft Wi I SN 1 ) 9,
1 IT Py IR dIad g¢ AT ©, 98 9gd dRS §, AR &, g9 98 g<foore W & 9,
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AP T a8 91 W I fF Reclt § 39 NfasH & am I sWfiea wrafrl &1 agra
el o8 ' & S onft a Jwfrat & g8 € S U9 S¢ 39 <@ Y, S9a fou |
SR TR T {6 SFIEd Sl a9 & fofg fae o R 2

Iurege SN, # fieel @ @ aren § iR gg W el 2l 'Y e A Sh 9
Redwe @t ot {5 geel wEd o 4 g AR off, oM Ggaa 7 S9a fex f6 9, S
3MYeH! ARBR | g8 2000 TP & Usel Dl HICFA W I8 {9l T BT AT 3R 98 2012 H
Soil g5 ofl, SHIfely ouas! ARPR ¥ U™ 1 T8l IR Ulg 3R §9 IMHSH< Pl 2014 Ih
i e fhar AT ATl ST Be A% ST 2007 8, NIAD #T PR I 8, I8 B B ST I
A, 2014 B @@ AT RERR, 2014 BFT AMBY] R qard s9IR FRfrl goF ®Ie o
P DI e o Ie QA I AT Al T, JIH P AT M Al 98 FWR Dl I &
XA TqETE wE SR 2 g et Ot €, R I A | Red €1 R S i
Pl fEEA B & Iy HATR AEd R IR AfGR 96 §U 81 3feTed 59 a1d & oy
TEHT 8 9 IR-9R WRHR A g Hedl &l & [ 9 SHDI Pl galrel Rl T8 B | 37
©: HEM WPR 91 Y 1 8 Y, AR I IR PR o1 & AR Tedl & WRhpR faeedl @
|G IFRIHT BIAIE B I B o & 5l
9 Wl @ IR Hel Hl BIs ARG BIal-l q DI SSrold T8l & SR S R
IRt € S0 e & foy ¥ fQa arnm W gl (@) @R 39 | & e R
I fde1 2014 T ... (F@EM) AR A UK $Hb HacH &, GUH DT 1 SIGAA! AT 466 D
TEd 31T ¢ Ry 5 viefiel & @ 9% Raas gahedt g Y| oFR - el ae o &
T AR @ Rl gebed ool B Fo 8 SYH | gafery 31 fdel Bl IRy BR| § WDBR |
fde xAT ArE fob 3w srfeHc fhar WY b g9 de-3ilh $C W 2007 &I I9d A
2014 G TQ| AR, 394 3R By Haed &, Sl foceil H U BATY| S 5! HeRET! el
g, SO oY G OB | .. (@) W, ARE § § FHEl dredl § o 39 [9d § Ud IR FeA
2, S8 AN 9 2007 H &8l A1, &l 50 qHc fSIeuHT 8, I DIl Bl WIeRISH PR all
AT AR S ¥ S B MfdeHa Aféfhade R o1l oFR 9 T B @ st &l

... (cgagT)
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HON. DEPUTY SPEAKER: Do not say that. Shri Manoj Tiwari to speak now.
Otherwise, I will call the hon. Minister to give the reply.
... (Interruptions)

At e RSt : W T8 W 50 Wi 7HE S 9 2007-12 & I H T 8, I A ADMI
DI 1693 DIAR H F B g B QAT T §l 3R I8 1 2014 T T8 AT A AR
DB B BRI BT 377e™ THR F ST 2007 F 2012 T a9 2| AT ST Sff Bl Aea &
T 8, B! ABR B HEdMl H I ©l ST Ofl, I8 W IMUD| HRESHYA! ol B, al
JeIGR & | Igel Wl @l Y o 3fTUeh! ST ATRY AT? AU AR, IS Sl AICh! B

g ... (cgauT)

HON. DEPUTY-SPEAKER: Please wind up. Shri Mano Tiwari to speak next.

Nothing else will go on record.

(Interruptions) ..."

* Not recorded.
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$it 7S foardt (SR qd facen) @ Suiede wRIGy, oMUY U S99 f9d W dred &1 Wy faa,
I oIy # Ut g=are H-ar g 99 # 989 HF drddl gl A AN aR dre & ol @S
BN gl b § AT TR D8 Ahdl § b I8l 901 A Sl ARG @ g, 98 W WD B foat
Brei-garer # el o 8, S Sa A TE U g, e I8t 98 R digdn & g
9o forg # wed & 9t AR &1 g9are & gl 99 9 8 7 38 R 2

# o 9gd G g it d W P ool H UP TR & w9 A omar ol el H
HE W YD BICT AT BR TN DI 5201 AR A9 H 41 SRN Y| offhd 519 JpR @1 rawen
3R 1 g Bl diferdt facell # arg 7% off, SWe T8 #1 ISl WR S I JeAR qHA|
S 99 I8 I Werdd Wifas & d8d o g @1 # S 8 e Gdhdl g (P H-arel
e # foeett & S W yaR AT € A1 fieel & AN 8, S TG |ART §, S 9| Al al
el @t A T W H o % dh@n St &R diondl ®1 e=ya o drear gl 7 a9
A ol T Afdd g1 93t SI9 o8l T § Al # W4 DI gde dbedl gl wWiad &
siftrarfad &1 R wad! gl § 3a1 9 € & B8 wéR # usel aR dfaar W e 4
et &1 ©| SHDT e B H MU AT Pl fIRM <A1 v T -

“ debegn S oNTg o Y, faeedl Bl S de S|
UgE qul @l dia-uedl I8 U AT drd S|
Feh! WR el B SHar 8 TUER fou @S g3l
49 &A1 # 1 fecel & @RI 7 $o &l &

W AMY-H19 fHa aret 3@ W S T S g3
49 a1 # M fecel & WRI 7 $o &l
TN B 91 A X U AT FIed-u= a7 el
AN garyat ot 9o Raa 18 Fl

A ae-STRde fSeeliaril TSl 37q+T1 ud J=T¢ |
3 aTel §HA H geAsIoR dl g,

WR ST AT B FDHAT AT TWRE SRR TG |
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#it wew A (qEt foeeh) @ Ay, oMU H9 drel &1 WHy o, $9e foy # snueT ewraTe
a1 gl st # The National Capital Territory of Delhi Laws (Special Provisions)
Second (Amendment) Bill,2014. & w29 # ws1 537 g

HEIq, ST 89N Wl U4 el o dal fd fdeell H U 9gd a1 W8y U™ ST o,
9 faeell B S WG ST B, FEN-SIS! H I8 dTell A1 ST 8, it 3 [ Folih
T8l W B forg, T & forg St oft smam a1, gam &g 3R S0 QX gRaR &1 |
FSirar o iR 981 W a¥ 2006 ¥ vH AiferT g Felt iR SHH HE W AU B FA
AT 94 974 980 &l 96 T8 A1 39 U b oy U Yae o @i drd gg 3R Delhi

Laws Special Provisions Act a§ 2006 # U1 §31 iR Td AT &1 w9d 6AT 147 % 8w
Uil TR Y1, offeh Uiferdl JOR T8l g, S9 T Bl ARBR UIfeRll dIR T8l R Ui |

I9d 95 R ¥ U dR Yae o 1, National Capital Territory of Delhi Laws
(Special Provisions) 2007 <7 T IHH 9§ 2008 TS HI AAI HAT 7T, oAfh Y oft

giferfy & | Y a9 A6 war efR Special Provisions Act 2009 @mT RT
e oft difereft 72 &t iR fR arow o 2010 & a9 2011 T& & FHF [AT AT, TaC 30T,
ofp R oY diferfl &1 @il f%R a9 2011 ¥ a9 2014 IF &1 THF JMT A1 H & Bl
AT =@mEd g 6 el WeN g W tae dE, W H B gae T8 B e a8
Tiferft a9 3R T8 TR S W} IFRIeRISSS Hed?d ©, S WX b o AP | o PIs Afdd
ieT BT T 1 98 SrsifeRISS &l BT 21 59 98 Uar BT § @1 |9 A =@y, fra forg
g8 HAMI ¢l S | B oY U B aIBY| Pl ARER Wi &l a1 AT Al g8 AT Hal?
3T &6 b foIg, e AU & fofg STEl SHal oF 8, 98 W g U g SR A
AT & 2] A8 S g9 B ARPRI Bl e off fh Brg Ul diferRfl al SR Wl '8\
RIS B | 3T 39 faoell B 37<R HNIe 60 G | SATQT VGl ST &, il I8 aTed ©
fep ST AT, ITH! GBI SARMSST B WY, I Nelgoie 8 o i # g forg debaan
St 1 g9d fog g=rare QN SR ¥8 W AR B B I S S 2014 T BT A9A B, 9

FERIT SIY, B9 S/ WA A1 | T IR Y: S=are HRAT1 A1 | Igd-agd gadra|
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DR. UDIT RAJ (NORTH WEST DELHI): I support the Bill moved by the hon.
Minister of Urban Development, and I also support the arguments made by my
colleagues who spoke on this Bill. These colonies are unauthorized where we
have street vendors, villages abadis, schools and dispensaries. There have been
extensions after 2007 because of the need. When Delhi requires plumbers,
electricians, gatekeepers, daily wagers and manpower, naturally they need to have
some dwelling places in Delhi only. It is so contradictory. Manpower is required
in Delhi. When there are job prospects in Delhi, they can live here in Delhi but at
the same time, they cannot have dwelling and living places. I don’t know what
type of Governments we have given to the nation. How has this come up? I am in
agreement with my colleague who said that birth is not unauthorized but living is
unauthorized. It is really very ridiculous.

About 1,600 colonies are called unauthorized. Last year, 825 colonies were

regularized. offh9 S ol AR #31 St 4 fdd H@ A g The National Capital

Territory of Delhi Laws (Special Provisions) (Amendment) Act, 2011. 3% 2017
REGIRERIEIRSIRIRCIEY
16.00 hrs.

AIfdh SN dieliFiet 2007 9@ a1 off, a8 uieaes off| Now, the colonies or constructions
in whatever form they existed by the end of June, 2014, they should be protected.
This is our demand. Why is it so? @ifd it PIg diferlt & a1 UIE 8, ARCY @ Tal
g g 21 1 do not think this House is again going to see such an amendment. I

hope we would not need to move such a provision. Our Government is a
performing Government and there is no policy paralysis now. By the time the
Master Plan is ready, there will be proper rules in place and I hope we would not
be seeking any further extensions. We are working very fast in this direction.
Therefore, 1 support this Bill and I request that whatever constructions

existed, whether legal or unauthorised, they should be protected. Thank you.
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SHRIMATI MEENAKASHI LEKHI (NEW DELHI): Mr. Deputy Speaker, Sir, I
would like to move an amendment to this Bill which has been brought by the hon.
Minister of Urban Development. I want to change a particular date which is there
in 3 (1) (c) of the original enactment which was passed in 2011. Section 3 (1) (c)
of the 2011 Act says:

“orderly arrangements pursuant to guidelines and regulations for
regularization of unauthorized colonies, village abadi area
(including urban villages) and their extensions, as existed on the 31%
day of March, 2002, and where construction took place even beyond
that date and up to the 8" day of February, 2007.”

I request that instead of 8" February, 2007, the date should be changed to
30" June, 2014.

Sir, Delhi has been a victim of bad planning or no planning, mal-
governance and also lack of infrastructure. But Delhi has acted like a magnet to
various people who come to this city for seeking employment. At the end of the
day, you cannot even purchase a land in authorized or approved colonies because
there is no land available. DDA was supposed to do the planning. But DDA ended
up being nothing more than a builder over these 15 years. DDA has been a builder
of very poor quality because it did nothing other than to build about 1 7 lakh flats.
It has got involved in various housing scams also and there was no planning and
development. There was no private colonization to build and construct colonies
with the result there was no housing facility available to those who were coming to
this city.

As I recount, no colonization was permitted. Then, there was a spate of
litigations in the Supreme Court. The spate of litigations came in because all kinds
of objections were raised under the earlier Master Plan. The Master Plan was made
in 2007 by the then Union Minister of Urban Development. The Master Plan that
was made at that time was so inadequate that the subsequent Union Minister of

Urban Development Shri Kamal Nath, who is not here right now, himself said that
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at least 60 per cent of the policies therein were far from ground realities. For this
reason, the Master Plan had to be revised.

Sir, why has this amendment come about now? When the Supreme Court
order for demolition was passed in 2004, there were only 50,000 cases involved.
Needless to say, Delhi faces a massive influx of migrant population and today the
number of cases has grown to two lakh. That is the number which would have
been affected by the change in policy or demolition drives that would have been
carried out under the old enactment. It, therefore, becomes imperative that the
mistakes of the past or the policy paralysis of the past are not continued. Earlier,
policies were formulated without due consideration for ground realities. This
should not be repeated and adequate time should be given to ensure that people’s
rights are protected.

In this case, Sir, there are three main policy evaluations that are going on at
this point in time in Delhi. Firstly, DDA is planning to introduce a very
comprehensive policy in areas such as Paharganj, Daryaganj and Karol Bagh in
Delhi for turning old and damaged lease properties to freehold. That is going to be
a major achievement of the present Government.

Secondly, this might be a little known fact to some Members of Parliament
but there is something known as chulha tax that was applicable in around five
villages in Delhi. This tax was levied on people who came to Delhi after the
partition and has been in existence since then. The DDA is planning to take yet
another progressive step and remove this chulha tax so that proper ownership
rights can be granted to the concerned people.

Thirdly, the DDA also plans to bring in amendments with respect to all
amenities covering under the Delhi (Special Provisions) Act such as slums, jhuggi-
jhopris, street vendors, godowns, schools and dispensaries etc. These are vast set
of buildings and institutions and require an exhaustive exercise, careful studying
and understanding of the ground level problems. Therefore, an extension is sought

through this Amendment Bill up to December, 2017.



16.12.2014 158

The present Government has taken several steps to ensure that unauthorised
constructions are minimised. Development work that has started in 895
unauthorised colonies including some basic services such as roads, drinking water
and sewerage systems be altered to meet the requirement.

A draft policy is being prepared to regularise colonies in Delhi on the basis
of a study of the existing problems in unauthorised colonies. The Government has
taken steps for notifying roads for allowing commercial or mixed land use;
introducing simplified Building Bye-laws which are available.

HON. DEPUTY SPEAKER: Okay.
SHRIMATI MEENAKASHI LEKHI : Sir, I will require a little more time because
I am speaking on the policies relatable to Delhi Administration.

A related suggestion in the context of this Bill is digitization and
computerization of land records, buildings and property records, not just the maps,
not just the authorized plans. There is an existing programme called the National
Land Record Modernization Programme but this has not happened with sufficient
progress in the case of Delhi land records. Hence, my suggestion is that this
provision be included within the ambit of a Delhi specific law. This will
ultimately help in passing building plans through the e-system, submission of
income tax, conversion charges, booking of unauthorized construction,
regularization of property tax without dispute, trade licence, recoveries of the
Tehbazari by MCD, recoveries of damages by DDA, recoveries of misuse charges
of any property either residential or commercial or industrial, and getting freehold
property.

The NCT of Delhi Laws (Special Provisions) Act, 2011, as it stands,
provides relief in cases of unauthorized constructions only up to 2007. Punitive
action against unauthorized properties after the said cut-off date, in addition to the
properties that have already been booked for punitive action, will be a hurricane
task with the available infrastructure, manpower and tools. It is, therefore,

proposed as under that the cut-off date for inclusion of unauthorized constructions
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be extended further to 2014. The amendment here is that the cut-off date in the
said Act be June, 2014 so that in Delhi whatever progress we make on this be
continued till 2017.

Last time, any such proposal for bringing a planned city development was
made by Mr. Jagmohan as a Minister where he authorized that anybody with an
area of 30 acres could construct a planned city. Nothing more, that was proposed
by him, was ever done. Land and other construction in Delhi has faced more of
mafia than the real construction and planning.

With this, I support the Bill. Thank you very much, Sir.
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it dax RiE dav (WRIEn) @ SUIEe AEIey, MUY qY die & 99 famn, g9e fog #
MU g=arg <o gl § faeeh @) sMafiiRsve Sl & fafa &1 & IR § $© &
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TS| AT TemE #2t Sff &7 S22 & fh &) TRe &7 =R &), & Afda W@l &1 39 o A
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3T JoTg, olfh1 31T A U NeRISH el g | Usel S WBR 9 i &I 4% are
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2 Vg Nt (Yo SF&AUT 7EA) ¢ IUT”E HEISY, MU S dlei DI wHY o, s oy
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g, ST® SIATHT WM 3R AR WM ¥l T gHee T8l 8 21  HI8 &1 IR0 <A
R E| HE8 BT S ARCR WM, SIATHT Wl 91T o, 98 % g9 AT gRelHT garl B
2 fp 99 &1 9 ARCX W, SIdUHe WIF §91-T A1, 98 S8 Al TRYC giefiie fahar,
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T H T IS 3T A1fRT | 3R 89 99 Pl B8R <fl d1 S99 e} dWlls 3R saifded Iells
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gaqrg|
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SHRI M. VENKAIAH NAIDU: Hon. Deputy Speaker, around 17 of our
colleagues from various States and shades including all six MPs, of course, 7" MP
is our hon. Minister, of Delhi have spoken on this Bill.

Sir, to some extent, | agree with Tathagata Satapathyji but he is not there.
If you look at it from one side, it is pro-poor, supporting the helpless, accepting the
reality and then moving forward. If you look at it from another side, what I spoke
yesterday in the House about not allowing unauthorized construction and collusion
between officers, builders, individuals and others, there is a dichotomy on this. In
my own mind, I have not convinced fully. But at the same time, at the end of the
day, what is the reality? If you look at the reality then you will find the answer
automatically.

I have heard all these people namely Shri Parvesh Sahib Singh Verma, Shri
Deepender Singh Hooda, Shrimati K. Maragatham, Prof. Saugata Roy, Shri
Tathagata Satpathy, Shri Shrirang Appa Barne, Dr. A. Sampath, Shri B. Vinod
kumar, Shri Bhagwant Mann, Dushyantji, Shri Ramesh Bidhuri, Shri Manoj
Tiwari, Maheshji, Dr. Udit Raj, Shrimati Meenakashi Lekhi and other friends.
Shri Manoj Tiwari ji went even to the extent of singing a song saying,
“Venkaiahji, I love you.” I have no problem with that. My wife is not going to
misunderstand you because many people love me and write love letters to me
since my younger days. That is not for other reasons but for political and public
activities. So, I have no problem on that count. My wife is here only in Delhi. I
will tell her definitely that there is one more person who has joined ...
(Interruptions)

SHRI MALLIKARJUN KHARGE (GULBARGA): Why do you have such doubt
in your mind? ... (Interruptions)
SHRI M. VENKAIAH NAIDU: There is no doubt in my mind. If there is any

doubt in your mind, it should be removed. That is all. ... (Interruptions)
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SHRI MALLIKARJUN KHARGE : You are speaking from your heart. That is
why, I said it. ... (Interruptions)

SHRI M. VENKAIAH NAIDU: Yes, I am speaking from my heart. There is no
doubt about it.

When Prof. Saugata Rai was speaking, I asked him: “Do you have any
suggestions?” It is because there are serious issues involved. At the end of the
debate, if you go by the reality of Delhi and if people can visit some parts of
Delhi, they can understand the reality. In Sangam Vihar, which is within the city,
around five lakh people are living there but in the Master Plan, it is shown as
forest land. There is not even an iota of forest anywhere there. What should I do?
Can I go and then make them vacate? Even if I want, can I do it? Is it possible?
That is another issue. Then, Sonia Vihar has half a lakh population; Burari has two
lakh population; Rithala has 2 lakh population; Molarband has one lakh
population; Badarpur Extension A & B has one lakh population; Mithapur Sakthi
Vihar has one and a half lakh population, it is a riverbed also; Mahavir Enclave
has five lakh population; Vishwas Nagar has one lakh population; Bhagawan
Nagar has one lakh population. There are many areas like this. The people are
living in these areas for years. As someone has said, they have electricity
connection, drinking water connection and also other facilities provided by
respective civic agencies and the government day-to-day. This is one side of the
picture.

The other side of the picture is that. Some people are saying: “What is
happening to these politicians? Delhi is the Capital of the country. Delhi is our
pride. They are destroying the beauty by encouraging unauthorized construction
and allowing 20 feet road. They are allowing people to come and occupy land and
then demand regularization. Since they are all politicians, they try to regularize
it.” This view is also there. As someone has rightly said, I am not denying it but,
at the same time, we belong to different parties and are here in Parliament to serve

people. We have to go by the general view. But, at the same time, on a basic



16.12.2014 164

principle of public order and a civic order, we have to create awareness among the
people, and then take people also along with us.

As Shri Deepender was telling in the morning about bulldozer and all, there
is an emotive issue involved in that. In this deep winter, can anybody with
common sense try to remove people even if there is a Court Order? They should
have gone to the Tribunal and explained to them by saying: “Sir, we are in the end
of November. It is very cold in Delhi.”

Sir, sometimes I feel odd to be in Delhi and the dress which I am wearing is
not to my liking. I feel uncomfortable. I am comfortable like you, Sir, in our own
traditional dress; with shirt and dhoti we feel elated and happy also. Even, Shri
Kharge ji also would feel happy in the traditional dress. The problem is this. Can
you allow health to be affected? In Delhi, suddenly, at times, the temperature
comes down. In such a situation, if somebody goes and removes people and put
them on road, naturally there will be reaction. I do admit it. But the other side, as
I told you, is that we have to regulate the growth. Otherwise, we will have only
slums around; we have unauthorized colonies and then we will face a situation
where people will say: “feeelt a1 8, 9-al ®ficd Fa1 8, what is this country? They
do not have any minimum standard.”

Sir, the other day I was in Spain. I was landing from the flight. I saw from
the flight the Barcelona city. When I was about to land, I saw one, two, three,
four, five, six, seven, eight lanes on every side. They are all with similar
dimensions. They have planned it. It is not that they have not developed. They
have developed also but at the same time they have preserved their ancient
heritage, culture and also retained their architecture. They have carried out
improvements by retaining their architecture and at the same they made changes.
We have to really create awareness among the people in this country also and then
slowly try to implement the rules and regulations. For that, you need time. I do
not want to get into any blame game; there is no meaning in that and no purpose

will be served.
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No purpose would be served by saying ‘who is responsible for this
haphazard growth of Delhi, how many years you have ruled, how many years we
have ruled.” The point is to accept the reality.

Shri Tathagata Satpathy had asked as to what was the urgency. He is not
here now. He said, it is being done because the elections are round the corner. It is
not because of elections. If we do not extend it further beyond 31st January, 2015,
the next day, sealing, removal of encroachments, unauthorised and irregular
colonies will start. There will be hue and cry in Delhi. There would be a massive
human problem.

Some hon. Member was telling that people have come from distant places
like Kerala, Tamil Nadu, etc. So, Delhi is a mini India. People from different parts
of the country came here and are settling here. They do not have adequate means
of livelihood. Initially, they tried to stay in some Government places and then
from the Government places, they tried to move to better housing facilities.

Sir, Meenakshiji was telling that there was no proper colonisation. There
were no private people coming forward to develop colonies initially, and the
Government was going slow — whichever Government was there. So, the
Government does not provide housing. There is no adequate housing. There is a
shortage of housing in Delhi as well as in the entire country. But the private people
have not come forward, with the result, people have settled haphazardly in
different parts of Delhi. That is the reality of the situation.

That being the case, after so much of introspection, internal consultation, |
have come to the conclusion that there is no way other than extending the date.
That is the background. I want to be frank with the House. I am also doing it with
a heavy heart. Some people may criticise me tomorrow. Some people may
appreciate me; others may criticise me saying that ‘during this man’s period, this
has been extended by three years and this haphazard situation has continued.’

Even if you have the magic wand, it is not easy to do all these things.

Finalisation of master plan, regularisation of unauthorised colonies, taking care of
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the environmental aspects, and all are all not the easy things to do. Then, there are
three Municipal Councils. We have NDMC. We have DDA. We have National
Capital Region Board about which Deependra Hoodaji was telling that it must
have more teeth and power. I am happy that he has realised it now because this
Board periodically meets and passes some resolutions, which are not binding on
States. So, if a Board presided over by a Minister passes a resolution and if the
others do not accepts it or do not act upon it, it has no meaning. So, definitely, the
Board has to be given more teeth, but that can be done only in consultation with
the stakeholders including those from the nearby States — Haryana, Uttar Pradesh,
Rajasthan. I have to take all of them into confidence before going further in this.

Sir, what is the time at my disposal? I am only seven months old — not in
age but in this Ministry. Frankly, I am also trying to understand things. I always
believe that the Ministers, politicians and people in pubic life must go on -- earn,
earn, earn, no — learn, learn, learn. That is the real thing. So, that being the case,
I am trying to learn.

I think, Meenakshiji has also told about Jagmohanji. He is a different man.
He has a vision, he has a clarity. He had the dynamism at that time in that age.
He was able to do certain things. But otherwise, dealing with problems of Delhi,
is like dealing with the country, I must confess it in this House. I have been
studying it.

Sir, there is a paucity of time. I thought I must get some more time so that
we — my officers, all the seven MPs of Delhi, and other interested parties — should
take all these inputs. Our hon. Member from Haryana, Deependraji made certain
suggestions; an MP from Uttar Pradesh, Shri Kanwar Singh Tanwar had also
made his sugggestions; and then, an hon. Member form Rajasthan also made his
points. So, we should take all these inputs and then go for a comprehensive master
plan. Mr. Dushyant Singh was suggesting certain things. We have to take care of
all these aspects and then finalise the master plan. It is not that easy. Even if you

have intellect, even if you are ready to work hard, it is not that easy to do things.
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Sir, somebody was saying, can you allow vertical construction in the
farmhouses? If it is allowed, it cannot be a farmhouse at all. Its beauty would be
lost. Already, some people have mishandled it and some people have gone for
extra constructions etc. That is another issue. So, any action you take, there will
be reaction. I was discussing with my ministerial colleague, Harsh Vardhan Ji.
Harsh Vardhan Ji represents the other side. The Delhi middle class and the
educated people have a different view about this. But the poor people, the lower
middle class, the working class and the people, who have come from different
parts of the country, have a different view. So, you have to marry somewhere.
That is the effort I am making. Someone asked me, “Can you give an assurance
that you will not come to this House for further extension?”. I hope so. By 2017,
this issue has to be resolved, to the extent possible, to the satisfaction of one and
all. I will try to definitely work in that direction of not coming back to this House
for further extension. I will do my best. This much assurance I can give you. I do
not know what exactly it will happen at all but at the same time I have the
confidence that with the cooperation of the Members from different sides, we will
try to do it.

But the Master Plan has to be completed by 2015. You cannot wait till 2017
for completion of the Master Plan. The finalisation of the Master Plan has to be
done at the earliest. Once the Master Plan is finalised, then we must go for
implementation.

Also, with regard to the issue that was raised about generation of black
money, this is another issue. The point is, the moment you allow regularisation
and the moment you allow people to sell or purchase their properties, there will be
some transactions. In those transactions, definitely, money also will change hands.
That being the case, some money should come for the development of Delhi city.
That should be in white. So, how do you go about it? That is also an important

aspect on which we have to really show interest.
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Sir, certain important points were made by the hon. Members because it is a
very serious subject. Shri Parvesh Sahib Singh Verma said that 25-30 lakh people
are going to be affected by this decision either way. I agree with him. That is why,
the Government has taken it on top priority.

Then, with regard to the background of Delhi, I am happy Deepender Ji has
recalled the background of Delhi. Sometimes, I feel, instead of Delhi, it should
have been either Indraprastha or Hastinapura. Some such historical name should
have been more appropriate for this city. I am not proposing anything. Do not
worry. Tomorrow, again you will be saying, we want Adjournment Motion.
Venkaiah Naidu wants to change the name. This is there. We should always feel

proud of our ancestors, our heritage and culture. As he said rightly <Rl & qr
faeetl a1 @ieR =l Shanghai and all other cities come next. If that being the case, you

have to see that Delhi’s unique character and also its beauty are maintained, to the
extent possible. So, we will definitely make efforts in that direction.

Time bound regularisation also has been suggested. The hon. Members also
said that we should not look at Delhi in isolation. Yes, we must go for a
comprehensive plan for the entire NCR region. I agree with our hon. Members. I
will keep it in mind while finalising the Master Plan. Then, with regard to giving
more powers to the NCR Planning Board, I welcome that suggestion. I will keep
that also in mind.

Then, with regard to the suggestion of Madam Maragatham and what she
said, though it is not directly connected with the Bill, it is a reality. A lot of
people, who have come from other parts of the country, do not have Aadhaar card,
they do not have ration card; and they do not have the other means here. A special
drive has to be taken up to take care of them because I know people coming from
Tamil Nadu, Karnataka, Andhra Pradesh and the North-East do not have anybody
here to depend. So, definitely, those people have to be given a helping hand by the
administration. I have already told my Ministry to give a special treatment to the

people who have come from far off places.
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Then, their educational needs, their cultural aspirations and their other
requirements have to be taken care of. That is why, the Government is a little
liberal in giving Tamil Education Society, Bengal Education Society or even
Telugu Education Society a number of schools. Recently, the Kannada people also
met me. In this connection, I would also like to tell the House that we have to
respect the heroes of different regions. So, I take the House into confidence and
then say that recently I suggested to them that near the Karnataka Bhavan, the
Metro Station has to be named after Sir Mokshagundam Visvesvaraya Metro
Railway Station. That has been the suggestion and it has been accepted.

Then, another one is about Shrimati Durgabai Deshmukh, great freedom
fighter. Kharge Ji will be knowing better. Shrimati Deshmukh is the first Finance
Minister’s wife and also a woman reformer.

One metro railway station is going to be named after her name. These are
all small things. But this will really send a message that Delhi takes care of
everybody and then remembers all the national heroes, who have contributed their
might for social reforms, for freedom movement or for other activities in the
country.

Then, there are 1200 and plus unauthorised colonies in Delhi. What you are
going to do with regard to unauthorised colonies is another issue. I can take the
House into confidence because nothing is secret that is engaging my attention. |
have already held a discussion with the Lt. Governor. I held discussion with the
Chief Secretary. I held discussion with different agencies of Delhi Government. I
also held discussions with my Minister and then six Members of Parliament. I also
held discussion with other people. I am in touch with the Law Department and the
Legislative Department. The Government is moving in the direction of
regularising those colonies where poor people have been living for years together.
That also is unwell. The final details can be given only after the final contours are
adopted and accepted by relevant authorities. Certain things are to be done by

Delhi Government. Certain things have to be done by Central Government. So,
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keeping that in mind, we are moving in that direction. I want to share this with our
hon. Members.

Prof. Saugata Roy said that there is a lopsided development in Delhi. I do
agree with him. With regard to DDA and with regard to L&DO, there has to be
one point of guidance for them. If there are two different agencies, definitely there
will be some practical problem. I will discuss it with the hon. Prime Minister and
also with my colleagues and try to find out a solution at the earliest.

Many people have suggested me to take a final decision in respect of
unauthorised colonies. I have told you that we are going to take a final decision at
the earliest. With regard to J.J. colonies and valuation of the land and stopping of
the black money, I have already mentioned that it will also attract our attention.

PO AN o Fel B [ I8 TR Had Qeehl B T8l ©, e W W DI gl TR
DR 2 H FAT-3Tel x| b 1Y DI T8l a1 weball gl feedl iras RSN ok <21 ol
o oft 21 gaferg v sfieafed o) wE a1 € 9Tt gondl a8 @ QY WRhN
IEl & WeleE & aN H &4 <@) &M &Y | Urban Development is a State subject. We

will only give broad guidelines and broad models. But the final decision has to be
taken by urban local bodies and the State Government. Legislation is the job of the
State Government and other regulations are done by local bodies.

Some hon. Member said that if the Government is not able to provide basic
amenities to the poor people, then what will happen? It is our endeavour to see that
basic amenities are provided to the poor people. The poor of this country have
primary right over the land and also over the resources. That is very clear. They
are our brothers. Irrespective of their caste, creed, sex, religion and regions, they
are our people.

Some Members talk about the basic amenities, particularly public transport.
Yesterday, we discussed it also. There are more than 80 lakh plus vehicles in
Delhi. You cannot go on adding vehicles. The problem is that adding vehicles also
has become a form of prestige. In some families there is a car for each member of

the family. If they have wealth, we have no problem. It is not the question of
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wealth alone. It is a question of congestion you are creating on the roads of Delhi
putting the common man to hardship. That is a big problem. This is not
acceptable. So, we must have a comprehensive transport policy on MRTS, BRTS
and also metro rail. Metro rail is the need of the hour. But it is also cost
prohibitive. With regard to BRT we had some mixed experience earlier. But, at the
same time, there are some good examples also. I am told about Ahmedabad and
Jaipur. Some people are also talking about indoor system. I do not know what
exactly they are talking about. We have to take their experience also because it is
for the National Capital Delhi. Before moving further, I will study those
experiences and then try to move forward.

Everyone, particularly, the Delhi Members and people who are aside with
Delhi including Shri Bhagwant Mann and other people have suggested that this
cut-off date has to be extended. Since the last two days I have been holding
consultations and discussions with regard to the extension of the cut-off date. As
of now, the cut-off date is 2007. As I was discussing earlier, what is the reality?
Can you remove people who have settled after 2007 and who have been living in
that place by 2014? In the original Bill it is 2007. So, Deputy-Speaker, Sir, with
your permission, I want to move an amendment also. Seven of the Delhi Members
have given a notice for moving amendment for extending the cut-off date from
February or March of 2007 to end of 2014, but I am willing to go by the collective
wisdom of the Members of the House and I want it to be extended by 1% June
2014.

Another issue raised is that it is supposed to be the greenest Capital. What
will happen if you do this? This is a big question, and I have no readymade answer
to this. Let me be frank that I have no readymade answer to this. Some time back,
I developed the habit of coming by Metro, and whenever I come from outside I get
on to a Metro and travel happily. It takes 18 minutes to my house and the amount
of greenery in the initial entry point really makes you very happy as everything is

green and nothing else is seen, and the moment you cross the greenery and come
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to the other areas -- because the train will be moving -- you will see what is
happening. It is a pathetic condition. But at the same time, the planners, rules and
the people at that time could not prevent it, and there may be valid reasons for it
also. This has become a reality, and that is why this extension is being accepted.
Otherwise, Shri Dushyant, as a youngster who had education abroad, was going by
the real conditions in India. We have to accept the reality and try to take care of it.

But we should also slowly evolve a method, and I have three things in mind
that everyone in Delhi -- in the coming days -- should follow, namely, rainwater
harvesting must be made a must; solar lighting must be made a must; LED lighting
must be made a must; and planting trees, growing it, and then supporting them
should also become a part of our campaign. This campaign will succeed only if it
becomes a people’s campaign, and secondly, it should be part of the urban plan
approval by the Municipal Authorities.

Madam Jayalalithaa, the former Chief Minister of Tamil Nadu, some time
back had made it mandatory to have rainwater harvesting. I can tell you about it as
I frequently go to that side. My daughter also lives there. So, I have the
experience. Rainwater harvesting has helped Chennai, which was starving without
water earlier. There are some more examples of other States also about rainwater
harvesting. The watershed movement in Gujarat has caught up the imagination as
also the housing projects in Maharashtra even by earlier Congress Governments
also. There are examples of housing projects of Maharashtra and Gujarat.
Maharashtra has just now come to BJP, but earlier it was held by Congress for a
long time. So, these are some shining examples from where we can take clues and
try to implement them in our respective areas also. ... (Interruptions)

SHRI N.K. PREMACHANDRAN (KOLLAM): You did not mention the example
of Kerala.

SHRI M. VENKAIAH NAIDU : Kerala is God’s own country. I am thankful to
the people of Kerala that they are not destroying the nature. I salute them because

if you go to Kerala, there is no match to Kerala because on the one side there is
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greenery and on the other there is water, and whenever you call for water, it will
come in the evening.

SHRI KODIKUNNIL SURESH (MAVELIKKARA): You should come and stay
there.

SHRI M. VENKAIAH NAIDU : In your Idukki forest?

SHRI KODIKUNNIL SURESH : But your Party is not there.

SHRI M. VENKAIAH NAIDU : You are trying your best to help my Party also.

One meaningful suggestion that has been given with regard to putting it
online is this. I firmly believe that we must try to reduce human involvement to the
extent possible and try to make online application, sanction, and renewal. As
regards information, everybody must be in a position to access what is the
information; what its present situation is; where does his application stand; and
whether it has been sanctioned or not. That will really eliminate corruption to the
maximum possible extent. I do not say that it will be totally eliminated because in
this country there is no dearth of intelligence, as far as the corrupt fellows are
concerned. If you come up with some idea, they will come up with some counter-
idea next day morning. That is the situation. At the same time, I totally agree with
the suggestion. I have already started implementing it in CPWD. The details of
more than 2,500 works of CPWD have been put online now. One can visit the site
to find out at what stage it is, why there is delay, what the scheduled time is and
what the scheduled time of completion is, etc. One can see these details on the site.
I have told the authorities that within six months the entire CPWD activities must
go online. I know what the impression of people is about CPWD. Keeping that in
mind, we are trying to cleanse the system.

The hon. Members have given suggestions with regard to the holistic
Master Plan, the National Capital Regional Planning Board being strengthened,
regularisation of unauthorised colonies, and consultations with the elected
Governments. However, the reason why I am not taking action on all these things

is that I want to have an elected Government in Delhi. After all, they represent the
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people better than us. They know the ins and outs of Delhi and they have the full
knowledge. The Members of the Legislative Assembly of Delhi and the elected
Chief Minister or other Ministers will have full understanding and they know the
local situation better than the Central Government, though the Central
Government as on today can take care of the State also because there is no elected
Government; the Lieutenant Governor also works in unison with the Government
of India.

Digitisation of all maps is an important issue. I have already given direction
to digitise all maps and put them online. I hope my officers will be able to
complete it at the earliest. Three MCDs have already said that they are in an
advanced stage. DDA and NDMC have also been directed to do it by 1* January
2015. T told the DDA that everything should be online. DDA is again another
white elephant, which is what people say. However, I want to make DDA to live
up to the expectations of the people. That is why I have told them to start doing
this.

I want to share another important information with the people. Some time
back, one of the prominent newspapers of Delhi, I have no hesitation in taking the
name of that newspaper, The Hindustan Times, conducted a debate among various
well-meaning people where a lot of professionals have come together. They gave
certain suggestions. On those suggestions, I had an interaction and now I have
appointed a committee headed by my Secretary, Urban Development, Shri
Shankar Aggarwal with representatives of different Ministries because Delhi’s
development is linked with National Highways, Railways, Environment Ministry,
Defence Ministry, the Delhi Government and the DDA. All these departments are
involved. So, we have appointed a committee and that committee held a number of
sittings. They have now given a report on decongesting Delhi, which is also placed
online. I would request all the Members and also the general public to please see it
online and if you have any suggestions with regard to decongesting Delhi, you are

welcome to give your suggestions. After receiving the suggestions, the
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Government will finalise the decongestion plan. I am planning to have a meeting
with other colleague Ministers also because the Prime Minister said, “Instead of
talking to each other on files, talk together in person.” So, I will be convening a
meeting of my colleagues also and then we will be able to finalise the plan for
decongestion of Delhi. I will take the advice of the Haryana Government, the
Rajasthan Government and also the Uttar Pradesh Government in this regard to the
extent the areas fall in their jurisdiction because it is interconnected with Delhi.
Keeping that in mind, we will do it.
If the House agrees, afterwards I will move the amendments. Thank you.

HON. DEPUTY-SPEAKER: The question is:

“That the Bill to amend the National Capital Territory of Delhi Laws
(Special Provisions) Second Act, 2011, be taken into consideration.”

The motion was adopted.

HON. DEPUTY-SPEAKER: The House will now take up clause-by-clause
consideration of the Bill.

Clauses 2 to 4 Amendment of Long Title,
Preamble and Section 1

HON. DEPUTY-SPEAKER: The question is:
“That clauses 2 to 4 stand part of the Bill.”

The motion was adopted.

Clauses 2 to 4 were added to the Bill.

Clause 5 Amendment of Section 3
Amendments made:

Page 2, after line 5, insert—
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“(a) in sub-section (1), in clause (c), for the words, figures and letters
“up to the 8" day of February, 20077, the words, figures and letters
“up to the 1™ day of June, 2014” shall be substituted;

(aa) in sub-section (2), in clause (i1), for the words, figures and
letters “up to the 8" day of February, 20077, the words, figures and
letters “up to the 1% day of June, 2014 shall be substituted; (1)

Page 2, line 6, for “(a)”, substitute “(aaa)” (2)
(Shri M. Venkaiah Naidu)

HON. DEPUTY SPEAKER: The question is:
“That clause 5, as amended, stand part of the Bill.”
The motion was adopted.
Clause 5, as amended, was added to the Bill.
Clause 1, the Enacting Formula and theLong Title were added to the Bill.
SHRI M. VENKAIAH NAIDU: I beg to move:
“That the Bill, as amended, be passed.”
HON. DEPUTY SPEAKER: The question is:
“That the Bill, as amended, be passed.”
The motion was adopted.
SHRI M. VENKAIAH NAIDU: I would like to thank the entire House for their
support.
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16.48 hrs

COMPANIES (AMENDMENT) BILL, 2014

HON. DEPUTY SPEAKER: The House shall now take up The Companies
(Amendment) Bill, 2014. Hon. Minister.

THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN
JAITLEY): Sir, I beg to move:

“That the Bill to amend the Companies Act, 2013, be taken into

consideration.”

Sir, I would like to make a brief comment. We had, in 2013, a new
Company Law. The original Companies Act had something like 600 plus
provisions. It was re-worked out and a law with 470 sections was enacted, after a
detailed consideration. Most of the provisions have been implemented. Now, after
the provisions were implemented, while enforcing the provision, we found that
there were certain difficulties with regard to the enforcement of certain provisions
or certain errors, while drafting had taken place.

Now, there was an Open House that we held where industries, Chambers,
business organizations, professional organizations, chartered accountants, legal
experts and others had submitted their memorandums and made their
presentations. Many changes were suggested. Some provisions could be rectified
merely by the enactment of rules. Some could be clarified by notifications. But,
after the detailed consideration, there were some minor amendments which were

required in the principal Act. Most of them are intended for one purpose, that is,
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for the ease of doing business. In some cases, there were oversights which were
left out. It is only to rectify those provisions in the Bill itself, the advice of the
Law Ministry was that these changes could not be covered. Therefore, these small
consequential amendments have arisen because of that.

I propose to the hon. Members that these be taken up for consideration.
HON. DEPUTY SPEAKER: Motion moved:

“That the Bill to amend the Companies Act, 2013, be taken into
consideration.”
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SHRI M. VEERAPPA MOILY (CHIKKABALLAPUR): Hon. Deputy Speaker, I
thank you for this opportunity to speak on the Companies (Amendment) Bill,
2014.

16.49 hrs (Shri Pralhad Joshi in the Chair)

Even though the Bill looks like a technical one and also harmless, if you go
deeper into the Bill, there are a few things which may take away the democratic
principles of the shareholders and also definitely work contrary to the transparency
in governance. That is why, I thought that I should speak on this particular Bill. As
the former Law Minister, in fact, a Bill came from the Corporate Affairs Ministry
which was only in the form of an amendment to the old Companies Act.

I thought it appropriate that there should be a holistic approach to the entire
concept of company law. When I was Law Minister we got it redrafted as a
comprehensive Bill. You all know that a lot of exercise has gone into it. We had
involved the corporate bodies. The best of experts like F.K. Irani was asked to
monitor these things. A number of national conferences were held with great
players in the corporate world, industry, chartered accountants, professional
institutes. I do not think any other Bill in my memory has gone through the mill of
this process of consultation, an intensive consultation with a micro-level approach
to each and every provision of the Bill.

That is why my general observation on this Bill is that since a lot of
exercise has been done and a comprehensive Bill has been brought about with a
holistic approach, we will have to be very careful in meddling with the provisions
of the Bill. I do understand the spirit with which the hon. Minister has brought
about this Bill, but there are a few things which he may have to look into.

The Minister has brought in amendments to a number of provisions in the
Act. In fact, many amendments which have been brought about have their own
significance. | agree that clause 8 may not be harmful, but as far as clause 10 is

concerned it may have very serious repercussions in implementation. Here they say
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that after the third proviso the following proviso shall be inserted namely,
“Provided also that no company shall declare dividend unless carried over
previous losses and depreciation not provided in the previous year or years are set
off against profit of the company for the current year”. I think this may be against
the principle of transparency. You know very well that we have drafted a number
of clauses so that fraud may not take place. I think this will open the doors for
committing frauds and also inviting those liabilities which should not have been
included here. Why do you allow any provision to reopen? I think we have very
serious objection to this.  Also, I would rather say that even with regard to clause
15 in section 185 of the principal Act, in subsection 7, in the proviso after the
clause the following clauses and provisos shall be inserted namely, “any loan
made by a holding company to its wholly owned subsidiary company, or any
guarantee given or security provided by a holding company in respect of any loan
made to its wholly owned subsidiary company provided that the loans made under
clauses C and D are utilised by the subsidiary company for its principal business
activities”. This is again quite dangerous and it also invites the contravention of
the transparency law and also governance.

Many of our friends strongly feel that since the Companies (Amendment)
Bill has been brought about after a decade of consultation all over the country with
all the stakeholders, we should try to avoid any anomalies or avoid any of these
problems which today we cannot contemplate. I think the ideal thing for the hon.
Minister will be to agree to refer it to Standing Committee because various
discussion and consultation can be held in the Committee. Earlier, twice it had
gone to the Standing Committee. [ think it is safer to refer it to Standing
Committee so that it can be totally re-examined before this amendment is brought
about. There was a report in the newspapers that Government is said to iron out
thorny provisions in the Companies Act. I expect a lot of things must have been
brought about. Now you are confined to fewer things. I think that even while you

approach these amendments, perhaps you want that it should be brought about by
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instalments and not at one strike. So we may expect another set of amendment in
the next session.

I was expecting some amendments, particularly on the question of ease of
making business. We had constituted a Committee under the Chairmanship of
Shri Damodaran. He was the Chairman of SEBI. It was an expert committee.
They have brought about a number of things so that ease of business can be
definitely and seriously looked into. If you had gone through that particular report
and brought some amendment to that, it would have taken you to a way forward.
While making business there are a lot of difficulties and obstructions. You could
have as well brought amendment to that. We would have welcomed that. But I
really find that this kind of substantial amendment to provide for transparency in
business and also to provide for ease of business and upgrade India in respect of
business index can be contemplated. That will help us to demonstrate to the entire
world or the investors that we are really interested in bringing about certain
amendments to create an investor-friendly atmosphere, both outside and inside the
country.

I must tell you that we are now a country running into a lot of problems. I
was told that hon. Prime Minister had a meeting with a group of American
economists recently. In the meeting, he seems to have expressed to them that
while first six months were the time to create propitious environment for growth,
the coming few months would be the time to initiate some major reforms and
policy changes. I think if the corporate sector in particular is concerned, they are
just looking forward inside and outside the country. But all these six months what
has been said is that propitious environment will be created. I am afraid you may
have to take another seven months. Now it is a disappointment. Maybe you may
require another seven months instead of next seven months to initiate some major
reforms. But what is called a propitious environment has not been created.

17.00 hrs.

This is what we need to do. ... (Interruptions)
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SHRI M. VEERAPPA MOILY : Is my time over?
HON. CHAIRPERSON : Yes. Totally, your Party has got 10 minutes. You have
got one more speaker from your Party.
SHRI M. VEERAPPA MOILY : I do not mind sitting, but I thought I can speak
for a while.
HON. CHAIRPERSON: Whatever the hon. Speaker has directed, I have to act
accordingly.
SHRI M. VEERAPPA MOILY : If you ring the bell, that is the ultimate order and
I will sit down. But before ringing the bell, if there is some indication, it would
have been better. Normally it is done, but it is not done now. I do not know what
kind of procedure we are adopting. All right, thank you.
HON. CHAIRPERSON: If you want to conclude, you may conclude, but whatever
the hon. Speaker has decided, I have just communicated. It is not my decision.
Whatever decision has been taken, I am communicating.

Let me explain it to you.
SHRI M. VEERAPPA MOILY : No. I do not need any explanation. You do not
owe an explanation to me. If you just say that the time is over, I will sit down.
There is no question of bargaining for time.
SHRI MALLIKARJUN KHARGE: He is the first speaker from our Party. This is
one. Another thing is that this is a Bill and he is throwing some light, as the former
Law Minister. The hon. Minister is also agreeing to this. I do not think there will
be any objection from any one.
HON. CHAIRPERSON: I have nothing to say about it. Whatever is written here, |
am going by that.

Now, let him continue.
SHRI MALLIKARJUN KHARGE : Even in ‘Zero Hour’, we have seen that many
hon. Members are being allowed.

HON. CHAIRPERSON: Let him continue.
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SHRI M. VEERAPPA MOILY : Thank you very much. I never knew that it was
only ten minutes. I thought there was enough time.

So, we are awaiting major announcements, no doubt. I do not want to
narrate all these things because it may be known to him. I do not want to take
away the time of the House in repeating what are those major initiatives that he
wanted to take.

But I want to say one thing. Strong messages have been given, no doubt, by
the hon. Prime Minister, but unfortunately they have been followed up by the
weakest signals. In fact, I must tell you that the sentiment is the lowest today.
Trade deficit has been widened to an extent, which is 18 months’ high. Indian
economy stares at deflation — this is a dangerous signal. It has taken away the
pricing of power from companies, eroding their profits and forcing them to lay off
employees. Jobs are lost.

According to Shri Pronab Sen, who is the Chairman of the National
Statistical Commission — I have not said this, but this is what he said authentically
— deflation is the real danger; more than the negative numbers, for primary articles
and also for fuel group, a sequential drop of inflation of manufacturing items is the
real bad news. In the Indian context, manufacturing inflation below 2.5-3 per cent
should be considered deflationary. This is the value judgment given by the
Chairman of the National Statistical Commission, Shri Pronab Sen, a noted
economist.

I do not know whether the Prime Minister or the Finance Minister has seen
the signals. That is why the signal is the weakest and the messages are very strong.
I must compliment you. If the messages are strong, then equally the signals should
be strong. But the signals are not definitely inflationary. He further said that the
inflation of manufactured items came down for the third consecutive month, the
first such occurrence since the peak of Lehman crisis in 2008. Of course, we do

not wish that it should come.
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But at the same time, the economists have compared it to the same thing
which happened when the Lehman Brother crises were there in 2008. Inflation
rate of textiles, food, chemicals and basic mettles declined. India’s factory output,
in fact, contracted in October for the first time in seven months and it was its worst
performance. In three years, while retail inflation touched a new low since the
series was drawn in 2012, last time, when the inflation was minus 03 per cent
followed by Lehman Brothers definitely at that time our RBI responded
immediately and changed the repo-rate from October, 2008 when it was lowered
from 9 per cent to 8 per cent and it is still lower.

Thereafter, rate cut followed one after another and in April, the rate has
lowered to 4.75 per cent. This is the right time. I found a statement from an
eminent banker like Shri K.V. Kamath who said that all the ingredients are there
for really cutting the rate. Despite that, you do not see the signal. You are blind to
the signal. Zero wholesale rate inflation calls for rate cut. It is inevitable. It is the
main and substantial ingredient for cutting the bank rate. That has not been done
here. In fact, China, in a surprise move, has cut the rate to spur the growth rate. It
was first rate cut in two years and that is how they are trying to wake up. Even
Japan followed the same.

I think we go only by rhetoric and not by the fundamentals. It was not so
earlier. In fact, in 2008-09, the fundamentals were still strong whereas there were
some problems. But here the fundamentals have become weak. I think this wake
up call will have to be understood by India today and all over the world, this will
be a very dangerous trend unless you come out with reform agenda.

In fact, I find — I maybe wrong or right -- that the Finance Minister wants
American style conservatism with low taxes and a low deficit, while the Prime
Minister wants to follow the Chinese model. This is the contradiction which is
there and ultimately the Indian economy will falter with your fight that there
should be American conservatism and the PM says that it should be the vibrant

Chinese model. Why do you not think of an Indian model? This is what I would
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like you to think. In 2008-09 when we faced the crisis, the entire world was
reeling under economic recession, we did not adopt the American model or China
model. We adopted only Indian model. This is what I would request the Finance
Minister to think about and it is for you to reconcile yourself with your Prime
Minister. We cannot influence that.

In fact, the RBI Governor also does not believe in the strategy or approach -
‘Make in India’. He gave an open statement and he said that the Make in India
plan is unlikely to be effective. This is what Shri Raghuram Rajan has said. He
warned about too much stress on manufacturing and also on work in India. In fact,
Dr. Manmohan Singh, even though he was the Prime Minister, he was more of a
great economist. He said that India has potential enough to attain 8 to 9 per cent
GDP growth. This is what we said. We are capable of doing that. In fact,
deceleration has started. Once deflation comes, deceleration starts, there is sharp
decline in jobs and it will be a very dangerous situation then for a country like
ours. Many of us are not thinking about this. Manufacturing sector which accounts
for 75 per cent of the total factory output fell by 7.6 per cent; consumer durable
output fell by 35 per cent; capital goods output also fell by 2.3 per cent. There is
no improvement in any sector that you take. But there is a ray of hope from the
Finance Minister when he said that large investments are waiting. If they are
waiting, then the Government has to realise it immediately. The Government has
to translate those wishes into reality. But at the same time he has mentioned that
the doors have to be opened. Who will open the doors? It is for the Government to
open the doors. Either the hon. Prime Minister or the hon. Finance Minister has to

open the doors for the large investments to come into this country.



16.12.2014 186

Sir, I have already taken much time. Today I find that GST is being
considered. GST and the Direct Tax Code are all tax hurdles and need to be
addressed immediately. I think, it requires total undivided attention both from the
hon. Prime Minister and the hon. Finance Minister. Of course, the hon. Prime
Minister is very busy otherwise. I do not find fault with him. Maybe, he is BJP’s
PR man and the only PR man for the Party and also the Government. We are not
blaming the Government. That is the approach of the Government. But I have
hopes on the hon. Finance Minister. The Finance Minister should address them
directly. The Government must concentrate on some of these problems, otherwise
deflation will kill the economy of the country for ever.

Thank you.
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ST, fdle A (T SR @) @ A GHU HEIGd, B B SR AR AR T 3
H Sl Ueh a1 ], SO S TSl §@ Ugdl, oF ugdll  Modi is not PR man for BJP.

Modi is a symbol of development. #I& St 3T T B gSH a9 gab ol AN Ig S
fIeT oM 8, I # UP a1 H B Al H 4 310 Sicell St Bl g=yarg o dredl g iR H
¥R g & Hisell Wred Sl dld %@ €, 98 Wl 8, I8 SR [ g1 <Rad & Rofi| 4 afar 2l
T RofH 10 &9 A1l O T, 99 fagge e, Ta-iee 3R 3@ ST RS &1 TR™ 51 &,
fafm e ds Afeamm e | 79 a1 Roid o, T ofR foesdt o fawara 7 e
H TTaHT BT SR ST DI I (9w TE1 AT & @i S RoiA oY, 98 Rh gh-uh

HIIGT, IAH FI-FATS, IHH ATIH YA U & g U 91 <&l AT| 37l I8 ol fdad
3T 8, ar<d #  these are not just amendments. FIfH = U1 8, § T WA T
BT oTpx AR § IR IR SR AT o1, UI-U FATl, U 3R I STy &g 8
that everybody feels that they are outside this Government, everybody is
dishonest. 9@ & S W fdgarq @ A1fey, fomads 4 favar = =@nfdy, foed
H fear =1 =BV | I8 S BT AT AT, IWH g1 AR U FAOIS 8 3R g g 2 P
M St FlRfrae € tae # fam siretiT & #amer 3 fd €1 swa fag # fag #=h St
@I, Bruke AR @1 g=rarE < g

FATafT ARGy, § Yo IETERUT o1 =R, i@t a1d el o I8 oY, wigde U SR

Teh ISTERVT Il W AT 2| 3fF H3 I§ el [ IR P Udb o wudl, Ueh 9T AR i

o waa1, why should the Government go in for details? Let the investor decide.
When it is a closely held company, when it is a private limited company, why
should the Government go and codify all details as to how they have to behave,
what they have to do and other things? I can appreciate one thing. & # W I8
Sl T ... (Tagm)

SHRI N.K. PREMACHANDRAN (KOLLAM): Even after this amendment is
being carried out, the paid-up share capital will still be determined by the

Government as prescribed by the rules. So, it is still with the Government. The
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right vested in the Parliament is being taken away by the Government by virtue of
amending clauses 76 and 81. So, it is still with the Government.

DR. KIRIT SOMAIYA (MUMBAI NORTH EAST): That is why, I told that this
is just a beginning. We believe in maximum governance and minimum
government. What Shri Veerappa Moily said is correct. IRt SI@T Ulel &1 WRBR
3R A ARPR ANl W fawar &A1 dredt 2l § 4 § P U & ddy # e
FARfpeee omar gl # A fo w3 St @1 g=gare Wt G ofR s W enaf¥a wee
=gl [ am a chartered accountant and an auditor. 3iff$er & dede ¥ i $o favy
et STell 8 3R Mg |l STl g1 39 Aag H 3R 39 srisHe H 3R ARSI weedl &l Tg
gl W, H ATYPI Y IRV AT AT HIs, FERIG, Dl Uh HUA H BOIRI-BRIS WA BT
difarfedhe @R g3l You know that company. 571 &= # 16 @RIs &1 7 @ Bl
It has incurred a net loss of Rs. 16 crore. U@ ATd d& ®Is ol T8l gorll a8 HUl
JAME & I & IR G ol W9 & WG | AThe § of B AT & 3R FH Dl

HH qII-RI-arT $9%eR they purchased the share of Rs. 10 at Rs. 10,000 per share

and transferred around Rs. 700 crore to that corrupt politician bank account. dcs
IFPISCC IR IAHifSeR g a1 gafeiv d9 Pt b o ot iR o ot 59 3fifeex &l &al fh
TS MY JifSeR 81, HU & 3Affecy B, TR ¥ & | AR a1 H o0 WHeeet 964 B

HE AR § IR g9 oy AHR 39 Sl ssHS offs © f% You have to report to the

Government. This is appreciable. ¥ % # g <A1 =AW & BIg 3ATfeex wrATOBA

g, 1 39 99 I W 98 q9 9 UBR DI SHHEIE, 1 3difee Rured s, Iqa! &

THR A ARG HA], 39D R § W WA 8 AR o) # g gena & argar g1 This is

concerned with section 143. It is a good amendment.
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Mr. Chairman Sir, my favourite subject is small investors protection. I want
to make a minor observation regarding Investor Education and Protection Fund.
g9D WeY § ASR ATRAAH §l ol TaT & b 01 Sieell Sfl, T4 Sl Al & HJAl 9,
S G H I8 HUT Io SolSySl (AT ATl 7S I 7 H#A 8, FORwT Ul HAery W 5l
# ITP! GGG <A1 g, olfp A1 H U Aol & Ui b1 & 3MhiNa HRA1 A & i

9 AT | MU I FHI Sl Wie AT o, ad # After ten years of the creation of

Investor Education and Protection Fund, there is a need to review it. ST FIT g7
fFa IR SaveR U & foly @9 gorn?  dvad ¥ Jders fSfass, I8 I8l A T &
Be | ST & 3R 987 W Bl HATTT hls Ubh-al IRAT Bl b 0 TR W BT B

You have also expressed concern about the ponzi companies. Wi ®Ul H AN

WA gked U STed €, because they are not aware. Why can we not initiate a

massive campaign with the help of this IEPF? safag # amudt eae 3MaiNd &=l

=TEdT § 6 31T 39 vy R & <1 #9 S 10 WY & R S 10 TR WY dTell a1 P,
g9H 98 srieHc oMUY UR] TE fHAr 21 MU §9a IR 3R &Y In your Income Tax

Department, last year you have come out with the clarification and an amendment

f6 S 39 YR &1 Vsds dqfuerd 8rm, a1 you will ask the beneficiary to deposit 33
per cent income tax. You are not accepting any explanation or clarification. #
=TEdT g fb SHuior vae # 3 317 §8 JH TaRM dax 8T

|HRT S, S e RAfET & ddy, A 391 SHusiiel 3R i U BIdt 99 8, s
IN W M It fhar g, i fess ffmm Us o 3R fied diw RS, 3 |9 1 g8
g, SUS A1 B H P 3R 91 B 3R IMUBT & 3NH G HAT a1eal g 6 & HUieT v,

I am not clear whether they have addressed what is going on in the country for the

last ten years. I8 HUIS Yde & JMAISH BT el W GHUIAN 8 @ 8, 99 A(h HUIS
fopue B S & B1 T B HUIN, Tl HUAIS AR ISP gRT Sl ReTol SHIEAMT & AT S
B =l T P! 91d B B, 98 <ib Al b YhR A 18 e 2l
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17.23 hrs. (Hon. Deputy Speaker in the Chair)
3T H UH & 99 T § 39 fAd B Wl FHRa gY SIO A W Bl § U
3R B¢ ¥ g W A #31 #eed BT &I HiNa AT drei| dRWT Agell S 7 &S
ge ofl, § 0 TP @iEe & fy ge o Jdr B SR WYC 3R ©, 39@ oy g SifeaT
@ U ©, Al § AT § I 1 A1 g [P U gE YR ArS SH-a9 Arer
gl 39 f awiiig fenfe # oMy @@l W 78 | S-u9 A § we are opening the
accounts 3R Igd HH THY ¥ AU PR T ©, S folQ AT Af¥<T & = 2| But try to

understand the phrase and philosophy of banking. It is to mobilise the savings and

invest it. € ST ¥ B, Mobilise the savings means, mobilise the savings from the
persons who have surplus and to invest it. You have to advance the loans. @&
R FT Bl AT 3 B S A g, R gpET # g dld € 98 ao Wifd 8, Now,
you are going to extend it to have-nots. 39 WHY # IR -89 AT H Hag AR A
el fefae & o w9t Hfew w1 We have not drawn or I am not able to
understand whether you have drawn f& a8 S 33 W¥E, Sl TFC 3MF & AN &,

ON N

T8l &1 I e g¥hReder fa uaR d ugarii? 1 will give you one example.
A ST ATEY TG geie fHAr 8 98 498 ¥ 120 fhal Hiek R 7l 98 ¥ 20 fFdAreR 96
dig dfHT gprReaar T8 g1 When I asked that bank manager, he asked me, foie <7,
agl fasm @ fam? We will have to train the banking staff also that this is a

social commitment, fs & | a8t fasm +ft ! 9gd fierm, @i 33 TRic o @
3T T HRAI, Al YIRS D! Pl AR U ggd Wieell 3 i1l 39 Bic fdg &l 3R
3MUHT €T MBI B Y, 9 9 H T9iT FH gU H SMUd! g=areg oan gl
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SHRI S.R. VIJAYA KUMAR (CHENNAI CENTRAL): Hon. Deputy-Speaker,
Sir, let me thank you for giving this opportunity to speak on the Companies
(Amendment) Bill, 2014.

I am speaking on this Bill on behalf of the AIADMK Party led by our
former Chief Minister, Puratchi Thalaivi, Amma. The people-centric vision of
our beloved leader, Amma is to ensure that any company set up for the purpose of
manufacturing or producing or servicing must have a streamlined administrative
machinery that will take care of both the workforce and the customers. This Bill
empowers the shareholders to have more of a say in the major decisions to be
taken by a company. Just imagine what would have happened if our leader had not
intervened when the five per cent of the stake in the Neyveli Lignite Corporation
was not purchased by the Government of Tamil Nadu by our beloved leader! She
was for ensuring that public utility of the public sector undertakings was
maintained intact. The lignite coal produced there, the power generated there and
the workmen who contributed to the overall production there are all the valuable
assets of our country. That profit-making company was about to be offered on a
platter to private players in an unwarranted fashion. For the first time in the history
of independent India, our leader, Puratchi Thalaivi Amma intervened taking up the
matter again and again with the Centre and finally succeeded in making the
Government of Tamil Nadu a stakeholder instead of some faceless private players
who may not be ready to face the ground reality of saving the interests of the
workforce. When it comes to modernizing corporate structure or redefining
corporate relationship taking care of shareholders, stakeholders, company
managements and the Board of Directors, our leader has made all the PSUs of the

State Government to be model agencies.
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Sir, the amendment Bill we are discussing now seeks to ease the smooth
functioning of companies in this globalized era. In 2008, a comprehensive Bill in
this regard was sought to be brought forward. That was to replace an old
legislation which was more than half-a-century old.

As that Bill had lapsed with the dissolution of the Fourteenth Lok Sabha, a
Bill on the similar lines has taken shape only now. This has come about after much
of deliberations in the Parliamentary Standing Committee. This Bill gives the
Government the right to notify rules and broadens the range and scope of
subordinate legislation. Trade regulations envisaged in the Companies Bill used to
be in conflict with the SEBI Act. Now, some changes have been brought about
which is procedural in nature in line with the Depositories Act and the SEBI Act.
The first one is for dematerializing all securities. The latter one is for making it
mandatory to have all public offers in dematerialized form. It is hoped that this
would result in good corporate governance. Frauds related to loss or duplication of
security certificates would not happen; investors need not go for safeguards related
to physical share certificates. This Bill seeks to make the transactions of
companies more transparent. This is remarkable for a vast country like ours. The
mouse of our computers can act like a careful cat and a watchdog. This can happen
because the maintenance and inspection of documents by companies in electronic
forms is being allowed as part of e-governance.

Any company must take into account its social environ and must live up to
the expectations of the local mass surrounding, its production units or marketing
units. That is why, corporate social responsibility is being underlined in this era of
liberalization. This Bill lays stress on that. On the part of the companies,
accountability towards the Government and the public will be enhanced. This has
been ensured by adding the concept of independent directors.

This amendment Bill makes the “promoters” of the company own certain
liability in certain cases. I am here reminded of the sad tragedy of the Bhopal gas

leak incident. I only wish this Bill was there then.
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This Bill also proposes to enable a company to evolve a process to
encourage ethical corporate behaviour. Another highlight of this Bill is that the
employees will be rewarded for providing valuable information for the avoidance
of deviant practices.

So far, it was enough to have 50 members to establish a public limited
company. Now, that number has been increased to 200. At the same time, the
shareholders will be taking up the role of watching the management and the
performance of the companies. In a democratic body polity like that of ours, this
move of the Government is to widen the scope of having more people in the
management of the companies and in monitoring its management.

A National Company Law Tribunal to administer provisions with respect to
company law will be in place in a sound manner. This Bill gives greater powers
to creditors to supervise a rescue plan when a company becomes sick. Mergers,
amalgamations and takeovers of companies will be more transparent from now on.
This is a welcome move. It so happened in the past that some companies have
gobbled up even without the knowledge of the members. The Government has
thought it fit to entrust more responsibilities with the shareholders of the
companies than even its Boards. This has been done in the changed atmosphere in
the light of globalisation. We want to believe that this Bill has been conceived
rightly and delivered properly.

With these observations, let me conclude.
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PROF. SAUGATA ROY (DUM DUM): Sir, I rise to speak on the Companies
(Amendment) Bill, 2014. T don’t want to inflict a long speech on the Finance
Minister. As it is, he is looking tired at the end of a long day, wearing three hats in
three Ministries. So, I would be very brief.

The Corporate Affairs Minister has brought 14 amendments to the
Companies Act, 2013. The main purpose of his Bill is to improve the ease of
doing business. A World Bank Report sometime back said that ease of doing
business in India, India was ranked at 142 among 189 countries. So, people found
that it is difficult to do business here, which is why the Minister is thinking of
bringing this Bill.

As early as October, the Finance Minister has said that we are getting
innumerable requests to amend the Companies Act. So, he has brought this Bill
with two purposes. Mainly in the face of innumerable requests from the corporate
world, business classes, Chambers of Commerce, etc. and to make the business
easy. Here, I would like to differ with him in the sense that I spoke on the
comprehensive Company Laws Bill which was brought by my young friend, Shri
Sachin Pilot, who is not in this House any more. I thought that the overall effort
was commendable. But I had said, and I would say again as to what is the
touchstone of a good Companies Bill. To me, there are two touchstones because in
recent times, corporate world has been shaken by two incidents. One is the Satyam
case in which the value of shares of the company was shown in an inflated way
and it was found that in Satyam case, auditors had faulted and had not given a
proper report. I just saw two days back that Shri Ramalinga Raju has received
punishment of six months in prison. Maybe, he would receive more punishment.

My second touchstone is this. Whether this Bill helps to eliminate chit fund
companies and cheating of small investors by companies listed as such? Because
we have seen the collapse of not only Saradha and Rose Valley in West Bengal

but such collapses are also taking place all over the country. Will the Bill
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strengthen the Government’s stand in resisting, in avoiding such collapse which
put millions of people at risk? Of course, we have the problem of investors’
democracy, education of investors, and I am not going into the nitty-gritty and
details. To my mind, Mr. Jaitley after several months of deliberations has come
up with this Bill. It does not satisfy these two touchstones. This is not at all a
comprehensive Bill which we expected with comprehensive amendments from a
noted corporate lawyer like Shri Arun Jaitley. That is why, I would point out small
defects in the Bill.

He has said that the ease of doing business is alright. Let me point out
several problems with regard to the Bill. The amendments include replacing
special resolution with ordinary resolution for approval of related party transaction
by minority shareholders. This means that companies need only to have the
consent of 50 per cent of the minority shareholders present instead of 75 per cent
which is prescribed under the law. Now this reduces corporate democracy. Let me
cite the case of United Spirits. Recently, a Special Resolution moved by the liquor
maker United Spirits, through postal ballot, to approve four related party
transactions was defeated by minority shareholders as it did not satisfy the 75 per
cent provision. If the proposed amendment had been there, the Resolution would
have been passed. So, in that sense, the power of the minority shareholders is
reduced in this new amendment. I am sure the Minister would explain that.

The new amendment also empowers the audit committee to give omnibus
approval for related party transactions on an annual basis. They say that it is in line
with the SEBI Policy to increase the ease of doing business.

The other point that I would like to make is regarding related party
transactions. Heeding to the corporate demand again, the new amendment also
proposes to exempt related party transactions between holding companies and
wholly owned subsidiaries from the requirement of the minority shareholders’
approval. In all these cases, the power or rights of the minority shareholders are

reduced. I would like the Minister to explain this while replying.
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There is another provision which prohibits a public inspection of Board
Resolutions filed with the Registrar of Companies. It is said that company
professionals have been complaining to the Ministry that Board Resolutions, if
made public, would reveal the company strategy thereby helping the competitor
inadvertently. But this is against transparency. Now, Company Board Resolutions
will not be seen by anybody else. They say that competitors might get advantage.
But I do not think it is a strong enough reason.

The other thing I want to say is regarding fraud. Fraud reporting has been
made limited in this amendment. Earlier, a provision was there which ensured that
frauds which are beyond a certain threshold would compulsorily need to be
reported by the auditors to the Government. Any such fraud which is above the
threshold will also need to be disclosed in the Board Report. Now, here again, the
auditor is given a leeway that below a certain threshold, he need not report the
fraud to the Government; whether it is good or bad or whether it will control
frauds as it happened in Satyam’s case, the Minister would be able to tell us.

Originally, the Government had said that all the hindrances in doing
business can be removed by just amending certain provisions of the Act for
improving the business environment in the country.

Mr. Moily has given an overall picture of the economy of the country. The
main problem is, manufacturing sector is not growing. It is almost stagnating. This
is a matter of serious concern to the Minister. So, after this amendment is passed,
we would like the economy to grow to the promised level of 8 per cent. Now we
are at 5.3 per cent only. I would like to know how this ease of doing business is
going to really improve the growth in the manufacturing sector.

Sir, Mr. Mayaram was the Finance Secretary earlier and he has been
removed now. After this Government took over office, he said a very interesting
thing where he tried to speak about the philosophy of the Government. He said: “I
believe our potential growth rate is 8 per cent. And to get there, we need to

develop resources. And that which we cannot generate domestically must come
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from outside and if it comes from outside then we prefer it in the form of Foreign
Direct Investment (FDI) rather than Foreign Institutional Investment (FII),” This
summarizes the philosophy of the Government. They will run the Government for
five years. Only time will tell whether with this policy, whether with these
amendments to the Companies Act, we shall be able to make business easier,
whether we will be able to achieve growth rate, whether we will be able to
improve manufacturing and whether we will create more jobs. With that, I end my

speech. Thank you, Sir.
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SHRI PINAKI MISRA (PURI): Thank you, Mr. Deputy Speaker for giving me the
chance to speak on this very important Bill today. The hon. Minister rightly said
that the Companies Act, 1956 with 658 Sections, was sought to be amended by the
2013 Act with only 470 Sections which was supposed to be a lean, more
comprehensive Act. I heard Mr. Moily of the Congress Party with some
amusement. Mr. Moily is not here now but he started out by saying that a great
deal of time, effort and energy went into making the new Companies Act, 2013.
And yet he now blames the Government saying we expect you to now change that
Act comprehensively to bring in new laws so that the “ease to do business” would
be facilitated. This is a contradiction in terms. The fact of the matter is, the
Congress Party and Mr. Moily are out of touch with reality. The fact of the matter
is, as the hon. Minister has already said, there have been innumerable complaints
with regard to this Bill. Therefore, even though, I rise to support this Bill, I rise to
support it with a great deal of dissatisfaction because this Bill simply does not go
far enough. The fact is that this Companies Act, 2013 and the Land Acquisition
Act, 2013 are actually two model Acts brought by UPA II on how to make it
impossible to do business in India. That is a fact.

The only thing that I find very strange is this. When Mr. Jaitley was the
Leader of the House in the Rajya Sabha for the BJP, how did these two pieces of
legislations which are uniformly regarded in India as the most retrograde and anti-
business, anti-growth pieces of legislations, fly-past his radar in the Rajya Sabha.
This is what I cannot understand. This is what mystifies me and this is actually
what mystifies all of us that what kind of legislation are we doing. We are all now
saying — Prof. Saugata Roy just said — it needs comprehensive changes. What
kind of legislation are we doing in Parliament? The Congress Party and the UPA-
IT specialized in this: the Land Acquisition Act, the Environmental Law that they
had in place, the tax terror regime, the retrospective taxes. I can go on and on. So
they made sure that industrialization in this country collapsed. Now Mr. Moily

laments that we are at an all time low as far as manufacturing is concerned; this is
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a matter of great concern. This is not because Mr. Jaitley’s regime has been here
or Mr. Modi’s regime has been here for the last six months; this is five years of
egregious misrule of the Congress Party which is why things have come to this
sorry pass. Therefore, this lament by Mr. Moily really today is too little, too late.

Be that as it may, I have to ask Mr. Jaitley as to when he proposes to bring
in the all-comprehensive changes that we require in this piece of legislation. It is
because, if I start to enumerate the shortsightedness that has led to the various
lacunae in this Act, it will not end in hurry. Actually the experts say that this
requires about 65 to 70 amendments to 65 to 70 Sections. So, now in this 470
Sections Acts, you need 65 to 70 amendments. As Prof. Saugata Roy said, Mr.
Jaitley is one of the finest minds. As a Senior Advocate, I had the privilege of
assisting him, briefing him, way back in the mid eighties when I was a young
lawyer. I do not understand how he has firstly allowed this Bill to pass the last
time around and now has brought in legislation which is absolutely cosmetic in
nature. These are such minor cosmetic changes that these really do not go far
enough. I do not think that anybody is going to be satisfied with this. I do not
believe that this is going to ameliorate the problems of industry today, the
problems of doing business today. This is not going to ease your business
mechanism in India today. Therefore, this Bill of 2014 has come so soon after the
Act of 2013. Now we must have a Actin 2015.

The hon. Minister has to put his wonderful mind to this and give it a deep
thought and insight. This ease of doing business will require comprehensive
legislative changes, as he has rightly said, both in the Companies Act as well as in
the Land Acquisition Act. But I cannot go into the details now.

SHRI ARUN JAITLEY: Sir, I am glad that my friend Mr. Pinaki Misra is raising
some basic issues, I will certainly respond to them. But let me tell him and Mr.
Saugata Roy, when he raised the issue of manufacturing and how we are
complicating business, we recently saw a dip in the IPP manufacturing figures.

This is something that I have been repeatedly saying even at the time of the debate
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on the Supplementary Grants. On the outskirts of Chennai, Sriparambadur, an
industrial area has come in. One major plant, manufacturing telecommunication
handsets, has closed down because of taxation reasons.... (Interruptions)
HON. DEPUTY SPEAKER: It is not because of taxation, there were some other
problems.
SHRI ARUN JAITLEY: The dip in the telecommunication manufacturing, which
in turn reflects in overall manufacturing growth, just by closure of one major
plant, 54,000 jobs lost, itself is 78 per cent. When we are talking in terms of ease
of doing business, etc., these are not some notional concepts. This is in effect, the
direct impact of what our attitude is and how it affects the larger economy of the
country.
SHRI PINAKI MISRA : Sir, I am so glad that the hon. Finance Minister has
clarified this as he is also the Minister of Corporate Affairs. I have no doubt about
it. He is absolutely one hundred per cent right. You have to speak to the members
of FICCI, the members of ASSOCHAM because they are the backbone of industry
and they will tell as to how difficult it is to do business in India and which is why
there is so much flight of capital of all major industrialists who are taking their
money out of India. They would rather do business in Africa, Far East and
Australia rather than spend their money here.

Sir, as I said, there are some 65 or 70 amendments required in this Bill.
This Bill, I am sure, comes in the fullness of time. I have no doubt that when our
hon. Minister applies his mind to it fully in 2015 he will bring a comprehensive
Bill. But what is required immediately, I think, Mr. Jaitley will concede, that the
backbone of industry in a place like India, which is essentially a Third World
country, is the medium and small scale industry. That is the real nuts and bolts of
manufacturing here. The mega industries do not come here easily. They will take
a lot of time to make up their minds to come to India. The medium and small
scale industries are there to do their start ups. They operate through private

companies. They do not operate through public limited companies. A private



16.12.2014 201

limited company with the kind of onerous rigours that have been placed in this
Acts, makes it impossible to operate for a private company, as Mr. Kirit Somaiya,
the hon. BJP MP has said. I can understand that. The bar must be higher for
public limited companies because public monies are involved, shareholders
monies are involved.

But where people are willing to invest their own monies, their kith and kin
money and their friends’ money, I do not understand why these onerous rigours
need to be applied to them. Sections 10, 11, 62, 73, 185, 186, 188 and 195 among
others have such onerous and rigorous provisions. As far as private limited
companies are concerned, nobody can start up a private limited company today
and happily do business in India. That is the reason why this manufacturing
activity is coming down day by day is because the small and medium scale
industries always have to operate through private limited companies. After all, if
you operate in a partnership, there are other pitfalls and problems. So, everybody
wants to operate within the ambit of a private limited company - not go public
until you grow big enough. How does this sector start with these draconian
provisions?

Therefore, I would strongly urge the hon. Minister to apply his mind to this.
The penalties and prosecutions incidentally, which have been postulated, are
extremely hard and harsh. I think, the hon. Minister knows that when you give
these kinds of terror mechanism in the hands of certain officials, extortion is
bound to happen. That will lead to corruption; that will lead to a great deal of
dissatisfaction; and ease of business cannot happen where there are these kinds of
harsh penalties.

Therefore, from Section 230 to Section 240, the entire issues of
compromise, arrangements and amalgamations are the absolute and basic
prerequisites of doing business under a company umbrella. They have been made
very harsh and onerous. So, I would urge the hon. Minister to kindly apply his

mind to it. He has a very brilliant mind. He must apply his mind over the next
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two to three months, and before the Budget he should come out with a
comprehensive legislation. 1 would urge the hon. Minister to do that but, of
course, | support him today. This is unexceptionable that this Bill must be
supported.

Thank you.
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SHRI PREM DAS RAI (SIKKIM): Hon. Deputy Speaker, Sir, thank you very
much for giving me this opportunity. Since the Finance Minister is leaving ...
(Interruptions)

HON. DEPUTY SPEAKER: He is not leaving.

SHRI PREM DAS RALI : I thought he was leaving. I just want to bring in an issue
which is related to the State of Sikkim.

As we are discussing the progressive amendments to the Companies Act -
we have heard a fair bit of sprinkling of the discourse — in the ease of doing
business and to address the concerns of various stakeholders, I would like to draw
the attention of the Minister to the concerns of the people of Sikkim and the
Sikkim Government regarding Section 465 in the Companies Act, 2013, which
repeals the Registration of Companies (Sikkim) Act, 1961.

In this regard, I wish to quote the assurances given by the former Minister
of Corporate Affairs, Shri Sachin Pilot ji to the State of Sikkim on the floor of the
House in the Rajya Sabha that the said Section would be notified only after
consultations in this regard with the Sikkim Government and the Members of
Parliament, taking into consideration all issues and addressing all concerns.

I would like to quote what he has said:

“l want to assure the hon. Member from Sikkim that before the

‘notification’ is issued, we will have due consultations with the State

Government, for that matter we will speak to the Chief Minister of

and the hon. Members of Parliament on all issues related to Sikkim

in the Bill and will take into consideration all issues and address

them.”

This was stated by Shri Sachin Pilot, former Minister of Corporate Affairs,
during the passage of the Bill in the Rajya Sabha.

I would like to seek reassurance from the Government that the decision on
the notification of the said Section will be taken only after thorough deliberation

on the issue with the State Government and the Members of Parliament, as assured

by the previous Government.
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I would like to reiterate here that it is essential to maintain the sanctity of
the provisions of Article 371 F. 1 am confident that the Government, which runs
on the principle of “Sabka Saath, Sabka Vikas” will be sensitive to the concerns of
the people and the Government of Sikkim this regard.

Thank you very much.
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3t o weRE WS (ITRR-RiggH) @ Surene WRIed, # SRS Gae fA9Id, 2014 B
FHAT B B oIy @WeT g3 gl Bl Yde, 1956 H AHIGT 57 dY d18 Ugell IHSHS A,
2013 # g3 T guITg &1 a1d 8 6 57 99 a8 S S a1 71, IGH B 8 AT 10
HEM & IR e et o gsTl # H3 #EGy Bl g=udla i, Said Jfeided # forar 8
5 a9 2013 BT BIA AN & 918 T IF W I Yo gall Al O I8 DI bioAgal AT
31 <& off, A AFBFER DA dlel AN A 8 %8 A| 37 Dlg W AJhaaR gl T8l g,
®rs W A9 dags g T8 gl FIR WS H Ud FHead & — WK JHIUT Faxl IR
A e forg a1 =1fey, oFR 98 °ce 99 BT 4 g&! 76l Bl Al SHD! BrIal 8
T BdT| ST 99 2013 § Ba<! Tde bl FHT07 89 & 916, 2013 BT fact T4 B9 & 9
I & sreotae # forar

“...practical difficulties in complying with some of the requirements
laid down in the commenced provisions.”

¥y 2013 H S WS fHa1 T o 9 R 3 B dd I AR HGDHFaR
W Y Al H HA ARIGT Pl gdE M B I/ AN Bl B R FHRAB & IR
SN TR 3Ol DUl Tare, 2014 & AETH A Sl A1 el <A1 8, S9H &H 4§ HH 14 37elTT-
T G AR By &1 wiasy 3§ AYOHFERT BT arel Sl Al ©, STD] 9 [0l & Aeqq 4
RIEd < B B {dar gl

ARG, S 14 JFHSHCT S STA-3MeMT & SHH B A1 Wel §, ol by & AT q &
B 2l O grRede &, ufeie e, S @Rimed B §, TN et B
IIP!I TET UleR G@R R HAHFAR ARl Dl Gbellh gs a1 59 [0 I orel W gEIam
BT A1 I W HAT HBIGY BT &AM o AT 3 Jag 1 AT QA1 81 18 &, U wHa [
ST H Has duSl e @& &3 A 9gd Bag R off, a9 16T died e 3R died dod
Hag H 9| B9 A ARG Dl gbd 8l b bR A1 gUY F g8i U alRfRfa dar gs b
TS WX Hied gpR JeR 81 Y, JFRRET 81 Y, AR 91 81 MY, 4q5 DI A DI YA Dled
S AR fepet TS| ISP AN UB g1 b Hag Bt S o UMY off, HERg, @1 SN
s AT off, IWD FWR THHT TR URUM 3Tl MToT fFgIH H Sl S7dved 8, Sl 3TeT
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SR | SHD AIH W 919 9 30T, ST §91-981 SuHIT 31l 8, 393 JoR i 8 g,
ISR & A0 89 & 98 & @l &1 Sfichfcdell a8l & @l @ Siiad IR R Bl 2l
SN AT ! B Bl gl 9, ol R H PI SIweH o el aredr| if agt @
B I oy W &1 701 AT 21 st gag H B W SIS AhdeRy ©, SHS
e €, 9 §a8 H 98X AR & ©, ol AR HI ART ITHT <1 fIo9 BT 8 I8 U]
H ST Bl USY H S} dE1 H, g sRRed @ fog e gar B Rt swved
B 39 g™ & M ¥ o & & foy g WRaR B St 8 O gHR Bl §
fh TRBR gRT oY U 59 4T &1 GHIT B, U 10T Gelid ol &l 9@ fog § wdfed
HH St BT qUE @1 | SHD WH-A1Y Uh A dem e g @ erisHe fd o aad
SR 14 G [, AT 14 JHSHS Y &1 AT S H B AN AR AT & SITal Wig
PG ol 59 fad B SIRY 3ifec & d1eud ¥ 9 W haldl oW bl 30T B fHar T g
AfhT g R® H A <1 Aredr § s ysal 1 A9 qqnn 6 v 3R srewr g su

IR

It is mentioned in para 5 of the Statement of Objects and Reasons. It
says:

“ (vi)...transferring equity shares for which unclaimed/unpaid
dividend has been transferred to the Investors Education and
Protection Fund...”

Td 3reSl gEd 39 fd & Aiemw | A 21 ugel VAT Biar of f6 w8 A fRl eRor A
DI UG T B D HRU fSfASS T8 od A A g8 U B b W HOSH BT ATI 5
HRU TIHIAA HS I JhIR Hhe Fal dd I KA el aiarl |

T fach € fb S Qe 59 & | 8, S SENT &1 UhId B AT dehAR BS
I & B gl B U DY WA 8, I JdRRAT AT 59 T § By
HON. DEPUTY SPEAKER: The House stands adjourned to meet tomorrow, the
17" December, 2014 at 11 a.m.
18.00 hrs.

The Lok Sabha then adjourned till Eleven of the Clock
on Wednesday, December 17, 2014/Agrahayana 26, 1936 (Saka).
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